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Tuesday, 14th September, 1937.

COUNCIL OF STATE.

The Conncil met in the Coimcii Chamber at Vicer^al Lodge at Eleven 
the Clock, the Honourable the President (the Honourable Sir Manecifi 

Elftdabhoy, K.C.S.I., E.CJ.E., ^Kt., Bar.-at-Law), in the Qiaix.

MEMBERS SWORN:

The Honourable Mr. Regindd Maitland Maxwell (Home Member).
The.Honourable Mr. Susil Kumar Roy Chowdhury (West Bengal: 

Non-Muhammadan).
The Honourable Rao Bahadur Sir A. P. Patro (Madras : Nominated 

Non-Official).
The Honourable Diwan Bahadur 6. Narayanaswami Chetty (Madras: 

Nominated Non-Official).
The Honourable Mr. Abraham Jeremy Raisman (Finance Secretary).
The Honourable Rai Bahadur Satyendra Kumar Das (Bengal : Nomi

nated Non-Official).
The Honourable Mr. Hugh Dow (Commerce Secretaiy).
The Honourable Kunwar Hajee Ismail Ali Khan (United Provinces : 

Nominated Non-Official).

The H onoubable the PRESIDENT : Before proceeding with today’s 
wrk, I will take this opportunity of congratulating thifl Council on having 
three Members of the Governor GeneraFs Executive Council. (i\pplau6e.) 
It means a great accession of strength to this Council and also raises its 
prestige and importance. (Applause.)

QUESTIONS AND ANSWERB,
.The Honourable the PRESIDENT (to His Excellency the Commander- 

in-Chief); Your Excellencyj I underistand you have inportant pubh'c 
*>usineBB and you want your questions to be taken up first?

H is Excellency ih e  COMMANDER-in-CHIEF : If it is possiblê  S i,
(9 )

A



D eath  o f  one B oy  and W ounding o f  a n oth er th rou gh  a Gun being
accidentally discharged.

1. The H onourable Mr . P. N. SAPRU (on behalf of the Houourabie 
Raja Yuveraj Datta Singh) : Has the attentien of Govemmeiit been drawn 
to the case of what is known as the Boy shooting case ”  of Bareilly in which 
a soldier was charged with having caused the death of a boy by shooting him 
with a gun as publicly reported (Amri/a Bazar Patnka, dated the 24th May, 
1937) ? What are the facts of the case and have Grovernment taken any steps 
in the . matter ?

His Excellency the COMMANDER-in-CHIEF : Government are 
aware of the incident. The facts of the case are as follows :—

A non-commissioned officer of the Oxfordshire and Buckinghamshire 
Light Infantry stationed at Bareilly went on a shooting trip on the 4th April.
1937. His gun was accidentally discharged, killing one boy and injuring 
.another. The non-commissioned officer was tried by civil court and sentenced 
to a fine of Rs. 350, or in default of payment, to six months inlpri^nment. 
The amount was realised and paid to the father of the deceased boy. The non- 
eomndssioned officer has been prohibited by the Military Authorities from 
possessing a firearm and from receiinng a shooting pass for the remainder of 
his time in India.
F in an cia l e f f e c t  o f  r e ce n t  changes in  K j t  f o r  B eitish  Troops s e r v i n g

IN India.

2. T he Honourabie Mr. P. N. SAPRU (on behalf of the Honourable 
Raja Yuveraj Datta Singh) : Will Government state whether there has been
any change recently introduced, relating to the provision of kit for soldiers 
in the Army and, if so, what is the nature of this change, and how docs it affect 
the finances of Government ?

His E xcellency the COMMANDER-in-CHIEE : Certain proposals 
are under consideration which will bring the British soldier serving in India 
into line with the British soldier serving in other parts of the Empire.

These are briefly as follows
(1) Increases to the allowances for repair and washing of clothing, and 

for hair cutting. This allowance is only admissible during the first year on 
the Indian establishment.

(2) A free issue of certain minor items to British recruits enlisted in India.
(3) A free issue of regimental buttons.
(4) A bm  issue of certain articles of tropical kit.
(5) Reduction in scale of clothing of one helmet.
Until a final decision on all these items has been arrived at, it will not be 

possible to state the recurring financial effect.

10 COUNCIL OF STATE. [14th  S ep t. 1937.



The HoNotJBABLE Mb. HOSSAIN IMAM : Are these tliiags aBowed to 
British soldiers in England ?

His E xce llen cy  t h e  (X)MMANDER-in-CHIEF : No, Sir.
T he H onourable Mr . P. N. SAPRU : Are these things to be allowed 

in the case of Indian soldiers also ?
His Excellency the COMMANDER-in-CHIEF : Indian soldiers all 

get free kit.
Training and Promotion of Officers in the I ndian Army.

3. The H on ou rab le  Mr, KUMARSANKAR RAY CHAUDHURY ; 
Will Government be pleased to state the average time required for an officer 
in the Indian Army for bping trained as an officer and being promoted from one 
office to another and the time required to attain the highe3t office in ordinary 
times as compared with the position in these respects during the last Great 
War?

His Excellency the COMMANDER-in-CHIEF : 1. As regards the 
position in the War of 1914—1919 :—

Cadets trained as officers at the Quetta and Wellington Cadet Collies did 
a one year’s course.

The time-scale for promotion during the War was as follows :—
2nd Lieutenant to Lieutenant .. 1 year.
Lieutenant to Captain .. 4 years.
Captain to Major .. .. 15 yean.
Major to Lientenant-Colonel .. By selection or after 26 years* servioe.
Higher ranks Were made by selection. Such records as

are available nu^e it difficult to estimate 
the average age for the various higher 
ranks.

2. As regards existing peace rules:—
Cadets commissioned from Sandhurst undergo IJ years* trainii^, while 

those from the Indian Military Academy undergo years’ training, but the 
latter receive antedates of approximately, one year to compensate them for 
the one year longer course at the Indian Academy.

After being commissioned King’s commissioned officers of the Indian 
Army and officers of the Indian Land Forces (including officers of all Indian 
Departments, but excluding the Indian Medical Service) are eligible, if quali
fied and recommended, for promotion to the rank of lieutenant, 
captain, major or lieutenant-colonel, respectively, on completing 2J, 9, 18 
and 26 years’ service (including any service on the ntm-effective let specially 
permitted to count towards promotion or from the date from which thOT 
service for promotion in the Indian Anny reckons). Promotion to the rank 
of lieutenant-colonel may be by selection but promotion to colonel and 
upwards is invariably by selection.

QUESTIONS AND ANSWERS. 11



93ie «ve3c«ge age at which th« proxx t̂ioB at present takes piaee is as 
follows:—

Colonel .. 48} years.
Majc '̂General .. 52  ̂ years,
LieutenaDt<̂ 3eiieral .. 56 yeajm.

Qeoeral , . .. 60 years.

A modification has been introduced in respect of officers commissioned 
on or after 1st October, 1934. For them there is a new modified time-scale as 
follows:—

2nd Lieutenant to lieutenant .. 2J years.
L^utenant to Captain .. On or after completion of 9 years’ service if

a vacancy exists in the fixed establish-
mrait; otherwise on eompletion of
11 years’ service.

Captain to Major On or after completion of 16 years’ service
if a vacancy exists in the fixed establish
ment ; otherwise on completi<» of 20 
yeais’ service.

Major to lieaten«^t‘ColoneI .. By selection to fill vacancies in a fixed
establiehment.

Higher ranks .. By selection.
None of the officers affected have yet 

reached these ranks and it is not possible 
to state at what age they will.

The Honourable Pandi^ HIRDAY NATH KUNZRU: How is the 
relative seniority of Indian and British cadets determined ?

His Excellency the COMMANDER-in-CHIEF : There is no 
d^^entiation.

The H onourable P andit HIRDAY NATH KUNZRU: Suppose in 
a year you get 30 cadets passing out of the Indian Military Academy-----

Th î H onourable the PRESIDENT : Pleajse do not argue. Ju^ put 
your question.

The Hoi^ourables Pandit'HIRDAY NATH KUNZRU: I was merely 
giving an illustration.

The H onourable the PRESIDENT : I think everybody will under- 
stand the question.

The H onourable Pandit HIRDAY NATH KUNZRU : I am glad I 
need not give an illuatration. There are candidates passing out in India 
aod passing out in England. Are they placed in a common list when th ŷ 
lare employed ?

His Ĵ CEIJJEJICY the pOMMAIroER-iN-G]ffl Certa^y. In tliis 
connection, I presume the Honourable Member is refaiing te Iniia nbne cf 
whpm are now passing out in England.

CSOTOCIL OF STA m  [14th  S ep t. 1937.



The HoNouRi^i^ PANitfT HIRDAY NATH KUNZRU : Tte IMim 
Army now employs two kinds of officers— B̂ritisii akd Indmn. H©w is tlid]̂  
relative senioiily detertoiiied ?

H is Excellency THE COMMANDER-in-CHIET': It depends on whoi 
they pass out. If they pass out on the same date, then they are put on the 
same date.

Cost of the Operations in Waziristan.
4. The H onourable Mr . V. V. KALIKAR: Will Government be

pleased to state the amount incurred over the expedition in Waziristan against 
the hostile tribes, since November last up to date ?

His Excellency the COMMANDER-in-CHIEF : There are still many 
uncertain factors in the 'accounts and no figures regarding the expenditure 
incurred can be given at present.
Financial effjjct of the issue of a third K haki Drill Uniform, etc., 

to British Troops serving in India.
5. The H onourable Mr . V. V. KALIKAR: (a) Has the Defence 

Department sanctioned a free issue of a third khaki drill suit and helinet to 
British soldiers from the next trooping season ? If so, why ^

(6) Will Government be pleased to state the additional cost the Indian 
exchequer will have to bear for giving free of cost a third khaki drill suit and 
hehnet ?

His Excellency the COMMANDER-in-CHIEF ; (a) The‘ proposal is 
under consideration. The reascm for the proposal is that British troop# 
posted to Imperial stations with a climate similar to that of India enjoy tl^  
concession, and it is necessary that those posted to India should be treated ifi 
the same way.

(5) Until a final decision on all items has been arrived at, it will tiot be 
possible to state the recurring financial effect. ^
Cost of Munitions, etc., imported for Defence Services and purchased 

BY State R ailways, respectively.
6. The H onourable Sir PHIROZE SETHNA : Will Gk>vemment 

he pleased to state for each of the last two years the cost of material imported 
to supply the respective requirements for (1) Defence purposes and (2) for 
Railway administration from outside India in the shape of—

(i) Munitions.
(ii) Ammunition.

(m) Cloth and leather for uniforms, etc.
(it?) Machinery for railway carriages and engines.

H is E xcellency the COMMANDER-in-CHIEF ; As regards 
Defence Services, I lay a statement on the table containing the r^uired mfor- 
ttiation. As regards the Railways, the replies are as follows

(m) The value of imported cloth and leather for miifoiins purchias  ̂by 
State-owned Railways is negligible.

QUESTIONS AND ANSWERS.
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(iff) The valiie of imported WOTkdiop machinery, plant and eqnipiDent 
including pneumatic macliinery and tools purchased by Staterowned Bail-* 
ways, excluding Burma Railways, during 1935-36 was Rs. 26‘53 lakhs and 
during 1936-37 Es. 21-44 lakhs.

Statement.

Description of stores.

1936-36. 1936-37.

Cost
inclusive

of
sea freight.

Customs
duty.

-Cost
inclusive

of
sea freight.

Customs
duty.

Rs. Rs. its. Rs.

Warlike stores (oxcludmg ammunition) 2,80,963 4,147 3,65,318 5,147

Ammunition (explosives) ., 1,85,589 3,013 5,03,434 7,360

Materials for uniforms 32,653 6,533 4,61,227 92,253

Total 4,99,205 13,693 13,29*979 1,04,760

D espatch of Troops to China.
7. The H okourable Mr . KUMARSANKAR RAY CHAUDHURY : 

Have any troops been sent to China I If so, for what purpose, and what is thdr 
number, composition and nationahty ?

H is Excellekcy the COMMAKDER-ik-CHIEF : One Indian infan
try battalion has been despatched to Hong Kong for internal security duties. 
The composition and strength is as follows:—

British oflSoers ,. . - .. 6 [Includes one medical officer (I. M. S.).]
K ill's commissioned Indian officOT̂ ,. I 
Indian commisfiioned o&xsers 6
Viceroŷ B commissioned o ffice  .. 13 (Includes I sub-assistant surgeon.)
Indian warrant officers .. 2
Indian other ranks .. 635

Total ..663

In addition the unit was accompanied by 72 followers. The class composi
tion of the unit is as follows: —

Ra jputana Jats.
Rajputana Rajputs.
Punjabi Musalmans.



The Honorable Mr. P. N. SAPBU : What is the poptdation of
Indians in Hong Kong ? How many Indians are there in Hong Kong ?

His E x ce llen cy  t h e  COMMAOT>ER-in-GHIEF ; I  am afraid I can
not say.

The H onourable Mr . HOSSAIN IMAM: Will the British Govern
ment pay for the cost of the British Army from the time of its leaving the 
station ?

His Excellency the COMMANDER-in-CHIEF : Yes, tiie British 
Government will pay the cost of the battalion from the time it left its station.
Cost op A ir-conditioning Barracks occupied b y  British Troops ih

India .

8. The H onourable Mr. V. V. KALIKAR: (a) Is it proposed to air- 
condition the barracks of British soldiers in India ?

(6) If the answer to part (a) is in the affirmative, will Government pleaî  
state the additional cost the Indian exchequer will have to bear to construct 
the proposed new air-conditioned barracks or to turn the old barracks into 
air-conditioned barracks ?

His Excellency the COMMANDER-in-CHIEF: (a) and (6). It 
ifi not a fact that the Army Authorities have any scheme in hand. All that is 
happening is that the subject of air-conditioning is under examination to dis
cover its advantages and disadvantages. The medical and structural engineer
ing aspects are now under investigation and certain very minor experiments 
may be carried out if the results of the present investigation prove to be 
promising.

Until further progress has been made it wiQ not be possible to say 
whether the air-conditioning of barracks is a feasible proposition, desirable or 
financially economical nor to estimate the cost of any particular or generaj 
scheme for the purpose.

The H onourable Pandit HIRDAY NATH KUNZRU: WiU
icheme apply only to British soldiers or to Indian soldiers also ?

His Excellency the COMMANDER-in-CHIEF : When it comes into 
effect, I hope it will apply to the whole of India.

The H onourable Mr . HOSSAIN IMAM: Will His Excellency the 
Commander-ia-Chief postpone the final decision on this matter until he has 
informed the Legislature ?

His Excellency the COMMANDER-in-CHIEF : I cannot answer 
that straightaway. If it is an economical proposition, I am sure you will 
have no objection to it, will you ?

The H onourable the PRESIDENT: You are entitled to notice.
His Exgeli^ ncy the COMMANDER-in-CHIEF: Yes, I would like 

to have notice o f that question.

QUESTIONS AND ANSWERS. 15



€ofiWP A lB -^ K D lT lO N D ^ G  B a B RTO KS  OCCUPIED B Y  '^ fiO O P S
; IkmA.

9. The Honoubable Mr. P. SAPRU (cm; behalf of the fioiiour- 
able Raja Yuveraj Datta Singh): Is there any project to air-condition 
barraclfs pf British aoldiers in India ? If so, what are the main outlines of tbe 
Mheme, and what ^  be the ajiproximiate expenditure, Centring and non
recurring ?

H is E xcellency the COMMANDEE-m-CHIEF : I refer the Honour
able Member to the reply Ihave jiist ^ven to the Honourable Mr. EalikarV 
question No. 8 on the same subject.
Transfbr op thb R oyal Indl<^ Naval Boys ’ Tbaining Establishment 

FROM Bombay to Manora.
10. The H onourable Mr . P. N. SAPRU (on behaif of the Honourable 

Raja Yuveraj Datta Singh): Is there a proposal for starting a Royal Indian 
Navy Military Training School at Manora and will a naval ship be stationed at 
Karachi for the final training of cadets at sea, after the preliminary coaching 
at Manora ? If so, will Government make a statement on the subject givii^ 
the main details of the scheme, the courses of instruction, and the financial 
and other aspects of the proposal ?

His Excellency the COMMANDER-in-OHIEF : The Honourable 
Member is apparently referring to the proposed transfer of the Boys" Training 
Establishment from Bombay to Manora. At present the training of boys t» 
carried out in H. M. I. S. Dalhousie at Bombay. Dalhousie is over
due for replacement but for several reasons we have decided that in future 
boys will be trained not in a stationary hulk but ashore. Bombay is not 
considered to be an ideal place for this purpose. A suitable site has been 
selected at Manora.

The only vessel which it is proposed to station at Karachi for the 
training of boys is H. M. I. S. Pathan ”  which is at present used as a tendw: 
for the existing Boys’ Training Establishment and will continue to be used in 
tbat capacity at KaiacM.

A copy of the orders containing the existing rules regarding the entr_y, 
enrolment, training, etc., of R. I, N, ratings has been placed in the Library of 
the Legislature. No charge in those rules is cont*emplat«l.

The scheme, which involves construction of certain buildings, etc., at 
iStanoxB̂  including the cost of land already acquired will, it is estimated, cost 
fts. 10 lakhs approximately.

The Honourable Mr. G. S. MOTILAL : Where is Manora, may I ask ?
H is Excellency toe COMMANDER-in-CHIEF : Just opposite to 

Karachi; Karachi harbotir.
H onouie^ ble Mr. G. S. MOTILAL : Why is Bombay not suitable ?
E xcellency the COMMANI)ER-in-CHIEF : It is not big enough, 

it  is isb very expensive aiid so congested that it is quite impossible to thf* 
site we want there.
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C5oNfiT»UGTioN OF A Slauqhtjjr HousE Cantonment,

11. T he Honourable Mr . P. N. SAPRU (on behalf of the Honourable 
Eaja YuvCTaj Dafcta Singh): (̂ ) Is ttere a scheme to have a central slaughter
house built in Lahore Cantonment to keep meat in cold storage for despatch 
to various units of the Army in India ? Has this proposal emanated from tlw 
Government of India ?

(6) Will Government riaake a statement giving the details of the Bcheme» 
including its financial and other aspects ?

(c) Has the proposal given rise to widespread agitation among the Hindus 1 
Were any Hindus consulted in the matter ? If so, who were Siese Hindus, 
and what was their opinion ?

His Excellency the COMMANDER-in-CHIEF : (a) Yes.
(6) As regards details of the scheme, I refer the Honourable Member to 

the Press commimique issued on the 6th September, 1937 on the subject. 
The capital expenditure on the scheme is estimated at Rs. 2SJ lakhs and the 
recurring expenditure at Rs. 4,63,680 jier annum which we are committed 
to pay from the 1st April, 1938 to the Cold Storage Co. of India, Ltd., for a 
period of 15 years for the hire of necessary cold storage space.

(c) Yes, but it is believed that their agitation is due to misunderstandings 
Md misrepresentations. The Punjab Government consulted public opinion 
including that of Hindus which was unanimously to the efiect that no excep
tion could be taken to the scheme on religious grounds. I am not able to dis
close the names of the individuals consulted.

The Honourable Pandit HIRDAY NATH KUNZRU: Have the 
Punjab Government recently changed their opinion on the subject and com
municated it to the Government of India ?

His Excellency th e  COMMANDER-in-CHIEF : I cannot answer that 
question at the present moment ; it is still under consideration.

The H onourable Rai Bahadur Lala RAM SARAN DAS : In view of 
the strong and tmanimous recommendation mswle by the Punjab Government 
for the abandonment of this project, when are the Government of India likely 
to come to a decision ?

His Excellency th e  COMMANDER-in-CHIEF : I cannot tell you 
when a decision is likely. All I can tell you is that it is under considerati<Ma.

The Honourable Mr. HOSSAIN IMAM : Has the work been post
poned?

His Excellency th e  COMMANDER-in-CHIEP ; It has automatically 
bê n postponed owing to a strike.

The Honourab3le Mr. HOSSAIN IMAM : What about tiie cold storage 
^heme ?

His Excellency the COMMANDEB-in-CHIEP : It has not beeii 
completed yet. Tliat is ill included in the whole scheme.
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Cost of Jrontieb OpERATioisrs undertaken during the la^  fgttb Finan
cial Years ?

12- The H onourable Mr . HOSSAIN IMAM: Will GovOTHnent state 
separately for each of the last four financial years the cost of Frontier opera
tions 1

His Excellency th e  COMMAJNDER-in-CHIEF : The extra cost of 
Frontier operations undertaken during the last four financial years is as 
follows :—

1933-34 .. Rfl. 34*01 lakhs.
1934-35 .. N il
1936-36 .. Rfl. 38'76 lakhs.
1936-37 .. Be. 39-95 lakhs.

K  C50I7N0IL OF state. [14th Sept. 1937.

TotaJ Rs. 112 72 lakhs.

The H onourable Pandit BIRD AY NATH KUNZRU : What about 
the current year ?

H is Excellency the C01 Î]\LINDER-in-CHIEF : I expected this 
question. It has been asked in another place. There are still so many uncertain 
factors in the accounts that it is impossible to give figures at the moment. The 
matter is being examined and I hope that it will be resolved very shortly.

The H onourable Pandit HIRDAY NATH KUNZRU: Can His 
Excellency give us the approximate cost of the Waziristan operations ?

H is Excellency the COMMANDER-in-CHIEF : The figure that has 
been mentioned in another place is a lakh a day, but I must say that I think 
this is an excessive estimate. I have very good reasons for saying so.

The H onourable Pandit HIRDAY NATH KUNZRU: Could His 
Excellency give us an approximate idea of the total cost incurred so far ?

H is Excellency the COMMANDER-in-CHIEF : I regret I cannot. .
Number of Casualties and cost of the Operations in W aziristan.

13. The H onourable Mr . P. N, SAPRU (on behalf of the Honourable 
Raja Yuveraj Datta Singh) : Is the trouble in Waziristan costing the
Indian exchequer one lakh of rupees per day on an average ? Since 
when did the operation against the hostile tribes begin and what is the 
amount of total expenditure up to date and the number of casualties ? And 
how long is the trouble likely to continue ?

His Excellency the COMMANDER-iN-CHIEiB': As regards daily 
cost of operations I refer the Honourable Member to the reply I gave today 
to the Honourable Mr. V. V. Kdikar’s question No. 4 ©n the same subject.

As regards the date on which the operations began, I refer the Honourable 
Member to a Summary of Important Matters concerning the Defence S^- 
▼ices in India, 1^6-37 a copy of which has been supplied.to hkn. .



A» legMds caeiialties, lliie fo llo^ g  axe liie figaies for the Deface Servioes 
for lie  p«rjod 17th February, 1937 to the I7th August, 1937 :—

Killed .........................................................................   169
Wounded ,. .. ., .. .. ,. 419

During the same period and as far as could be ascertained, the tribesmen 
stiffered the followmg casualties :—

Killed 689
Severely woimded .. .. .. 669

No one can say how long the operations are likely to continue. Gov
ernment have offered peace terms to the tribes and it remains to be seen 
whether they comply with them or not.

The H onourable Pandit HERDAY NATH KUNZRU: Do Govern
ment propose to issue an account of the Waziristan operations, giving some 
idea of the objectives aimed at and the results obtained ?

His Excellency the COMMANDER-in-CHIEF : That, I am afraid, 
you will have to wait for. After operations it is always usual to issue despatches 
which will contain all information.

The Honourable Mr . HOSSAIN IMAM: Do Government propose to 
modify the peace terms if they are not accepted by the tribes ?

His Excellency the COMMANDER-in-CHIEF : I am afraid I cannot 
answer that question.

T he H onourable Pandit HIRDAY NATH KUNZRU; May I ask if, 
apart from the despatches that are usually issued, Government will issue a 
statement easily intelligible to the layman 1

His Excellency the COMMANDER.-in-CHIEF : The despatches 
will be absolutely intelligible to anybody.

The H onourable Pandit HIRD AY NATH EIJNZRU : We shall then 
wait for it, Sir.

The H onourable Mr . P. N. SAPRU : Do Government propose to issue 
any communique about the Waziristan operations so that an ordinary layman 
roight be able to understand what is happening there, what the reasons for 
these operations are ?

His E xcellency the COMMANDER-in-CHIEF : Well, Sir, all I can 
■ay is that we have been most careful from the very start of the operations 
to iLBue communiques every day if possible.

The H onourable Mr. P. N. SAPRU : What I meant was a connected 
*iccount of the reasons for the operations and as to how the operations have 
progressed and what the ultimate aims of the operations are ?

His Exceli^ncy the COMMANDER-in-CHIEF : I think you will find 
that included in the pamphlet which I have just mentioned.

The HoNotTRABLE Mr. P. N. SAPRU: I was thinking ^  a communka- 
tion to the press which might be read by everybody m the countiy who is 
interested in the -
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His EicaoAiiliikrr tb:e TOMMAM^R^W^GSIBI: ®ris paaaaphtet I 
have referred to is practically a summary of all the comaniimques isai:^ ficom‘ 
day to day as far as we have been able to do so.

Proposed E mpire Air  Mail Scheme.

14. The H onourable Mr . P. N. SAPRU (on behalf of the HpnouiaWe
Raja Yuveraj Datta Singh): (a) Will Grovemment kindly make a statement
giving the details of the proposed Empire Air Mail Scheme on the trans- 
India seaplane section, indicating briefly the route, the landing places, 
their special problem and solution, the financial implications of the Scheme, 
and the approximate time of its inauguration ?

(&) What will be the position of the Imperial Airways vis-d-vis the pro
posed Empire Air Mail Scheme, and what financial or other facilities will be 
provided by Crovemment to each of them ?

The Honourable Mr . A. G. CLOW : (a) and (6). The attention of the 
Honourable Member is invited to the Memorandum on the subject of the Empire 
Air Mail Scheme submitted to the Standing Finance Committee, included in the 
proceedings of that body (Volume XVI—No. 5) dated the 27th February,
1937, This gives full details relating to the Scheme, so far as India is concerned. 
The Scheme is expected to come into operation in India at the beginning of
1938.

Imperial Airways will be the main Company operating the services under 
the Scheme, in association with other companies registered in participating 
countries other than the United Kingdom ; thus in India Inrperial Airways 
will operate the two landplane services between London and Calcutta jointly 
with Indian Trans-Continental Airways, an Indian Company.

T he H onourable Mr . P. N. SAPRU: Were tenders invited from any 
other company also apart from Imperial Airways ?

The H onourable Mr . A. G. CLOW : I think if the Honourable Member 
refers to the Memorandum I have mentioned he will find full particulars of the 
scheme.

The Honourable Mr. HOSSAIN IMAM : Has that Memorandum been 
circulated to us ?

The Honourable Mr . A. G. CLOW: I think these proceedings are 
;̂ aced in the Library. It is not customary to circulate the proceedings of th^ 
Standing Finance Committee of another House to Members.

Topographical Survey op Central Himalayas.
15. Tm H onourabi^  Mr. P. N. SAPRU (on behalf of the

Honourable Raja Yuveraj Batta Singh) : Will Government kindly give »
short account of the t<̂ K)gr)aphical survey of the Central Himalayas initiated 
by the Survey of India, indicating the period and area of opei^ion, 
approxiiiiate costi and the results that are likely to be achieved ?

Tb® Honourable I^ukwar Sir JAGDISH PRASAD t No. 1 P a rt/‘rf 
the Survey of India took up in September, 1935 the tt>p î^phical prc^raniiî i
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which in three jeais is ejjpeeted to cojn^^te modem survey on the | -inch 
resale of the Kumaon, Garhwal and Tehri Himalaya.

!Cbe total area concerned is about 5,300 square nailee. Of this area—
(a) 965 square miles ^as completed in the autumn and early winter of 

1935;
{b) 1,410 square miles during the period, September—November, 1936 ;
(c) About 1,425 square miles is expected to be surveyed during the field 

season, April—June, 1937 ;
{d) and the rest-is expacted to be completed during September— 

November, 1937 and April—June, 1938.
(2) The cost of triangidation and plane table survey is expected to be about 

Es. 28 por square mile, so that the estimated cost of the whole area would be 
about Rs. 1,48,400.

(3) The maps at present available were compiled principally from recon
naissance and exploratory surveys and are therefore extremely sketchy in 
nature. The Survey now in progress will replace these by up-to-date modem 
maps for which, in view of the increased interest taken by the travellers in the 
Hiuialayas, a good demand is expected to develop.

Incuesjons qf Foreign Shipping into the Indian Coastal Trade.
16. The Honourable Mr . P. N. SAPRU (on behalf of the Honour

able Raja Yuveraj Datta Singh) : (a) Are vessels of certain foreign nationB
interveniag in the ladiaa coastal trade and proving a menace to the 
Indian and British shipping interests ?

(6) What steps, if any, have been taken by Oovernment to obtain statis
tics and other details regarding the extent to wMch this interveDtion of foreign 
vessels is occurring, and by ships of what nationality and also what steps 
have been taken tx) prevent such intervention in future ?

The H onourable Mr . H. DOW: {a) From time to time there have 
been incursions of foreign, mainly Japanese, shipping into the Indian coastal 
trade. Such incursions are not legally barred at present, but Government 
have the whole question under active consideration, and have no intention 
of allowing such intrusion to become a menace to Indian or British shipping.

(b) No separate statistics are maintained, but instances of such intrusion, 
if of a serious nature, are naturally brought to Government s notice by the 
Indian or British interests which are adversely affected. I should explain 
that the figures of tonnage of various foreign nations in the Indian costal 
trade which appear in the published accounts relating to the coastal trade 
and navigation of British India consist almost entirely of the tonnage of shijya 
in foreign trade which on their inward voyages discharge part of their cargo 
at one Indian port and then proceed to another Indian port, or whidfi on their 
outward voy^^es loiad wath part cai:go foir a ft>reign port ^ d  part for some 
^her port in British .Jndia. The qiiestion x>f jpecordupig seipamtely 
tonnage actually engaged in Qoastal trade ip J )€ ^  ^
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Establishmbnt op a Federal University m India.
17. The H onourable Mr . P. K  SAPRU (on behalf of the Honoiirablt* 

Raja Yuveraj Datta Singh) : (a) Do Government propose to create a 
Federal University for India and, if so, what are the outlines of the scheme 
and its fiaaacial implications ?

(6) Where is it proposed to locate this University and will any opportunity 
be given to the Central Lesgislature to express its opinion in the matter ?

Tee  H onourable K unwar Sir  JAGDISH PRASAD : (a) Government 
are not considering any proposal for the creation of a Federal University for 
India. It is, however, proposed to develop the D^hi University into one 
of the federal type.

(6) Does not arise.
Seizure o r  B ooks o r  returning Indian Students.

18. T he H onourable Mr . P. N. SAPRU (on behalf of the Honourable
Raja Yuveraj Datta Singh) : (a) Was the baggage of an Indian student while
returning from abroad searched at Bombay about the 14th January, 1937, 
and were some 52 books seized ? Who was the student, from what country 
was he returning and what are the names of the books that were seized 
from him ?

(b) How many students were involved in similar searches during the two 
years, luid will Government be pleased to give some definite information of 
such incidents ?

T he Honourable Mr. R. M. MAXWELL: (a) Yes. The name of the 
student is N. S. Junankar. He was returning from England. Fifty-two books 
were found in his baggage. Of these 45 were publications the importation 
of which is prohibited under section 19 of the Sea Customs Act. Five books 
were witliheld under section 168 of that Act since Mr. Junankar refused the 
option of redeeming these books on payment of a fine of Rs. 5. Two books 
were returned. It would not be in the public interest to give the names 
of the books seized.

(b) Customs declarations do not always state whether a passenger is a 
student. So far as is known, books have been confiscated frcm persons of 
student age in five other cases in the last two years, the total number of books 
being 14. One of these books was confiscated under section 18 (c) of the Sea 
Customs Act as being obscene. The remainder were books whose entry into 
India has been prohibited under section 19 of that Act.

T he H onourable Mr . P. N. SAPRU: Will the Honourable Home 
Member be pleased to explain how it would not be in the pubhc interest to 
give the names of these books ?

The H onourable Mr. R. M. MAXWELL: There is no reason to give 
them a free advertisement. Sir,

The Hokourabi;e Pakbit HIRDAY NATH KUNZRU: Will the 
proscription of books in the prdvinces depend in ftiture on tie Govermneat 
of India or on the new Provincial Gkwenmients ?
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The Honoubable Mr. R. M. MAXWELL : "We are not talking of the 
proi^iption of books in provinces but of importation through British Indian 
ports. Importation through the ports is prohibited under section 19 of the 
Sea Customs Aot and the proscription of books in provinces is imder section 
99A of the C. P. C. or under section 19 of the Press Emergency Powers Act.

The H onoubable Pandit HIRDAY NATH KUNZRU : The Provincial 
Govenrments may not proscribe a particular book but the Government of 
India may prohibit its importation into the provinces ?

The H onourable Mr. R. M. MAX'\\rELL: If they prohibit its impor
tation into India, Sir.

Proposed Empire Air  Mail Scheme.

19. The H on ou rab le  Mr . P. N. SAPRU (on behalf of the Honourable
Raja Yuveraj Datta Singh): Will Government be pleased to make a state
ment regarding the proposal of inaugurating a new air mail service, under 
which speedier air mail communications will be established between England 
and India, and other parts of the Empire ? When is this scheme likely to 
come into operation so far as India is concerned, and what will be the time 
taken for the air mail to reach India from London or vice versa; and what 
will be the postal charges ?

The H onourable Mr. A. G. CLOW : The attention of the Honourable 
Member is invited to the reply which I have just given to his question 
No. 14. The Memorandum to the Standing Finance Committee referred to 
therein gives the particulars which \he Honourable Member wants, except 
that, as I have already stated, the probable time of inauguration is the 
beginning of next year.
Seizure op certain Books brought to India by an Indian Student

AND Indl&jj D octor.

20. The Honourable Mr . P. N. SAPRU (on behalf of the Honourable 
Raja Yuveraj Datta Singh): (a) Li May last, while the luggage of 
passengers who had arrived in Bombay by the steainer “ Maloja was being 
examined by the Custom Authorities, were five books belonging to an Indian 
girl student and an Indian doctor seized on suspicion 1

(b) What are the facts of the case, who were the girl student and the doctor, 
what were the books seized, and on what grounds ?

The H on ou rab le  Mr. R. M. MAX^HELL : («) Yes.
(6) The persons concerned were Miss Shanta Gandhi and Dr. V. T. 

Mangalik. While the passengers were landing from the “ Maloja ” on the 
20th May last, Dr. Mangalik was seen handing over to another passenger 
two books which were found, on examination, to be objectionable. The 
Doctor stated that the books belonged to a fellow passenger—Miss Gandhi. 
I^eir li^gage was searched and thiBe more boolq? were detained. Two of 
these were subsequently returned to their respective owners as unobjection
able. The third which belonged to Miss Gandhi, and those seized originally
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were coijifificated as their impor^tion is piohibited under sectioii 19 of the 
8 ^  Customa Act, It wotild not be in the public interest to give the names 
of the books seized.

The H onoxjbable Mb. HOSSAIN IMAM: May I know iiie aectioii 
under which these books are proscribed ?

T he H onourable Mb. E. M. MAXWELL: Section 19 (rf the Sea 
Customs Act, That is a section under which the importation of any artide 
into British India may be prohibited.

The H onourable Mb . P. N. SAPRU: Has there been a Notification 
prohibiting the importation of these books ?

The Honourable Mr. R. M. MAXWELL : Yes, Sir.
The H onourable Mr . HOSSAIN IMAM: WiU the Government give 

the date from which they were prohibited ?

The H onourable Mr. R. M. MAXWELL: There was a general Notifi
cation in 1932 by which the importation of publications emanating from the 
Communist international or afiiliated bodies was prohibited.

T he Honourable Pandit HIRDAY NATH KUNZRU : Can 
Officers also êize books at their discretion ?

T he H onourable Mr. R. M. MAXWELL : No,
The Honourable Mr . P. N. SAPRU : If there ^e Communist Govern

ments in the pro'idnces how would you propose to solve the problem ?
The H onourable the PRESIDENT : It is a hypothetical question 

and I disallow it.
The H onourable Pandit HIRDAY NATH KUNZRU: If <>natoHiB 

Officers cannot exercise their discretion, how is it that they detain books in 
order to examine them ?

T he Honourable the PRESIDENT : That is a miatter ef opinion and 
I disallow it.

The H onourable Pandit HIRDAY NATH KUNZRU : Can I not ask, 
Sir, why Customs Officers detain books ? Have they the power to keep books 
with them for a time in order to examine them even though those books may 
not be in the proscribed list ?

The H onourable Mr . R. M. MAXWELL: If a Customs Officer has 
reason to suppose that any book imparted falls within the scope of the Notifi
cation, he is bound to detain i t 'm order to examine it if any doubt arises.

The H on ou rab le  Mr. HOSSAIN IMAM: Are all these books of a 
oommunist trend ?

The Honourable Mb. E. M. MAXWELL : Those which detaiiM  ̂
were.
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N6N-i>mjVEKY <>y OF THE Boob: WoridPoMcs. '

21. The H onourable Mr . P. N. SAPRU (on behalf of the HojaoumWe 
Baja Yuveraj Datta Singh): Bid Mr. Dharamyash Dev despatch from 
England two copies of a l^ k  called Palme Dutt's World Politics 
to two friends in India atout Christmas last, and did the boofcs 
never reach the addressees Is this book proscribed in India ? Itt so, 
since when ?

The H onotjrable Mb . R. M. MAXWELL: Without information as 
to who the addressees were, I can clearly not answer the first part of the 
question. But the entry into British In^a of this book is prohibited under 
a Notification issued under section 19 of the Sea Customs Act and the copies 
despatched by Mr. Dev may have b^n withheld in consequence.

Th?! Honourable Pandit HIRDAY NATH KIJNZRU : Is the importa
tion of these books prohibited m England ?

The Honourable Mr. R M. HAXWELL: The section, to which I 
referred prohibits the importation into Brit^h India. It has nothing to do 
with En^and.

T ^  HoNOUEtABî  Pandit HIRDAY NATH KUNZRU; Can the Hon
ourable Member; tell us whether the importation of these books into England is
prohibited ?

The H onourable Mb . R. M. MAXA\TBLL; I cannot give information 
about the law of England,

The H onourable Mr. P. N. SAPRU: Is Mr. Palme Dutt living in 
England and writing these books in England and the publishers are English 
booksellers ?

The H onourable the PRESIDENT : A book may be written in England 
and yet proscribed in this countty.

The H onourable Mr . p. N. SAPRU: Because conditions are different
in these two countries 1

The H onourable Mr. R. M. MAXWELL : I am afraid I am not 
conversant with Mr. Palme Dutt’s personal history.
Collision between a  Passenger Train and  a Goods Train at Nigohan

Station, E. I. R.
22. The H onourable Mr . P. N. SAPRU (oh behalf of the Honourable

Raja Yuveraj Datta Singh) : Did a collision occur on or about the
26th JVIay, 1937 between 158-Down Passenger and 620-Down Through Goods 
trains at Nigohan Station (E. I. R.) near Lucknow resulting in injuria 
to the guard of the goods train and a few pa^engers ? What was the cause 
of the accident; who was responsible for i t ; and what steps, if any, have 
been taken in the matter ?

The H on ou rab le  Sir GUTHRIE RUSSELL: Yea. No. 158-Down 
Passenger train collided with the rear of 620-Down Through Goods train at 
Nigohan on the night of May 25th-26th, 1937 due to the down outer and do#n 
H65C8 B
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loop hoxm. signaJî  not beiag retoned to after the and^al of 620-©own
Goods train, and prior to permission to approach ” being given to 158-Down 

train*
The assistant staiSon master and the pointsman concerned are being 

proseciit^ by the Police under section 101 of the Railway Act.
The guard of the goods tarain was injured as also two passengers ajid a 

fireinan of 158-Down Passenger.

B aidyanath  D^m D eoghar Station, E. I. R.
23. The HoNouitABLE Mr.P.N. SAPRU (on behalf of the Honourable 

Raja Yuveraj Datta Singh): (u) Is Baidyanath Dham Deoghar (E, L R.) 
an important place of Hindu pilgrimage  ̂ as well as a health resort 
within easy reach of Calcutta ? Do a large number of pilgrims as well as 
well-to-do and busings people feequently visit the place and reside there ?

(6) Is there no telephone connection at Deoghar ?
(c) VTill the telephone traffic retuim to be anticipated from instaDation of 

a telephone there more than make up for the expense of such instaHation; 
and do Government propose to consider the question of such installation ?

(<?) Do no Mail or important ExprefiB trains stop at Jasidih (E. I. R.) ? 
Do Government propose to arrange for the stoppage of important taraineat 
Jasidih ?

(e) Are there no fencings on the railway line betwe«i Jasidih and 
Baidyanath Dham (E. I. R.) ? And do Government propose to have the fene- 
ing put up ?

T he H onourable Mr . A. G. CLOW: (a) I  understand that the facts 
are as stated by the Honourable Member.

(6) Th^e is no telephone connection.
(o) Investigations which were made in June, 1936 showed that there was 

no prospect of securing enough subscribers to make a telephone exchange pay 
its way. Another investigation will be-made to see whether there are any 
better prospects now when the question of installing also a trunk telephone 
connection at Deoghar will be considered.

(d) I am informed that Mail and Express trains do not stop at Jasidih, 
as they are long distance trains intended mainly for passsengers travelling to 
destinations beyond that place. Such trains cannot be stopped at intermediate 
stations which they are not intended to serve, without seriously inconveniencing 
long distance passengers.

Si;£ up trains (from Howrah) and six down trains (from Moghalsayai) 
stop at Jasidih, I understand that, to meet the wishes of passengers to and 
from the sanatoria stations in Bihar, the E. I. R, authorities have altered the 
timings of one fast Passenger train and have also introduced a Baidyanath 
Dham ser\ace.

(e) The line on the section mentioned is unfenced. The policy of Govern
ment is to le^ve the matter of fencing any section of the line to the discretion 
of the Railway Administration.
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The HoNOtJiBABiJS 3®r. H08SAIN IMAM t How far is the trtt^ tele
phone line from Deoghar Station ? i

The H on oueable  Mr. A. G. GLOW : I do not know, Sir.
The H onourable Mr, HOSSAIN IMAM: About paxt (e). Have the 

Government consider^ it in the light of the reconmiendations of the Wedgwood 
Committee on the question of fencing ?

The H onourable Sir  GUTHRIE RUSSELL : Yes, Sir. We propose to 
fence no more lines.
Financial Arrangements w i™  T ata Sons, Ltd ., for the operation

OP THE K araohi-Col( » ebo A ir  Service under the Empire Air  Mail
Scheme.
24. The H onourable Mr . P. N. SAPRU (on behalf of the Honourable 

Raja Yuveraj Datta Singh): Have negotiations between Government aid 
Tata and Sons been completed with regard to improved air service and the 
training of Indian pilots ? What are the details of the arrangements arrivM 
at?

The H onourable Mr . A. G, C3L0W: The financiaJ arrangemfints wî b 
Tata Sons, Ltd., for the opi^ation of the Karachi-Cokanbo Air Serviee uader the 
Empire Air Mail Scheme axe explained in paragraphs 7 and 8 of the MemCHraadum 
to the Standing Finance Committee of the Legislative Assembly on the 
subject of the Empire Air Mail Scheme, included in the proceedings of thaij 
body for the 27th February, 1937. The remaining matters, which are still 
under consideration, are either technical or relate to points of detail. No 
stipulation in regard to the training of Indians by Messrs. Tata Sons, Ltd., 
is intended since the Company’s Aviation Department is not a training institu- 
tion, but the arrangements under contemplation include a provision to effect 
that the Company will use their best endeavours to employ suitably qualified 
Indian personnel as far as possible.

Sardar Abdul K haliq K han, A fghan Political Prisoner.
25. The H onourable Mr . P. N. SAPRU (on behalf of the Honourable 

Raja Yuveraj Datta Singh) : Did Sardar Abdul Khaliq Khan, an Afghan 
political prisoner, under Regulation HI of 1818 suddenly try to leave the 
town on or about the 27th May last, and was he stopped in time by the 
authorities and taken into custody ?

{b) What are the facts of the case, and what was the ground put for ̂ vard 
by him for trying to leave the town ?

(c) Has he been lodged in jail, instead of being kept in his residence, 
and why ?

The H onourable K unwar Sir  JAGDISH PRASAD : (a) Yes.
{h) He attempted to leave Ranchi without orders, and was therefore 

detained in the Ranchi Jail temporarily. lEs object was to return to Afghanis
tan without waiting for formal orders regarding his repatriation. He has since 
been sent back to Afghanistan.

(o) No.
»2
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OF SuRVBYOft K osbla. Glaoieb.
26, The H onoubable Mr. P. N. SAPRU (on behalf of tte Honourable 

Raja Yuveraj Datta Singh): Will Government kindly state die circum- 
Btances under which a surveyor, Mian Mohammad, of No. 1 Party of the 
Survey of India, was killed while on duty at Kosha Glacier situated about 12 
miles from the east of Badrinath (Garhwal) in course of the survey operations 
of Gangotri and Kawat ?

The H onourable K u iw a b  Sir JAGDISH PRASAD : On the 24th 
May, 1937, Surveyor Mian Mohammad, of No. 1 Party, the unit engaged on the 
survey of the Himalayan areas of Garhwal and Almora d^tricts, was proofing 
over the Kosha Glacier near its head, scmie ten yards ahead of his party of one 
khalasi and three local village men engaged for transport of kit. The risk of 
passage along a major glacier is reduced to a mininuim, provided that the routine 
precautions of mountain climbing are observed, which include the roping 
together of the party. Such precautions are explained and demonstrated to 
all survreyors each season. The conditions on the day of this surveyor’s journey 
were such as to make roping particularly necessary. Unfortunately, however, 
his party was not roped. He fell into a crevasse to which his men proceeded 
it  once, let down a rope and called to Him for several hours without any response. 
It was not possible to form a search party as grave risks would have been 
involved thereby to other human lives and the ohances of finding and extricating 
the body were very small. Crevasses may be several hundred feet deep and 
a person who falls into one cannot, owing to the extreme cold, survive more than 
a few hours, even if he is xinhurt by the faU.

The H onourable Mr . HOSSAIN IMAM : Have the Government given 
any gratuity to the dependents of the Surveyor killed ?

The H onourable K unwar Sir JAGDISH PRASAD: I am afraki 
I have no information and I must ask for notice of that question.

The H onourable Mr . HOSSAIN IMAM : Will the Government consider 
the desirability of giving a gratuity ?

The Honourable K unwar Sir JAGDISH PRASAD : Certainly, Sir.
D evelopment of the D elhi University into one a Federal type.
27. The H onourable Mr. P. N. SAPRU (on behalf of the Honourable 

RajaYuveraj Datta Singh): Ŵ ill Government kindly make a statement 
regaiding establishment of a Delhi Federal University, indicating briefly 
the scope of its educational and other activities, its financial implications, its 
location and the probable time when it is expected to come ioto existence ?

T he H onourable K ltvWar Sir JAGDISH PRASAD : It is proposed to 
develop the Delhi University into one of the federal t}^e as circumstances 
permit. The main conditions which are essential to the evolution of a Univer
sity of this type are briefly :—

(i) The University and its constituent colleges should be situated in 
close proximity to each other ;

(ti) Each constituent college shoidd be actively engaged in work of a 
University standard;
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(iii) Ea^h constitu^t coUege^ould be iprepaared to forego aoine nieaaiiie 
of its autonomy in order to shar̂  in, and contribute to, the life 
and government of tbe University as a whole ;

(w) The actual teaching shoidd as far as possible be provided by con
stituent colleges under the guidance of the University ; and

(v) The University should supplement, not supplant, the teaching of 
colleges and that mainly in subjects wMch are beyond the normal 
scope of colleges or in which centralised teaching is advisable.

As the first step towards the realisation of this ideal, the Government of 
India have placed the Old Viceregal Lodge Estate at Delhi at the disposal of 
the University. The Delhi Colleges, other than one, however, are not yet in a 
position to construct the necessary buildings and move to the new site on 
account of financial considerations. Government have already assisted one 
College with a substantial grant. Proposals for the introduction of co
operative teaching for post-graduate students are under consideration and when 
formulated, will be sympathetically conadered by Government. The con
struction of hostels for such students, and the erection of an up-to-date Physics 
Laboratory at Government expense are now under consideration. It is not 
possible to state at present how long it will be before the scheme is fully cairied 
out.

The H onourable Mr. P. N. SAPRU : Has Government placed a special 
officer on duty to consider this question of a Federal University for Delhi ?

The H onourable K unwab Sir JAGDISH PRASAD : No, no special 
officer has been appointed. The Educational Commissioner is examining the 
matter.

The H onourable Mr . HOSSAIN IMAM: Is the Federal University 
going to wait for the coming of Federation ?

The H onourable K unwar Sir JAGDISH PRASAD : I think my 
Honourable friend is in as good a position as I am to answer this question.

The H onourable R ao Bahadur Sir  A. P. PATRO : Is it proposed to 
add one more University to the existing number of Universities as an. 
examining body ?

The H onourable K unwar Sir JAGDISH PRASAD : The Univer
sity is already there. Sir. There is no proposal to add another.

The H onourable R ao Bahadlti A. P, PATRO : In the reorganisation 
of the Delhi University, is it to be an examining body or is it to be a teaching 
University ?

The H onourable K unwar Sir JAGDISH PRASAD: I have said, Sir, 
it is going to be a IJnivemty of the federal type and I have explained what 
University of the f̂ ederal type is.

QUESUOIJS AND vAOpWEBS. 2?
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OF AN Excmsr Oonpbrekoe coi^sn>E» the R egulations
APPLJOABLE TO THE* InTER-PBOVINOIAL MOVEMENT OF SPIKITUOUS
Medicinal and Toilet Preparations, etc.

28. The Honourabo: Mr. P. N. SAPRU (on behalf of the Honourable 
Raja Yuveraj Datta Singh): Will GovemmcMt kindly state what steps, if any, 
have been taken or are proposed to be taken to secure unifomiity in the 
excise rules and regulations in the various British Indian Provinces and 
the Indian States ? Is it proposed to hold an All-India Conference of Excise 
Commissioners to discuss this subject ?

The H onourable Mr . A. J. RAISMAN : The Gk)verninent of India 
have decided to convene an Excise Conference at New Delhi on the 8th 
November, 1937 and following days to consider the regulations applicable to 
the inter-provincial movement of sprituotis medicinal and toilet preparations, 
and certain connected matters.

Establishment of Broadcasting Stations.
29. The Honourable Mr . P. N. SAPRU (on behalf of the Honour

able Raja Yuveraj Datta Singh): Is there any scheme under consideration 
for the establishment of broadcasting and transmitting stations and studios 
in some of the important towns in In^a ? If so, which are those towns, and 
when is the scheme likely to come into effect ? ^Tiat will be the approximate 
financial implications of the scheme with regard to each of the towns, where it 
is Hkely to come into effect ?

The H onourable Mr . A. G. CLOW: Yes. A statement giving thv 
required information is laid on the table of the House.

Neto broadcaeting staUom to he opened, their cost and the approximate dates from vMck thfiy 
a/re likdy to start operation.

Name of station.
Approximate 
cost (non- 
Teeiirrent).

Approximate time 
from which the 
station is likely 

to start operatioii.

Madbas.
10 K. W, s. W. and 2 K. W. M. W.

Rs.

2,70,000 Aprfl, 1938.

6 K. W. M. W.
Lahore,

2,06,000 November, 1937.

5K. W.M.W.
Dacca.

2,04,500 Latter part of 1938i

6 K W ,  M. W. 03-000 Latter part of



%

Name of station. ^pprojdmate 
cost (non

recurrent).

Approximate time 
from which the 
station is likely 

to start (^ration.

Lucknow. Rs.

5 K. W. M. W.

Bombay.

2,06,000 January, 1938.

10 K. W. S. W.
Cajlctttta,

2,13,700 February, 1938.

10 K. W. S. W.

Delhi.

2,13,700 June, 1938.

10 K. W. S. W.
6^. W. S. W.

. .
j- 3,31,300 December, 1937.

Studios
i

6,00,000 End of 1938.

A o<e.—The e^ttoat«s fpr the new «tatioii8 do not include any provision for studio 
buildings which will be rent^ for the present.

Introduction^]? a  R ail Mo?for Servicej in Northern I ndia.
30. The H on ou rab le  Mr. P, N, SAPRU (on behalf of the Honourable 

Raja Yuvera] Datta Singb): Do tlie Railway Authorities propose to introduce 
a rail motor service with a view to enable the Railways to meet road motor  ̂
competition and is this experiment to be tried in Northern India ? What 
are the details of the proposal and it® financial implications ?

The H onourable Sir GU3HRIE RUSSELL: The attention of the 
Honourable Member is invite to the Memorandum on the Provision of Rail 
Cars during 1938-S9, which will fee fotod on pages 96-97 of the Proceedings of 
the Standing Finance Committee for Railways, Volimie XIV, No. L

Indo-Burma Trade R egulation Order.
31. The Honourable Mit. P. N. SAPRU (on behalf of the Honourable

^ ja  Yuveraj Datta Singh) : Under the Indo-Burman Trade Convention
is India treated as a foreign tariff unit ? If so, why should India be treated 
as a foreign unit in rega:̂  to enhanced postal and telegraphic rates between 
the two countries ?

. (6) Do Gbveminent propose to it̂ ake renew^ efiorts to secure restora
tion of jH*e-‘separation postal ;y2Ktes between the two countries ?

The H onourable Mr. A. G. CLOW: (a) Burma is a Separate aiiit for 
tar^ purposes; but the Indo-Burma Trade Regulation Order involves the 
maintenance in siubsfance of free trade between the twocotmtries. That Order 

apt relate tp the poslal and ijelegEajA mt^ betweea the two eoiuitriefl
these are iirholfy out̂ d̂e i^



The Honoubable Mr * HOSSAIN IMAM: Why do Government not 
propose to make any further efforts ?

The H0N0URA.BLE Mr. A. G. CLOW : Government do not consider that 
the re-establishment of pre-separation rates is in any way a feasible pro
position.

Publication of the Maxwell Committee R eport.

32. The H onourable Mr . P. N. SAPRU (on behalf of the Honourable 
Raja Yuveraj Datta Singh): Will Government kindly state when the Report 
of the Maxwell Committee regarding the reorganisation of the Imperial 
Secretariat will be published ; and will any opportunity be ^ven to the Central 
Legislature to discuss the Report before Government decide to take action 
thereon ?

The H onourable Mr. R. M. MAXWELL : The document to which the 
Honourable Member apparently refers is not a formal report prepared for 
publication but a confidential note prepared in the Secretariat on matters 
arising out of the Report of the Wheeler Committee. Government do not 
therefore propose to publish it.

The H onourable Mr . HOSSAIN IMAM : Do the Government propose 
to publish the Wheeler Committee’s Report ? ***

The H onourable Mr. R. M. MAXWELL: Yes, Sir.
--'!W

The H onourabi^  Mr . HOSSAIN IMAM : How can we read it without 
your notes ? Is it not a fact that the publication of the Wheeler Committee/s 
Export has been delayed so far because it was proposed to consider it 
along with the Maxwell Committee’s Report,

The H onourable Mr . R. M. MAXWELL: Not exactly. The consi- 
deraticm of the Maxwell Committee’s Report is only one of the processes 
volved in arriving at conclusions on the Wheeler Committee’̂  Report.

The H onourable Mr . HOSSAIN IMAM: If the conclusions of Govern
ment are to be based on the inquiries made by the Maxwell Committee, is 
it not desirable that the Report should be pubH^ed so that we may be in 
possession of the materials on which it is based ?

Tete H onourable Mr . R. M. MAX WELL : No more than in the case 
of any other Secretariat note.

The H onourable Mr P. N. SAPRU : Sir, if the Government's deci
sion is to be arrived at before the publication of the Report, then what is the 
use of publishing the Report ?

CLosmG OP W ells in Y ards of laroe Jtcinction Stations of the E, I. R.
33. The H okoubablb Mr. P. N* SAPRtJ (on behaK of the Honoui%ble

Raja Yuveraj Datta Singh): Have the E, I. R. Authorities decided to f
ok)^ permanently with tin sheets all the wells situated inside many of the
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jmds of large jimctkm staticttisy siK̂ h as AEahab^ and Moghabarai ? Why 
has this been d<Mie; and do Goivernnient propose to have the weHs re-opened 
as before ?

The Honourable Sir GUTHRIE RUSSELL : With the exception of 
Moghalsarai and Allahabad ^tions, there have been no other cases on the 
E. I. R. where open wells have been permanently closed, nor is there any 
proposal to do so.

At Moghalsarai the wells were closed on the recommendation of the Stafi 
Welfare Committee after a liberal supply of wholesome water had been pro
vided for by the installation of tube wells.

At Allahabad an open weU was closed on the recommendation of the 
District Medical Officer who declared the water to be misatisfactory.

In these circmnjstances it is not proposed to re-open the wells.
D ela y  m  T ransit o f  M ails f o r  Pauri, H eadquarters o f  th e  G arhw al

D is t r ic t ;

34. The H onourable Mr . P. N. SAPRU (on behalf of the Honourable 
Raja Yuveraj Datta Singh): Does Pauri, the headquarters of the district of 
Garhwal, receive its dak on the third day after it reaches Lansdowne or 
Dogadda ?

The H onourable Mr . A. G. CLOW : Before the 1st of this month there 
was a delay in transit to the extent mentioned by the Honourable Member. 
Revised timings were introduced from that date and mails from Lansdowne 
and Dogadda are now due to be delivered at Pauri on the following morning*

Purchase of R olling Stock.

35. The H onourable Mr . P. N. SAPRU (on behalf of the Honourable 
Raja Yuveraj Datta Singh): Do the Railway Authorities ootncerned propose 
to spend another four crores of rupees on the purchase of rollii^ stock ? If 
fio, why ? And on what Railways will such rolling stock be utilised ?

The Honourable S ir GUTHRIE RUSSELL : I would refer the Honour
able Member to the Proceedings of the Standing Finance Committee for Râ  ̂
ways at their meetings held in Calcutta on June 28th and 29th last, a copy of 
which is available in the Library of the House.

Connection OF important Cities of the United Provinces by  an A ir 
Passenger Service, etc.

36. The Honourable Mr. P. N, SAPRU (on b^^lf of the Honourable 
Raja Yuveraj Datta Singh); (a) Is there any proposal to connect the 
important cities of thê  ̂United Provinces by air passenger service ? If so, 
what are the main outlines of the scheme ; and when is it likely to be 
accomplished ?

QUESTIQKe AiEfD ANSWERS. 38



ii>) fa there pi%>posal to raii a paaa^ger ^ir semee betjwwn BonAay 
ai:)̂  $ome of the Kathiawar towBs ? If so, what are the main outiines of the 
scheme ; and when is it likely to be accomplished ?

The H on otjrab lb  Mr. A. G. CLOW ; (a) Q i^ v e m m e n t  have seena a press 
report on the subject but understaiid that the proposal is still in its preliminary 
stages and is mxlikely to take definite shape for some time to come,

(6) Air Services of India, Ltd., a Company in Bombay, have forrnulated 
a scheme for the operation of an air p a s s e n g e r  s e r v i c e  between Bombay and 
Bhavnagar with feeder services from Bhavnagar to Rajkot, Jamnagar, Por- 
bandar and other States in Kathiawar. No official intimation with regard to 
the date of inauguration of a regular service has been received by Govenment, 
bttt it is understood that a nxmiber of trial services from Bombay to Bhavnagar, 
Rajkot and back, were operated by the Company at the end of May and th e  
begmning of June and that plana for a regular service are well advanced.

The H onourable Mr. HOSSAIN IMAM : Will the Honourable the 
Chief Commissioner explain if this is likely to have any harmful efiect on hifl 
earnings ?

The H onourable Sir GUTHRIE RUSSELL : I suppose a certain 
amoimt of effect.

The H onourable Mr . HOSSAIN IMAM : Is the Government support
ing this scheme ?

The H onourable Mr , A. 6 . CLOW : Not so far, Sir.

INJURY TO TWO Passengers b y  a  r a b i d  J a ck a l a t  Muazzampur NaraIK
Station, E. I. R.

37. The H onoltiablb Mr . P. N. SAPRU (on behalf of the Honourable 
Raja Yuveraj Datta Singh): Did a leopard jump into a wmp^rtment of
the Hardwar-Dehra Ihm train at Mua2tzampur Narain Station, E. I. R. in 
Jidy, 1937, and injure two passengers? If so, what are the facts of the 
occurrence ?

The H onourable Sir GUTHRIE RUSSELL : It is not a fact itota  
leopard jumped into a compartment of the Hardwar-Dehra Bun train at 
Muazzampur Narain, It is believed, however, that the question has lefereiMje 
to the following incident:

At 1-28 hours on 11th July, 1937 a rabid jackal appeared on the station 
pktform and bit six men, of whom two wot6 passengers intending to travel by 
46-Down. The animal was killed with Medical aid was rendered to the
injured who were directed to the Civil Hospital, Bijnor, whence they were 
seAt to the Anti-rabic Btospital at Meerut Ibr treatment

The Honourable Mb. HOSSAIN IMAM : Did Government pay 
compensation to these people ?

T he H onourable Sir  GUTHRIE RUSSELL : No, Sir.
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AcdtBENTr !At BiittA Statio?̂ , E. I. R'
38. The HonottrasI^ Mb. P. N. SAPRU (on behalf of the Honourable 

Raja Yuveraj Datta Singt) : Will Oovemmfent be pleased to make a
etatement regarding the serious railway disaster which happened near Bihta 
Railway Station (E. I. R.), to the 18-Down Lahore Expre^, on the 17th 
July, in which more than 100 passengers are reported to have been killed 
and over 200 injured ? What was the cause and nature of the occurrence ? 
What is the exact number of casualties, and what steps have been taken in 
the matter ?

The H onourable Sir GUTHRIE RUSSELL : The accident occurred 
at about 3-35 hours on the 17th July, 1937 to No. 18 Punjab Express at mile 
355 near Bihta station on the East Indian Railway, The engine and several 
coaches left the track and, in all, 105 passengers wore killed or subsequently 
died of their injuries ; also 166 other passengers were injured, of whom 10 are 
still in hospital, the remainder having been discharged. Prompt medical aid 
was given to the injured and free treatment in hospital. An enquiry was 
held on the spot by the Senior Government Inspector of Railways, but, vide 
Resolution No. 7043-T. (Il) dated 4th September, 1937, published in tke Gazette 
of India Extraordinary, dated the 6th September, 1937, Government have 
decided to institute a judicial enquiry to be conducted by aHigh €ourt Judge.

INFORMATION PROMISED IN REPLY TO QUESTIONS LAID ON
THE TABLE.

NustBisR AND THi: WoRKOJFa Capital OP L ai d̂ Mortgage Banks or Sooietibs.
The H onourable K unwar Sir JAGDISH PRASAD (Education, Health 

and Lands Ikfember): Sir, I lay on table tibe information promised in reply 
to question No. ^  asked by the Honolitable Kumarsankar Ray Chaudhurf 
on the 24th Eebruary, 1937,

StaUmeni shovAng the number and the toorhing capital of land 7notgage banks or mdeties and 
Mp rendered to them by and their relationship vkih Government in reply to question 
No, 20.

M a d r a s .

Number of bmlcs or societies,—SI.
Working capital—Rs, 1,08,28,131.

with or hdp or cmitrcl by Governrn^ aaeiflted the
primary land banks in the initial stages in the floatation of their debenture  ̂ by
undertaking to purohZae them up to an aipaount equal to that issued to the public subject 
to a Rs. 50,0C0 from any one bank and to a further maximum of 2J lakhs
for the whole Pxe^deDcy. The Government assisted the Central I^^d Mortgage Bank 
^th a suh^y of Bŝ  20,Q00 for its administrative expeneee during the first two years of 
itfl

2. In the first instance, the Government appointed for a period of three years a special 
staff of two RegJ$trte iaiid ten I^b-l5i^ty Re^trars itisp^ the pimimiy land
oicffigagfe bat̂ k6 add to dnqt^ ititci e v ^  l6ati apglicatSofa And 411 laiids teiider^
As mortgages. The special staff continues and Tidth tlQ̂ 'thcriMMie in the initobCT of batikŝ



it has b«en ettengtbeoed from time to time. Tbeie aie »t pieeeat two Deputy Begistran 
and 26 Sub-Deputy Registrars. Up to. 31st March, 1937 the Government undertook to 
meet tdiat part of tiie cost of the staff employed f6r the b ^ e it of the Central l4Mid Mort-

Bank which it was not possible for the bank to meet after setting apart 25 per cent, 
of its profits to the reserve fund and paying a dividend of 6 per cent, to the shareholders. 
As regards the staff employed for the benefit of both the Central Land Mortgage Bank 
and the primary land mortgage banks, the Government undertook till 31st March, 1937 
to meet the entire cost involved on condition that, after paying a dividend not exceedi^ 
5 per cent, to the shareholders, the primary land mortgage banks would put the entire 
balance of their profits into the reserve fund.

3. The Gk>vemment guaranteed the interest not exceeding 6 per cent, on all deben
tures issued by the Central Land Mortgage Bank to an extent of Rs. 50 lakhs during the 
first five years of its existence until they were paid off or redeemed by the bank. Subse- 
<5(uently they also guaranteed a maximum interest of per cent, on debentures issued b}̂  
ihe bank up to an extent of Rs. 30 lakhs out of the total of Rs. 50 lakhs mentioned in the 
previous guarantee.

4. After passing the IMadras Land Mortgage Banks Act Government have fully 
and unconditionally guaranteed both the interest on and the principal of the debentures 
issued prior to the commencement of the Act and also the principal of and interest on the 
debentures issued thereafter redeemable within a period not exce^ing 26 years from the 
date of issue and bearing a rate of intereist not exceeding 5 per cent. The latter guarantee 
at present extends to debentures up to amaxiiiium of Bs. 100 lakh® exclusive of the value 
of the debentures as may have been redeemed by the bank from time to time.

5. The debentures have, by an amendment of the Indian Trust Act, been placed on 
the list of trustee securities.

6. The Government have permitted the Madras Provincial Co-operative Bank and 
the district central banks to grant loans to non-members on the security of debentures up 
to 80 per cent, of the face viahie of the debentuies, the period of loans being lestdcted to 
a maximum of one year.

7. The local bodies have been peiilnitted to invest in the debentures of the bank one- 
fourth of their provident funds and one^ixth o f their railway cess &nds.

8. The central banks have been permitted to reckon the debentures of the Central 
Land Mortgage Bank they hold for the purpose of fluid resoruces up to a limit of one-third 
o f the standard required to be maintaioed by them, the debentures being taken at 80 per 
<!ent, of their market value.

'
9. The central banks have been permitted to invest in the debentures of the bank 

reserve funds up to a limit not exceeding one-half of the amount to the credit of the funds.

10. The Government have exempted all co-operative land mortgage banks from the 
payment of Fees for the audit of their accounts in the firrt three co-operative jreatia from 
the date of starting.

11. The Government have exempted the Central Land Mortgage Bank and the 
primary lajid mortgage banks up to tte end of April, 1937 from the payment of fees for 
the registration of documents and the obtaining of encumbrance certificates.

12. S îliMeft have been provided by Govem m^ for ^ e  transaction of the bu^ess 
of the banks, such as the fiw supply of copies of XHstriot Gas t̂te sheets, viflage maps 
and the supply of information regaiding the property of the members of the banks.

13. In addition v^ere are certain facilities such as those fpr the s p ^ y  recovery of.
airears ̂ m  defaulters and ex^ution of documenie wl^h the banka enjoy , under the pro- 
visMtt of the. Land Mortgiiige Act.
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Boubat.

Number cf ^mks

Wcrhing ea p itx^ ^ . 6,47,174.

RdaiiontMp with or hdp or cofiM  by Gov^m ^,-^A]il land mortgage banks in the 
Presidency affe jegistered nnder the Bombay Co-ojierativfe Societies Act, 1925. The 
bye-laws provide for the nomination of the Board of Directors by the Registrar for the 
first three years and for his sanction to all loans in the initial stag^ Apart from the pri
vileges which the Banks receive as co-operative societies ten priinary banks have been given 
between them a cash subsidy of Rb. 5,000 a year for three years towards the cost of their 
land valuation ofl&cers who are permanent Government officers and exempted from the 
payment of leave and pension contributions in respect of them. The Government have 
guaranteed the princip^ and interest of the debentures of the Provincial Land Mortgage 
Bank to the extent of Rs. 10 lakhs, and have promised to make good any deficit in the 
working of tiie bank up to'a total of Rs. 10,000 for the first year. Re. 7,600 for the second 
year and Rs. 5,000 for the third year.

Biwoal.

Number cf batiks dr wte^tca.—dv

Working capital—Re. 2,02,113.

Relaticmskip with or hdp or control by Govemment.—The local Government undertook 
to meet the entire cost of management of the banks in the firat year of their existence ; 
and in the second and third years to make good any (^erence between the gross profits 
and the management charges in the event of the latter being greater thM the former.

2, For the efficirait mottagMnent of the banka the Government agreed to fend the 
services of Sub-Deputy Coilecfcors with settlement experience to be managera of these 
banks for the first thr^ years of their existence. During the first year the pay of these 
managers was entirely borne by Govemment, and during the second and third years Rs. 200 
per mensem was payable to Government by each bMik for the services of these Managers. 
To apsist the Registrar in the control and supervision of these banks the creation of the post 
of a Deputy Registrar for a period of five years with effect from the beginning of March, 
1934 was sanctioned and Govemment also accorded sanction to the appointment of a small 
staff under him.

3. In order to provide adequate capital for the banks Government sanctioned the issue 
of debentures of a total face value of Rs. 12 J lakhs by the financing bank on the following 
conditions:—

(а) The issue shall be at par and shall be current for a period not exceeding 30 yem
from the date issue ;

(б) the Govemment will guarantee the interest for the entire period of currency of
the debentures ;

(c) the rate of interest will be fixed annually by Govemment;

{d) the rate of interest on the debentures to be issued during the first 12 monUis 
shall be not more than 4f per pent-;

‘ (e) the rate of inte®«gt to be chMgj^ by the lajid mortga^ tanks on loe^  to 
indiv iduals shall not, until furth^ orders, exceed per cent.

INVOBMinOtK liAfZ) ON TfiS TABI.E. S7



4. In order to giv  ̂ the banks a start the Bengal Provincial Co-operative Bank wa« 
approached and the Directors of that bank accommodated the land mortgage banks with 
i^ort term cash credit advances on condition of repayment of the loan as soon as the 
debentures are floated. The Bengal Provincial Co-operative Bank has d^ided to oharge 
IJ per cent, interest over and above the rate of interest payable' on the debenture for 
meeting its workjbig esponses. The land mortgage banks have decided to charge a  ̂ extra 
3-} per cent, over their borrowing rates from individual borFOwers in order to meet 
establishment charges.

5. The banl® are managed by Board of Krectors who have been nomioafced in accor
dance with the bye-laws of e ^  bank with the IHstrict Magistrate aa the ^-officio Chair-
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Unefeb P»avmoES.

Nuptber banks or societies.—6,

Working capikU.— R̂s. 98,230.

BelaHoTiship tviih or help or control by QovemmerU.— T̂hey are registered co-operative 
societies under the general supervision d  the Co-operative Department. The Managing 
CcHnmittee of & society usually consists of nominated x ^ ia k  with the Cc l̂eetor as the 
ex'officio Chairman.

PUKJAB.

Number of banks or societies.— 1̂2.
Working capiial.—Ba. 18,30,609̂
Relationship Tvith or help or control by Oovemment.— T̂hese banks are co-operative 

bodies financed by liie Punjab Provincial Co-operative Bank, which received loans from the 
Government for the purpose and also issued Ba. 5 lakhs debentures the interest on which 
was guaranteed by the Government. One bank has a direct loan fipom the Government.

CEirrRAL Pbovincss.

Number of banks or societies,—10.
Working capital.— R̂s. 1,74,543.
Eelationskip loith or help or control by Government.—The Government has guaranteed 

the principiU and interest on debentures to be floated for raising the capital of the banks 
up to Ks. 50 lakhs. The Registrar is ea?>offieib trustee of the debenture holders. He 
and the Financial Secretary to the local Government are ex-officio members of the Board 
of le c to r s  and the Managing Committee of the Provincial Banks. Every loan to be 
granted by a primary bank requires the sanction of the Registrar. Hie working of the 
banks is governed by the Central Provinces Land Mortgage Banks Act.

Assam.
Number of banks or societies.—5.
Working capital.— R̂s. 6,57,162.

itdaiionship with or help or control by Gov^ment.^The banks are restored under 
the Co-operative Societies Act (Act II of 1912). The Registrar and his subordinate staff 
inspect and audit them. Four Imnks have received loana £rom Qovjemment amounting 
to totals of Rs. 61 (KX), Rs. ̂ ,000, Rs. 10,000 and Rs. 2,000.



4jmb]|̂ Mbrwaba. •
Number of Ixinhs €»t ioeidiea,^^.
Working capiUd.—-B>3. 1,04,031.
Bdationship with 0r Hdp or corUrol hy (^vemm^ , — T̂he banka wort under the close 

supervision of Inapeotors of Co-operative Societies who are Government servants and are 
the ex-officio Presidents of the banks. The Booieties aie under the gener^ control of the 
Co-operative Department.

There are no land mortgage banks or societies in Bihar, Orissa, the North-West Fron
tier Provinoe, Sind, Delhi and Coorg. The question of establishing two Uind mortgage 
banks in Burma i$ under consideration.

INFOIIMATIQK TABLE.

(1) I nsxjlateb V a n s  s u it a b l e  fo r  I ce Co o lin g  anx> (2) R e c o t o  L if t e r s .

T h e  H onotjrab] ^  S ir  GUTHRIE RUSSELL (Chief Commissioner for 
Railways) : Sir, I lay on the table the information promised in reply to (I)
question No. 66 a^k^ by the Honourable Sir Phiroze Sethna on the 12th 
Marcli, 1937, and (2) question No. 96 asked by the Honourable Mr. Hossain 
Imam on the 30th March, 1937.

InfomuOion in connection with question No. 68,
(«) The folkwing insulâ ted Vftns suitable for ice cooling are in use on Railways

(i) 169 B. G. vans on the N. W. R, Hie carriage of pCTishables under ice in these 
vans is limited to approximately three months in eaoh year and during the 
remaining period the vans are ©mployed as ordinary parcel vans.

(tt) 8 M. G. vans on the M. and S. M. R. These vans are now employed throughout 
the year as ordinary parcel vans due to no traffic in parishables under ioe 
offering.

(m) 6 B. G. parcel vans on the £. 1. K. have one insulated compartment in each 
suitable for the carriage of perishables under ice.

(6) An experimental r^rigerator van is at present under construction on the M. & S. M. 
B. and other Railways will protvide suitable insulated vans or compartments if and when 
the traffic offering justifies such a course.

Informaiion in connection with question No. 96.
Government are informed ̂  follows:—

(a) (i) Seven new posts of Record Liffcera, which is an inferior category, were created,
five of which were filled by men already in service : the remaining two by the 
recruitment of two Matrics one of whom was a Sikh and another a Hindu.

(ii) Up to the month of Januarj% 1937, there has not been occasion to recruit 
37 gangmeri in one lot. As regards the second part all the temporary 
labour engaged were discharged.

(iii) No,
(b) Does not arise.

D if f e r e n c e  in  P a y  a n d  A l lo w a n c e s  of  K in g ’s Co m m issio n ed  O fficers
AND In d ia n  Co m m issio n ed  O f f ic e r s .

T h e  H o n o u r a b l e  K u n w a r  Sir  JAGDISH PRASAD (Education, HeaM
and Lands Member): With your pCTmission, Sir, I will lay this information on

_ _ __ the table on behalf of His Excellency the Commander-12 Noon. ra. • j? 'm-Chief.
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Information promised in reply to question No. Sl̂ âshed by the Honourable Bai Bahadur Lola 
Bam Saran Das on ifte 4th March, 1 3̂7- 

B i f f e b b n c e  i n  t h e  P a y  a k b  A l l o w a i ^ g ^  o f  K iN O 'fi C o m m is b x o n s 2> O i F i c s B 8 jMn>THE 
In n iA iir  C o m m e s s io itb d  O f f i c e b s  p a s s i n g  o u t  f b o m  t h e  Im i]^ ia» M i l  j t a ^ iy  A c a d e m y ,  
AJSt) ITS e f f e c t s  o n  BECBinTM BNT FOR THE LATTEB.

STAXiaiENT “ A / ’
Comparative raies of pay of Kin^s commissioned officers (Indian Army} and Indian comrm^

sioned officers.

King’s cominissioned officers. (Page 64, P. and A, 
Regulations, Pt. I-Special).

!(ndian commissioned officers (A. 1.1. 
No. 32 of 1936).

Pay.

Pay.
Rank. Married.

Rs. per 
mensem.

Unmarried.

Rs. per 
mensem.

Rank. Rs.per
mensem.

Colonel or Lt*-Ckfl. (m 
command).

U 5̂0
(includes
Rs.300
ix̂ mtnand
pay).

1,800 
(includes : ̂  

Rs.300 
command

Lt.-Ool; in command 1,200 
(includes 
Rs, 200 
command 
pay).

Coloaiel or Lt.-Ool. {not in 
command).

1,660 1,500

Major after 5 years’ ser- 
^ce as such.

1,436 1,290

Major (after* 16 to 
years’ service).

1,306 1,166 Major (After* 16 to 20 
years’ service).

800

Captain after 15 years’ ser
vice.

1,106 960 Captain after 8 years’ 
service as such.

660

Captain after 10 years’ 
service.

925 790 CapHain after 6 years’ 
service as such.

600

Captain (oiter* 9 years* 
service).

896 760 Captain after 4 years’ 
service as such.

560

Captain after 2 years’ 
service as such.

Captain (after 9 to 11 
years’ service).

600

460

Lieutenant after 7 years’ 
service.

720t 630 Lieutenant after 3 
years’ and 9 months 
service as such.

400

Identeount 620f ms Lieutenant 360

2nd Lieutenant 666t 480 2nd Lieutenant • 3ba

* See A r m y  Inatrnction (India) No. 65 of 1934.
t Subject to the role which allows marriage allowance after 30 years of agie.
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S T A T E M E N T

Mwn dOowances cf Indian xxmntMaiahed offiixrs compared those ommU^
aioTied officers.

Serial
No.

Allowance. Kinĝ s oommissioned Indian commiasioned 
officers, officers.

Anthontj.

Outfit allowance £60

Camp kit allowance £7-10-0 ..

Rs.670 ..

Re. 100 ..

Separation allow
ance.

Syoe and forage 
allowance.

Travelling lUlow- 
anoe.

Passage Allowance

Sliding scale Rs. 40 
to Rs. 120 per men-

Rs. 33 per mensem

Sliding scale Rs. 40 
to Rs. 120 per men-

Rs. 33 per meiisdm

Both K. C. Os. and 1. C. Os. are nnder the 
same rules and scales.

Idf.—4 retmn leave 
passages; each at 
P. & O. first class 
“ B ’ ’ rate (£126) 
between Bombay 
and London for the 
whole period of 
service in India 
spread over 25 
years.

Wife.— T̂he same 
number of return 
passages to which 
the officer himself 
is entitled.

Children,—One sin
gle adult passage 
(£72) for eadb 
child.

Officers of 
Asiatic domicile 
are not entitled to 
passage allowances.

Pay and Allowance 
Regulations, Part 
II, paragraph 292 
as amended.

Do., paragraph 
249 as amend^.

Do., paragraph 
297-A. as amend
ed.

Do., paragraph 
303 as amended.

Passage Regula
tions, India.

Passage Regula
tions, India,
Appendix *A.”

M65CS
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DOCRKl
m .

: oommisaioned
oMoere. ,

Xa(Man
bficera.

Au^ority.

LeftT6tcayelling
allowance.

Fiw first class travel 
ior the otiGioer him
self, on warrant, 
at fall tariff rates, 
by tho main route 
to and from the 
nearest railway 
station te the 
officer’s home (or, 
as a special case, 
to any other place 
provided the cost 
does not exceed the 
cost of a warrant 
to the jailway sta
tion nearest his 
home) once after 
his first year of 
commissioned ser- 
TMe and there
after eveiry second 
calendar joar. Rail
way free allowance 
of baggage only is 
also admissible.

Army Instmction 
( I ^ )  No. M 
193.

AaBEEMENTS BETWEEN THE RESERVE BANK OF INDIA AND
CERTAIN LOCAL GOVERNMENTS LAID ON THE TABLE.

T h e  H onotjbable  M r . A. J. RAISMAN (Finance Secretary) : Sir, I lay 
on tlie table—

{i) a copy each, of the Agreements between the Resetve Bank of India 
and the Oovemments of Madras, the United Provinces, the 
Pimjab, Biliar, Orissa, the Central Provinces and Berar, Sind 
and Assam ;

(ii) a copy of the Suppl^ental Agreement between the Reserve Bank 
of India and the Imperial Bank of India.

Agreement between the Oovemor of the ProviThce of Madras and the Reserve Bank of India.

An Agrbbmbnt made this first day of April 1937 between the Governor o f the 
Pbovince op Madras of the one part and The Reserve Bank o f India (hareinafter 
called “ the Bank ” ) of the other part Wheheas the Bank wa» constituted and incorporated 
and is regulated by the Reser\̂ e Bank of India Act, 1934 (being Act No. II of 1934) as 
adapted and modified pursuant to the Authority <»ontained in Section 293 of the Govern
ment of India Act 1935 by an Order of His Majesty in Council dated the Eighteenth day of 
March, 1937 cited as the India and Burma (Bnrma Monetary Arrangements) Order 1937 
(hereinafter called “  the Act "’ ) with and subject to the vaSaous powers, provisions and 
reBtrictions in and by the Act sot forth and it was thereby iiUer <dia particularly provided 
as fdttws,''  ̂ ---------------------------------



(1) by section 20 of the Act that the Bank ahotiid undertake to accept ihonies for 
acconnt of I*rovincial (^vermnei^^  ̂ to make pax^ents up to the amoxmt stamilng 
to the or^it of their accounts and to cany out their exchange, remittance and other 
banking operations inoludm^ the ma^agen^nt of the publie debt and

(2) bysecion 21 (1) of the Act that Provincial Gk)vemments should entrust the Bank 
on such conditions as might be agrbek! upon idth eJI their money, remittance, exchange 
and banking transactions in India; and, in particular, should deposit free of intwest 
their cash balances tdth the Bank provided that nothing in that sub^section should prevent 
Provincial Grovemments from calnying on money transactions at placed where the Bwik 
has no branches or agencies and that Provincial Govwnments might hold at such places 
such balances as they may require and

(3) by section 21 (2) of the Act that Provincial Governments should entrust the Bank, 
on such conditions as might be agreed upon, with the management of public 4ebt and 
with the issue of any new loans.

Now IT IS HEBBBY MUTcfALLy AGBĴ BD AND DBCLABBD by and between the said parties 
hereto as follows, that is to say :—

1. Hiis agreement shall come into force on the first day of April 1937,
2. The general banking business of the Oovemntent of Madras {hereinalter referred 

to as “  the Grovemment ” ) including the payment, receipt, eoileetion and remittance of 
money on behalf of the Crovemment shaU be carried on az^ transacted by the Bank in 
accordance with and subject to the provisions ctf this agreem«ait and the Act and with 
and to such orders and directions as may from time to time be given to the Bank by the 
Giovemment through any Government officer or officers authoriied by the Government in 
that behalf and at any of the offices, branches or agencies of the Back f or the time being 
in existence as may from time to time be so direct^ and for this purpose such accounts 
shall be kept in the books of the Bank and at such offices, branches or agencies of the Bank 
as shall be necessary or convenient or as the Government shall from time to time direct 
in the mfinner aforesaid.

3. The Gk)vemment shall employ the Bank as the sole Banker in India of the Govern
ment who shall deposit or cause to be d^)osited with the Bank c«r allow the Bank to 
receive and hold as banker the whole of its cash balances at any places at which for the 
time being the Bank shall have an office, branch or agency and the Bimk shall subject 
to such orders as may from time to time be given by the Government in the manner afore
said receive and hold for the Government ^1 such monies as may be or become payable 
to the Government or on its account and the Bank shall transact at its offices, branches 
and agencies for the time being existing respectively all such business for the Government 
regarding the receipt, coUection, payment and remitt^ce of money and other matters, 
as is usually transacted by bankers for their customer.' The Bank shall make the said 
monies at the said offices, branches anr! agencies available for transfer to such places and 
at such times as the Government may direct. No interest shall be payable to the Govern
ment on any of the monies for the time being held by the Bank.

4. The management of the rupee public debt of the GrOvemment and the issue of new
rupee loans by the Government and the performance of aU the duties rating thereto 
respectively including the collection and payment of interest and principff and the con
solidation, division, conversion, cancellation and renewal of securities of the Government 
^ d  the keeping of all registers, books and accounts and the conduct of all correspondence 
incidental thereto shall be transacted by the Bank at its offices in Bombay, Calcutta and 
Madras and at any of its offices, branches or agencies at which respectively the adminis
tration of any portion or portions of the public debt of the Government is for the time being 
conducted or interest thereon is for the time being payable and the Bank shall also keep 
and maintain such registers, bo<^ and accounts in respect of the said public debt as the 
Government may from time to time diiwt and shall audit all payments of such interest 
and Mt generally as agents in India for the Government in the management of the said 
public debt and shall conduct such agmcy subject to such order̂  and directions with 
r^ard to the general may tom time to time be ^yen to the Banjk
by the Gk>vemment.

c2
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5. The Bfimk shall not be*^titled to any remuneratiop for the conduct of the ordinary 
batik^  busineas of the Government pth» such advantage as may accrue to it from 
the holding of the Government cash balances free of obligation to pay interest thereon, 
and such balances shall be maintained at an amount not below such minimum as may 
be agreed upon between the Government and the Bank from time to time :

Provided that if the Government wishes to remit funds outside the area within its 
jurisdicticai, except as otherwise provided for in this agreement, the Bank shaU be entitled 
to make a charge for such remittances at rates not exceeding those which the Bank charges 
to Banks referred toas “  scheduled banks ” in section 42 of the Act, subject to a minimiim 
charge of four annas for each remittance.

6. The Bank shall make ways and means advances to the Government if so required 
at such rate of interest not exceeding bank rate as may be fixed by the. Bank from time to 
time, provided that the total of such advances outstanding at any one time shall not 
exceed the amount of the mininniTn balance prescribed under clause 5 and any subsidiary 
agreement provided under the clause and provided further that the advances outstanding 
shall be fully paid off at intervals not exceeding three months.

7. The Government shall employ the Bank as its sole agent for investments by Gov
ernment either* of Government funds or of funds managed by the Gk>vernment and the 
Bank shall be entitled to chaige commission for sales (but not for purchases or conversions) 
at the rate of 1/16 per cent, in addition to any further charges which the Bank may lui>ve 
to pay by way of brok«>age, etc. The Bank shall collect interest and the maturity valuep 
of such investments on behalf of the Government without charge.

8. As remuneration to the Bank for the management of the public debt as aforesaid 
the Bank shall be entitled to charge to the Government half-yearly a commission at the rate 
of B«. 2,000 per crore per fLnrmni on the amount of the pubUc debt as aforesaid at the close ‘ 
of the half-year for which the charge is made. In calculating this charge the following 
amounts shall be excluded from the amount of public debt, viz :—

(a) The amounts of loans discharged outstanding after one year from the date of a 
notice of discharge.

(&) The amount of stock certificates for Rs. 60,000 and upwards held by the Govern
ment or by any officer or officers of the Government authorized in that 
behalf, provided that such amount exceeds one crore.

And in addition to the charge of Rs. 2,000 per crore per annum the Bank shall be 
entitled to charge to the Government a fixed sum of Rs, 2,000 a year on account of the 
stock certificates referred to in head (6) of this clause and the Bank shall be also entitled 
to charge the public (but not the Government) all such fees and charges as are now or may 
hereafter from time to time be prescribed by the Madras Government Sectirities Rules, 
1937, for duplicate securities and fbr the renewal, consolidation, division or otherwise 
of all Government Securities whifĉ  'the Bank issues :

Provided that loans not directly issued by the Government but issued under the 
guarantee of the Government shall not be included in the calculation for the purpose of 
this clause but shall be a matter for separate arrangement if the management of such loans 
is entrusted t#the Bank.

9. Ths Bank shall maintain currency chests of its issue department at such places 
within the Madras Province as the Government may, with the previous sanction of the 
Central Government, prescribe and the Government shall provide sufficient accommoda
tion for such chests aks may be required for the deposit of notes or coin and shall be respon
sible to the Bank for the safe custody of the said chests, notes and coin. The Bank shall 
keep the said chests supplied with sufficient notes and coin to provide currency for the 
transactions of the Government reasonable remittance facilities to the public at the 
said places. The Grovemment shall supply the Bank with such infonnation and returns 
as the Bank may from time to time require as to the composition of the balances in the 
flaid chests and the amount and nature of the transfers to aiod from the said chests. 
The Bax^ shall have access to the said chests at ttU reascmaWe times for the purpose of
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liospecfcing aM  The Govemment shall be ^eeponsible to the italk
far the exammation and carfaota©B3 of oniii or notw at the time of deposit Id or withdniTOl 
from the said chests.

10. The Bank shall not be at liberty to dose any of its offices or branches except on 
Sundays, New Year’s Day, Christmas Day, Good Friday and on any other day declared 
to be a public holiday by any notification published in pursuance of the Kegotiable Instru
ments Act (Act XXVI of 1881), subject nev^iiheless and notwithstanding the provisions 
of that Act to any special orders or directions which may be issued by the ^vemment and 
the Bank shall be responsible that no one of its agencies doing Gk)vemment business for 
the time being existing shall be closed except on Sundays and on public holidays authorised 
by the Government within whose jurisdiction such agencies may be resi>ectively situated.

11. The responsibility for all loss or damage to the Government M’hich may result 
from any act or negligence or omission of the Bank or its agents in conducting the business 
of the public debt aforesaid or the payment of interest or discharge value thereon or the 
renewal, conversion, consolidation, subdivision or cancellation of any Government 
security shall rest with and be borne by the Bank provided however that it shall not be 
incumbent on the Bank to verify signatures and endorsements on Government securities 
which prima facie appear to be in order and in the acceptance of which the Bank shall not 
be guilty of any ne^gence and in such cases no liability shall be incurred by the Bank in 
respect thereto Provided also that in regard to the ordinary banking business at the 
offices, branches and agencies of the Bank of receiving and realizing money and securities 
for money on account of the Government and paying cheques, orders, draft bills and other 
documents whether negotiable or not in the Bank's capacity of bankers for the Government 
and whether such business be done by the Bank or by agencies on its behalf the respon
sibility to the Government shall be that of the Bank and such responsibility shall be that 
of a banker to an ordinary customer.

12. The Bank shall remit on account of the Government between India and London 
such amounts as may be required by it from time to time at the market rate of the 
day for telegraphic transfers, subject to the proviso that if a large transfer has to be effected 
in connexion with the flotation or repayment of a sterling loan or analogous operation, 
and if it is considered by either party to be inappropriate to apply the rate of a single day, 
an average rate based on a longer period may be fixed by agreement between the two parties.

13. This agreement may be determined by either party giving to the other pe^y one 
year’s notice in writing expiring on the 31st day of March in any year, such notice if given 
by or on behalf of the Government to be addressed to the Governor of the Bank and to be 
served by leaving the same with the Head Office of the Bank or addressing the same to him 
at the Head Office of the Bank by registered post awl given by the Bank to be served 
by leaving the same with or addressing the same bj ,̂registered post to the Secretary to 
the Government in the Finance Department and immediately upon the expiration of such 
notice this agreement shall absolute!cease and determine save as to rights or liabilities 
acquired or incurred prior to such termination.

14. In the event of any dispute arising as to the terms and conditions of this agree
ment, or as to the rights or obligations of the parties hereto such dispute or difference of 
opinion shall, in the event of the parties hereto failing to reach an agreement, be referred 
to the Governor-General whose decision shall be final and binding as between the parties 
hereto.

15. Nothing in this agreement shall operate to alEect in any way the obligationg 
imposed either on the Grovemment or on the Bank by or under the Act or any subsequent 
amendment or amendments of the Act.

16. The Bank shiJl be entitled to perfcMro aU or any of the matters contained in this 
agreement through such agency or agencies as may be presoribed by the Act or any amend- 
®ent thereof or as may be approved, by the Government.

IiT witKEsi Mr. Edgar JoM , i.as., Seordjaty to <5ie Gotwiiii
of Madras in the finance Department by the order and direotion of th© Gtovemor
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G. E. JoiTtes,
Secretary to the Government of

Finance Department.

Madcaa hs» hereunto set; bis haiid and tl^ conoiton s ^  c  ̂tiie^teflei^e 
of indi^ puiBuant to a Resolution of its Qentral Bosffd has been hereunto B&xed 

in the presence of its subscribing officials the day and year first above written.

Signed by tbe said Mr. Cyril Edgar Jones,' 
i.G.s.j Secretary to the Government Mad

ras in the Jlnaiice Department, for and on be
half of the Governor of the Province of Madras 
in the presence of

D. W. Bodweix,
Additional Deputy Secreta/ry to the 

Oovemment of Madras,
Finance Department.

The Common Seal of the Reserve Bank of 
India wa« affixed hereto in the presence of 
Sir Purahotamdas Thakurdas, Kt., ai.E., m.b.e., 

and
Mr, Rustom Pestonji Masani two of its Directors 
and Sir Jam^ Braid Taylor, Kt., c.i.fi., its 
Deputy Governor.

/ '
/ Common Sea\ 

of the 
Reserve Bank 

of India.

PuRSHOTAMDAS ThAUKRDAS, 

R. p. Masatti,
Directors.

J. B. Taylor^ Deputy Gowmor.

Agreement between the Governor of the United Provinces and ihe Reserve Bank of India.

An Agreement made this 7th day of July 1937 between the GovEltNOB o f th® 
UmTEp Provinces of the one part and The Reserve Bank oe India (hereinafter 
palled ‘ ‘ the Bank ” ) of the other part. Whereas the Bank was constituted and incorporat
ed and is regulated by the Reserve Bank qf India Act, 1934 [being Act JSJo. II of 1934 
(hereinafter called the Act” )] as adapted and modified pursuant to the Authority con
tained in Section 293 of the Government of India Act, 1935, by an Order of His Majesty in 
Council, dated the eighteenth day^gf March 1937, cited as the India and Burma (Burma 
Jlonetary Arrangements) Order, ;i937, with and subject to the various powers, provisioBS, 
Hknd restrictions in and by the Aci set forth and it was thereby irUer alia particularly pro
vided as follows, viz.,

(1) by section 20 of the Act that the Bioik should undertake to accept monies for 
IMKJoant cd Provincial Gk)vernments and to make payments up to the amount standing 
to tibte credit of th ^  accounts and to carry out their exchange, remittance and other 
l^mking operations including the management of the public debt and

(2) by secion 21 (1) of the Act that Provincial Governments should entrust the Bank 
on such conditions as might be agreed upon with all their money, remittance, exchange

banking transactions in India and, in particular, should deposit free of interest ^  
iheir cash balances with the Bank provided that nothing in that sub-section should prevent 
Provincial Governments from carrying on money transactions at places where the Bank

no bratkdies or agencies and that Provincial Govesnments might hold at such places
bglaaoucee ae tib«y may require and

(3) by section 21 (2) of the Act tJiat Provincial Govehiments should totrust the Bank,
cQi^Uo be a g r ^  upQi  ̂with ttie opmnagem^t of the p^bUc debt and

the i«!(Hie of any new loa ^



Now JT IS MUTOALLir AG^ED AOT DBOL^^^ by ^  bet\feen the s^d p^ieB
as

1. 1^8 agreement sliaH be deeni^ to biv© com© into iforce on the fiist <Jay o l April 
1937."

2; The general bajiking busing of the Govemmrait of L iiited Provinces (h e m i^ ^  
rrfei-red to as “  the Gbvemment ” ) including fHe payment, receipt, ooUection and remit
tance of money on behalf of the Government shall be carried on and transacted by the 
Bank in accordance with and subject to the provisions of this agreement and of the Act 
and with and to such orders and directions as may from time to time be given to the 
feank by the Oovemment throdgh any Government officer or officers authorized by the 
Government in that behalf and at any of the offices, branches or agencies of the Bank fw 
the time being in existenoe as may from time to time be so directed and for this purpose 
8uch accounts shall be kept in the books of the Bank and at such offices, branches or 
agencies of the Bank as shall be necessary or convenient or as the Government shall 
from time to time d ir^ in  the manner aforesaid.

3. The Government sJiaU employ the Bank as the sole Banker in India of the Govern
ment who shall deposit or cause to be deposited with the Bank or aDow the Bank to 
reioeive and hold as banker the whole of its cash balances at any places at which for the 
time being the Bank shall have an office, branch or agency and the Bank shall subject 
to such orders as may from time to time be given by the Government in the manner afore- 
ttkid receive and hold for the Government all such monies as may be or become payable 
to the Groveminent or on its account and the Bank shall transact at its offices, branches 
and agencies for the time being existing respectively all such business for the Govemmeilt 
regarding the receipt, collection, payment and remittance of money and other matters, 
as is usually transacted by bankers for their customers. The Bank shall make the said 
monies at th» said offices, kffanches and agencies available for transfer to such places and 
At such times as the Government may direct. No interest shall be payable to the Govern
ment on any of the monies for the time being held by the Bank.

4. The management of the rupee public debt of the Government and the issue of new 
rupee loans by the Government and the performance of all the duties relating thereto 
respectively including the collection and payment of interest and principal and the con- 
solidation, division, conversion, cancellation and renewal of securities of the Government 
and the keeping of all registers, books and accounts and the conduct of all correspondence 
incidental thereto shall be transacted by the Bank at its offices in Bombay, Calcutta and 
Madras and at any of its offices, branches or agencies at which respectively the adminis
tration of any portion or pcritions of the public debt of the Government is for the time being 
conducted or interest thereon is for the time being payable and the Bank shall also keep 
and maintain such registers, books and accounts in respect of the said public debt as the 
Oovemment may from time to time direct and shall audit all payments of such interest 
and act generally as agents in India for the Government in the management of the said 
pttbiic debt and shall conduct such agency subjeâ  ̂̂ to such orders and directions with 
regiurd to the general management thereof as may from time to time be given to the Bank 
by the Government.

6. The Bank shall not be entitled to any remuneration for the conduct of the oi^nary 
banking business of the Government other than such advantage as may accrue to it from 
the holding of the Government cash balances free of obligation to pay interest thereon, 
and such balances shall be maintained at an amount not below such minimum as may 
be agreed upon between the Government and the Bank from time to time :

Provided that if the Government wishes to remit funds outside the area wiUiin its 
jurisdiction except as otherwise provided for in this agreem^t the Bank shall be entitleid 
to make a charge for such remittances at rates not exceeding those which the Bank charges 
to Banks referred to as “ scheduled banks ” in section 42 of the. Act subject to a mimmum 
cMrge of four aWias for each remittance. ^

6, The shall make w&yB and means advances to the Government if so reqixp^ 
at such rate of interest not exceeding bank rate as may be fixed by the B a^  
time, provided that the total of such advances outstanding at any one tmie nol
©xoeed the a^unt of the minimum balanoe presoribed under clause 5 ând any aubsidj^ 
agwwnent provided under the clause ajad provided fmlh^r that the advances outstanding 
shall be fully paid o£E at intervals not exceeding three monliis.
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7. The Oovemment rfiail employ the Bank as its eole far inT^tments l>y Giovr 
erament eitlier of Govemment funds or of Iund3 nuu^ed by the GoYemment and tie 
Baiik Hho.11 be eiititted to diarge commission for sales (but not for purchases nor for oonverBion) 
at the rate of 1/16 per cent, in addition to any further charges which the Bank may have 
to pay by way of brok^^tge, etc. The Bank shall collect interest and the matuirty values 
of such investments on behalf of the Govemment without charge.

8. As r^uneration to the Bank for the management of the public debt as 
aforesaid the Bank shall be entitled to charge to the Govemment half-yeariy a commission 
at the rate of Rs. 2,000 per crore per annum on the amount of the public debt as aforesaid 
at the close of the half-year for which the charge is made. In calculating this charge the 
following amounts shall be excluded from the amount of public debt, viz :—

(a) The amounts of loans discharged outstanding after one year from the date of a
notice of discharge.

(b) The amount of stock certificates for Kfl. 50,000 and upwards held by the Govern
ment or by any officer or ofifi.cers of the Govemment authorized in that behalf 
provided that such amount exceeds one crore.

And in addition to the charge of Rs. 2,000 per crore per annum the Bank shall be 
entitled to charge to the Govemmrait a fixed sum of Rs. 2,000 a year on account of the 
stock certificates referred to in head {b) of this clause and the Bank shall be also entitled 
to charge the public (but not the Govemment) all such fees and charges as are now or may 
hereafter from time to time be prescribed by the Governor General under the powei« 
conferred upon him by the Indian Securities Act, 1920 (Act No. X  of 1920) for duplicate 
securities and for the renewal, consolidaton, division or otherwise of all Govemment 
Securities which the Bank issues :

Provided that loans not directly issued by the Govemment but issued under the 
guarantee of the Government shall not be included in the calculation for the purpose of 
this clause but shall be a matter for separate arrangement if the management of such loans 
is entrusted to the Bank.

9. The Bank shall maintain currency chests of its issue department at such places 
within the United Provinces, as the Govemment may with the previous sanction of the 
Central Government, prescribe and the Government shall provide sufficient accommoda
tion for such chests as may be required for the deposit of notes or coin emd shall be respcai> 
sible to the Bank for the safe custody of the said chests, notes and coin. The Bank shall 
keep the said chests supplied with sufficient notes and coin to provide currency for the 
transactions of the Govemment and reasonable remittance facilities to the public at the 
said places. The Govemment shall supply the Bank with such information and retnrns 
as the Bank may from time to time require as to the composition of the balances in the 
said chests and the amount and nature of the transfers to and from the said chests. 
The Bank shall have access to the said chests at all reasonable times for the purpose of 
inspecting and checking the contentsl The Govemment shall be responsible to the Bemk 
for the examination and correctness of (k)in or notes at the time of deposit in or withdrawal 
from the said chests.

10. The Bank shall not be at liberty to close any of its offices or branches except on 
Sundays, New Year’s Day, Christmas Day, Good Friday and on any other day declared 
to be a public holiday by any notification published in pursuance of the Negotiable Instra- 
ments Act (Act XXVI of 1881) subject nevertheless and notwithstanding the provisions 
of that Act to any special orders or directions which may be issued by the Govemment and 
the Bank shall be responsible that no one of its agencies doing Govemment business for 
the time being existing shall be closed except on Sundays and on public holidays authorized 
by the Government within whose jurisdiction such agencies may be respectively situated^

11. The responsibility for all loss or damage to the Govemment which may result 
from any act or negligence or omission of the B a ^  or its agents in conducting the business 
of the public debt aforesaid or the payment of interest or discharge value thereon or the 
renewal, conversion, consolidation, subdivision, or cancellation of any Govemment 
security shall rest with ami be borne by the Bank provided however that it shall not be 
incumbent on the Bank to veri^  ̂signatures and endorsements on Govemment eecurities 
which primafmie appear to be in order and in the acceptance of which the Bank sbal] not 
be guilty of any neli^nee and in such cases no liability shall be incurred by the Bunk in
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respect thereto PiioviBED also tliat in i^ard to the ordinary hanking business at the 
branches and agencies of the BanJk of receiving and reafizing money and secmities 

for money on account ̂  the Government and paying cheques, orders, draft bills and other 
docnments whether negotiable or not in the Bank's capacity of bankers for the Government 
and whether such business be done by the Bank or by agencies on its behalf the respon
sibility to the Gk>verimient shall be that of the Bank and such responsibility shall be that 
of a banker to an ordinary customer.

12* The Bank shall remit on account of the Government between India and London 
such amounts as may be required by it from time to time at the market rate of the 
day for telegraphic transfers, subject to the proviso that if a large transfer has to bo effected 
in connexion with the flotation or repayment of a sterling loan or analogous operation, 
and if it is considered by either party to be inappropriate to apply the rate of a single day, 
an average rate based on a longer period may be fixed by agreement between the two parties.

13. This agreement may be determined by either party giving to the other party one 
year’s notice in writing expiring on the 31st day of March, in any year, such notice if given 
by or on behalf of the Government to be addressed to the Governor of the Bank and to be 
served by leaving the same with the Head Office of the Bank or addressing the same to him 
at the Head Office of the Bank by registered post and if given by the Bank to be served 
by leaving the same with or addressing the same by registered post to the Secretary to 
the Government in the Finance Department and immediately upon the expiration of such 
notice this agreement shall absolutely cease and detei-mine save as to rights or liabilities 
acquired or incurred prior to such termination.

141 In the event of any dispute arising as to the terms and conditions of this agree
ment, or as to the rights or obligations of the parties hereto such dispute or difference of 
opinion shall, in the event of the parties hereto failing to reach an agreement, be referred 
to the Governor General whose dwision shall be final and binding as between the parties 
hereto.

15. Nothing in this agreement shall operate to affect in any way the obligations 
imposed either on the Government or on the Bank by or under the Act or any sub^uent 
amendment or amendments of the Act.

16. The Bank shall be entitled to perform all or any of the matters contained in this 
agreement through such agency or agencies as may be prescribed by the Act or any amend
ment thereof or as may be approved by the Gk>vernment.

In wttnbss whbbeof Mr. A. C. Turner, i.o.s., m.b.e., Secretary to the Govern
ment of the United Provinces in the Finance Department, by the order and directicoi 

the Governor of United Provinces, has hereunto set his hand and the common seal 
of the Reserve Bank of India pursuant to a Resolution of its Central Board has been 
hereunto affixed in the presence of its subscribing officials the day and year first abov» 
written.

Signed by the said Mr. A. C. Turner, i.c.s.,'
K.BJS., Secretary to the Government of United 
Provinces in the Finance Department for and 
on behalf of the Governor of United Provinces in 
the presence of

SuRAJ Din Bajpai,
Deputy Secretary to the OovemmerU of the

United Provinces.
The Common Seal of the Reserve Bank of 

India was affixed hereto in the presence of Sul
tan Meherally Obinoy and Devi Das Madhowji 
Thakersey two erf its XMrectOTs and Sir James 
Braid Taylor, Kt., its Governor.

AGRBEMENTS LAID ON THE TABLE. ^9

A. C. Turnkr, 
Secretary to the Oovemment of 

ihe United Provinces, 
Finance Department.

Common Seal 
of the 

Reserve Bank 
of Ii-dia. *

V ______ y
Sultan Chinoy, 
Devidas Madhowji 

Thakicrsbt,
Directors.

J. B. Taylob,
Governor.



5 0 OOraCIL OF ST^TE, [14th Sept. 1937.

Ak AfrnTcmrmirp made tkiB eeventh day of July one tbowwid nine hunfiied and thirty- 
myen jacTW EBN  t h e  G o v e k n o b  o f  t h e  U n i t e d  l^ y r N C E S  of tHe otoe part and the Beserve 
l^ok oC India (lieremafter called “  the Bank ” ) of the other part sujpgplemental to aa 
ment (hereioaiter referred to “ as the principal agreement ” ) made on tie 7th <Jay of July 
1937 between the parties hereto.

Whereas under clause 5 of the principal agreement H is provided that the Government 
of United Provinces (hereafter referred to as “ the Govemnftent ” ) shall maint«in a daily 
balance with the Bank not below such minimum 88 may be agreeel upon now it is hbbeby 
Mutually agreed Am) declared as follows :

1. The Bank shall inform the Government by telegram of the Government daily 
balance with the Bank at the close of each working day.

2. The Government shall take steps by taking ways and means advance from the 
Bank or by issuing treasury bills to ensure that the Government balance on each Friday 
is not less than a csredit of thirty lakhs. If a reduction in ti^ Government balance is to h© 
untioipated before the following IViday, e.gr*, owing to the^beginning-of-the-month dis
bursements, etc., the Government shall also take steps to ensure that this balance doea 
not fall below the said minimum by more than five lakhs.

3. Hie Government will not repay vrays and means advances or invest any surplus 
of the Government balances unless the said balance exceeds a credit of thirty-five laidw*

4. Ways and means advances may be taken and repaid on any day without previous 
BOtiee by telegKQ)hic or such other intimation to such branch of the Bank as the Bank 
may prescribe provided that such advances shall be for a minimum period of seven days «id  
provided further that such advances shall be in minimum amounts of five lakhs.

In WTniTESS whereof Mr. A. C. Turner, i.c.s., m.b.e., Secreta^ to the Government ô  
United Provinces in the Sinance Department, by the order and direction of the Governor 
of United Provinces, has hereunto set his hand and the common seal of the K/eserve Bimk 
of India pursuant to a resolution of its Central Board has been hereunto affixed in the 
presence of its subscribing officials the day and year first above written.

Signed by the said Mr. A. C, Turner, i.o.s.,' 
Secretary to the Government fd United 

Provinces in the Finance B^uurtment, for and 
0® behalf of Governor of United Provinces 
in the presence of

Sttbaj Den Bajpai,
DeptUy Secretary to the Qavemment

of ike United Provinces,

The Common Seal of the Reserve Bank of 
India was affixed hereto in the presence of Sultan 
Meharally Chinoy and Devi Das Madhowji Tha- 
kersey two of its Directors and Sir James Braid 
Taylor, Kt., g j.E.,its Govtoor.

A. C. Turner, 
to the Govemmenl of the 

United Provinces, 
Finance Departme  ̂ f.

/  Common Seal 
[ of the 
\ Reserve Bank 
\ of India.

Sultan OHUfOŶ
Deyidas Madhowji 

Tsakhrsey, 
Directora,

J. B. ’Taylor, 
Oovemor,



4greemeiU between Gqver^ of and The Beserw Bank of India.

An AoEiaBMEJiT made tiiis twentysixth day of Sfoy, 1937, bbtwbw thb GoVbenor 
or THE PtrwjAB of tJie on© part aiid Thb Risa^TB B a s k  o f (hweinaffcer called
“ the Bank’*) of tike otter part.

WHEBE4.S the Bank, was constituted and incorporated and is regulated by the Reserve 
Bank of India Act, 1934 (being Act No, II of 1934) (her^naftoi' called “ the Act as 
adapted and modified pursuant to tiie Authority contained in Section 293 of the Govern
ment of India Act, 193̂ » by an Order of His Majesty in Council, dated the eighteenth day of 
March, 1937, cited as the India and Burma (Burma Monetaî '̂  Arrangements) Order 1937 
with and subject to the various powers, provisions and restrictions in ajid by the Act set 
forth and it was thereby in/cr aZw/ particularly provided as follows, viz.̂

(1) by section 20 of the Act that the Bank should undertake to accept monies toi 
account of Provincial Gk)vemments and to make payments up to the amount standing 
to the credit of their accounts ^ d  to carry out their exchange, remittance and other 
banking operations including the management of the public debt, and

(2) bysecion 21 (1) of the Act that Provincial Governments should entrust the Bank 
on such conditions as might be agreed apoB with all their money, remittance, exchange 
and banking transactions in India and, in p^iiicular, should deposit free of interest ^  
^eir cash Wances with the Bank provided, that nothing in that sub-section sliould prevent 
Provincial Gk>vemments from carrying on money transactions at places where the Bank 
has no branches or agencies and that Provincial Governments might hold at such places 
such balances as they may require, and

(3) by section 21 (2) of the Act that Provincial Governments should entrust the Bank,, 
on such conditions as might be agreed upon, with the management of the public debt and 
with the issue of any new loans.

Now IT IS HEREBY MTTTtJALLY AGREED AND DBCXiARED by and between the said parties 
hereto as foDows, that is to say :—

1. This agreement shall be deemed to have come into foirce on the first day of April, 
1937, and the previous agreement, dated the 2nd November, 1935, is hereby cancelled.

2. The general banking business of the Government of the Punjab (hereinafter referred 
to as “ the Government ” ) including the payment, receipt, collection and remittance of 
money on behalf of the Government shall be carried on and transacted by the Bank in 
accordance with and subject to the provisions of this agreement and of the Act and in 
accordance with and subject to such orders and directions as may from time to time be 
given to the Bank by the Government through any Government officer or officers 
fttithorized by the Government in that behalf and at any of the offices, branches or 
agencies of the Bank for the time being in existence as may from time to time be so 
directed and for this purpose such accounts shall be kept in the books of the Bank and at 
such offices, branches or agencies of the Bank as shall be necessary or conrenient or as 
the Government shall from time to time direct in the manner aforesaid.

3. The Government shall employ the Bank as the sole Banker in India of the Govern
ment who shall deposit or cause to l>e deposited with the Bank or allow the Bank to 
receive and hold as banker the whole of its cash balances at any places at which for the 
time being the Bank shall have an office, branch or agency and the Bank shall subject 
to such orders as may from time to time be given by the Government in the manner afore
said receive aad hold for the Government aJl such monies as may be or become payable 
to the Govranment or on its account and the Bank shall transact at its offices, branehee 
and agencies for the time being existing respectively all such business for the Government 
r^arding the receipt, collection, payment and remittance of money and other mattew, 
as is ufiually transacted by bankers for their customers. The Bank shall make the said 
monies at th€> Bald offioee, bmnches and ^encies available for t3*ansfer to Buch places and 
at SDch times as the Government may direct. No interest shall he payable to the Govern- 
m«nt on any the monies lor the time b e ^  h^d by the Bank.

4. The managemeiit of the rup^ ̂ W ic debt of the Government and the issue of new 
rtipee lockns by the Government and the performaiKje of the duties relating thereto
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respeotiTeJy inelnding (3ie ooUeotion and payment of intereet and pnBoip^ alid the oon- 
^(didatioii, division, conyeroion, cancellation and renewal of securities of the Government 
^ d  the keeping of all registers, books and aoeounts and the conduct of all oorreepondeiuQe 
incidental thereto shall be transacted by the Bank at its offices in Bombay, Calcutta and 
Mat^s and at any of its offices, branches or agencies at which respectively the adminis
tration of any portion or portions of the public debt of the Government is for the time being 
conducted or interest thereon is for the time being payable and the Bank shaU also keep 
and maintain such registers, books and accounts in respect of the said public debt as the 
Government may from time to time direct and diall audit aU payments of such interest 
and act generaUy as agents in India for the Government in the management of the said 
public debt and shall conduct such agency subject to such orders and directions with 
regard to the general management thereof as may from time to time be given to the Bank 
h j the Government.

5. The Bank shall not be entitled to any remuneration for the conduct of the ordinary 
banking business of the Government other than such advantage as may accrue to it from 
the holding of the Government cash balances free of obligation to pay interest therecm, 
and such balances shall be maintained at an amount not below such mininmm as may 
be agreed upon between the Government and the Bank from time to time :

Provided that if the Government wishes to remit funds outside the area within its 
jurisdiction except as otherwise provided for in this agreement the Bank shall be entitled 
to make a chai*ge for such remittances at rates not exceeding those which the Bank charges 
to Banks referred to as “ scheduled banks’ ’ in section 42 of the Act, subject to a minimum 
charge of four annas for each remittance.

6. The Bank shall make ways and means advances to the Government if so required 
at such rate of interest not exceeding bank rate as may be fixed by the Bank from time to 
time, provided that the total of such advances outstanding at any one time shall not 
^ceed the amount of the minimum balance prescribed under clause 5 and any subsidiary 
agreement provided imder the clause and provided further that the advances outstanding 
shall be fuUy paid off at intervals not exceeding three months.

7. The Govemm«it shall employ the Bank as its sole agent for investments by Gov
ernment either of Government funds or of funds managed by the Grovemment and the 
JBank shall be entitled to charge commission for sales (but not for purchases or conversions) 
At the rate of 1/16 per cent, in addition to any further charges which the Bank may have 
to pay by way of brokerage, etc. The Bank shall collect interest and the matuirty values 
of such investments on behalf of the Government without charge.

8. As remuneration to the Bank for the management of the public debt as aforesaid 
the Bank shaU be entitled to charge to the Government half-yearly a commission at the rato 
of Bs. 2,000 per crore per annum on the amount of the public debt as aforesaid at the dose 
of the half-year for which the charge is made- In calculating this charge the following 
amounts shall be excluded from the amount of public debt, mz :—

(a) The amounts of loans discharged outstanding after one year from the date of a 
notice of discharge.

(d) The amount of stock certificates for Rs. 50,000 and upwards held by the Govern” 
ment or by any officer or officers of the Government authorised in that behalf, 
provided tliat such amount exceeds one crore.

And in addition to the charge of Rs. 2,000 per crore per annum the Bank shall be 
entitled to charge to the Grovemment a fixed sum of Rs. 2,000 a year on account of the 
fftods certificates referred to in head (b) of this clause and the Bank shall be also entitled 
to charge the public (but not the Government) all such fees and charges as are now or may 
hereafter from time to time be prescribed by the Governor-General under the powers 
\conf^red npon him by the Indian Securities Act, 1&20 {Act No. X  of 1920} for duplicate 
Beeurities and for the renewal, consolidaticm, division or otherwise of all Government 
Seouriiies which the Bank issues :

Provided that loans Bot directly issued by th  ̂Goverament, but issued under the 
gparantee of the Government shall not be iniplud^ ia the oakculation for the purpose of 
this clausê  but shall be a matter for sepamte arrangemflntif the management of such loans 
is entarusted to the Bank.

52 odtnrcn. of state. [14th  Sept. 1937.



9. Tike Bank ahaU maintoin ^sumocy cSiegts of its issue departmrat at such places 
within the Punjab Province as the Govemment may, with the j^vious sanction of the 
Central Government, prescribe and the Governm^it shall provi^ sufficient accommoda
tion for such chests as may be required for the deposit ofnotesorcoinandshf ijberespon- 
sibie to the Bctnk for the safe (mstoify of the said chests, notes and coin. The Bank shall 
keep the said chests supplied with sufficient notes and coin to provide currency for the 
transactions of the Government and reasooablje remittAnce facilities to the public at the 
said places- The Government shall supply the Bank with such information and returns 
as the Bank may from time to time require as to the composition of the balances in the 
said chests and the amount and nature of the transfers to and from the said chests. 
The Bank shall have access to the said chests at all reasonable times for the purpose of 
inspecting and checking the contents. The Government shall be responsible to the Bank 
for the examination and correctness of coin or notes at the time of deposit in or withdrawal 
from the said chests*

10. The Bank shall not be at liberty to close any of its offices or branches except on 
Sundays, New Year’s Day, Christmas Day, Good Friday and on any other day declared 
to be a public holiday by any notification published in pursuance of the Negotiable Instru
ments Act (Act XXVI of 1881) subject nevertheless and notwithstanding the provisions 
of that Act to any special orders or directions which may be issued by the Government and 
the Bank shall be responsible that no one of its agencies doing Government business for 
the time being existing shall be closed except on Sundays and on public holida3’̂ s authorised 
by the Government within whdse jurisdiction such agencies may be respectively situated.

11. The responsibility for all loss dr damage to the Government which may result 
from any act or n^ligence or omission of the Bank or its agents in conducting the businees 
of the public debt aforesaid or the payment of interest or discharge value thereon or the 
renewal, conversion, consolidation, subdivision or cancellation of any Government 
security shall rest with and be borne by the Bank provided, however, that it shall not bê  
incumbent on the Bank to verify signatures and endorsements on Government securities 
which primiz facie appear to be in order and in tlie acceptance of which the Bank shall not 
be guilty of any negligence and in such cas^ no liability shaD be incurred by the Bank in 
respect thereto Provided also that in regard to the ordinary banking business at the 
offices, branches and agencies of the Bank of receiving and realising money and securities 
for money on account of the Government and paying cheques, orders, draft bills and other 
documents whether negotiable or not in the Bank's capacity of bankers for the Gk>vemment 
and whether such business be done by the Bank or by agencies on its behalf the respon
sibility to the Govenmient shall be that of the Bcuik and such responsibility shall be that 
of a banker to an ordinary customer.

12. The Bank shall remit on account of the Government between India and London 
such amounts as may be required by it from time to time at the market rate of the 
day for telegraphic transfers, subject to the proviso that if a large transfer has to be effect(xi 
in connexion with the flotation or repayment of a sterling loan or analogous operation, 
and if it is considered by either party to be inappropriate to apply the rate of a single day, 
an average rate based on a longer period may be fixed by agreement between the two parties.

13. This agreement ma}’ be determined by either party giving to the other party one 
year’s noticc in writing expiring on the 31st day of March in any year, such notict̂  if given 
by or on behalf of the Gk>vernment to be addressed to the Governor of the Bank and to be 
served by leaving the same with the Head Office of the Bank or addressing the same to him 
at the Head Office of the Bank by registered post and if given by the Bank to be served 
by Iraving the same with or addressing the same by registered post to the Secretary to 
the Government in the Finance Department and immediately upon the expiration of such 
notice this agreement shall absolutely cease and determine save as to rights or liabilities 
acquired or incurred prior to such termination.

14. In the event of any dispute arising as to the terms and conditions of this agreê  
ment, or as to the ri^ts or oblations of the parties hereto such dispute or difference oi 
opinion shall, in the event of the parties hereto failing to reach an agieement, be referred 
to the GovMor-General whtwe decision shall be final and binding as l)etween the partiea 
hereta '
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15. Nothing in this agreement shaU opemte alFeot in fitiy way obligations 
imposed either on the Govenwneiit or on the Bank by or tinder the Aci oi* Miy snh^ntot 
amendiment or amendmehts of the Act.

16. The Bank shall be entitled to perform all or any of the matters contaiDed in tiiia 
agreement through «ich ag«icy or agpncies as may be prescribed by the Act or any amend
ment thereof or as may be approve by the Government.

17. The stamp duty on the instrument shall be bome by the Government.
In wmrass whereof Ram Chandra, cj.e., m.b.e., i.c.B.,jSecretMy to the Government 

of the Punjab in the Finance Department by tlie order and direction of the Governor 
of i^e Punjab has hereunto set his hand and the common seal of the Reserve Bank 
India pursuant to a Resolution of its Central Board has been hereunto affixed in the 
presence of its subscribing officials the day and year first above written.

Signed by the said Ram Chandra, Secretary! 
to the Government of the Punjab in the Finance! (Sd.) Ram Chaotba,
Department for and on behalf of the Governor of r Secretary to the Qovemment
the Punjab in the presence of— J of the Punjab,
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(Sd.) Lalchaho),
Assistant Secretary to the Qovemment of the Punjtib,

Finame D f̂xwtment,

Common Seal of the Reserve Bank of]
India was affi:̂ ed hereto in the presence of Sir 
Poishotamdas Thakurdaa, Kt., o.i.xl, uub.e., 
and Kaeturbhai Lalbhai, two of its Directors and 
MimilaJ Balabbai Nanavati  ̂its Deputy Governor 
who in token t^reof have hereunto signed their 

s in the presMice of—
(Sd.) N. D. Naitoia,

Reserve Bank of India^
Central Office, Bombay.

Finance Departmeni.

ConmibnSeal 
of the 

Reserve Bank 
of India.

<Sd.) Pkbshotamdas,
Thaitebdas, 

(Sd.) KaSTITRBHAI T̂ATiHTrAX̂ 
Directors. 

(Sd.) MAiOLAL B. Nanavati, 
Deputy Qovemor,

Affreement between the Qovemor of Bihar and The Reserve Bank of India.

Air Agebkmdnt made tiis thirtieth day of June, 1937, bbtwbbitthi! ro i7TM,»«„ « 
ofthe on  ̂̂ T t and t o  Resmvs Bake or Isdia (hereinafter called “ t ^ S ”^ 

of the other part Whbbbas the Bank was (xmstituted and incorporated and is j  » ’
the Beserve Bank of India Act, 1934 (being Act No. II 1934) (herei^Ster^ii^ 
“  the Act ” ) as adapted and modified pursuant to tie Authority c o n L i n J ^  of!?? 
293 of the Govemmemt of India Act, 1935 by an Order of Hia Majesty in CounciIH»f!^ 
Eighteenth day of March 1937 cit«d aa the India and 
Arrangements) Order, 1937 with and subject to the^^oti^ 
w  set forth anditwaa thereby »»<erXpartioSiJy p ^ ^

(1 ) by section 20 of the Act that the Bank should undart^e to a«)eDt #
account of Provincial Governments and to make payments up to the amonnr
to the c « i i t  of their acoonnte and to oairy cmt r ^ ^ ^
baiiing opMatiooa including the managemait of the p oh & ^ ^ t, a n d ^ ^

(2) bysmon 21 (X) of tie  Act that Provingiia Govemmenta should entrnrt the 
on Budi conditions as might be agreed upon with aU their money, r e in to ^ . “



and banking transaotions in India and, in particiilar, should deposit free of interest aU 
tlieir cash balances with the Bank provided th^t nothiiig in that sub-s^tion shotald prevent 
Provincial Gk)vermnente from carrying on nioney ttansaictiohs at places where the Bank 
has no branches or agencies and that Provincial Governments might hold at such places 
^ch balance as they may require and

{$) by section 21 (2) of the Act timt Provincial Governments should entrust the Bank, 
on Buob conditions as m i^t be agreed upon, wititi the management of the public debt and 
with the issue of any new loans.

Now IT IS HiaiEBY artmJALLY AGSBED AJTD by and betTween the said partiflfl
hereto as follows, that is to say

1. This agreement shall be deemed to have come into force on the first day of April 1937.
2. The general banking business of the Government of Bihar (hereinafter referred 

to as “ the Government ’’ ) including the payment, receipt, collection and remittance of 
money on behalf of the Government sliaJl be carried on and transacted by the Bank in 
accordance with and subject to the provisions of this agreement and of the Act and with 
and to such orders and directions as may from time to time be given to the Bank by the 
Govemirent through any Government officer or officers authorised by the Government in 
that behalf and at any of the offioes, branches or agencies of the B a^  for the time being 
in existence as may from time to time be so directed and for this purpose such acoooirts 
«hail be kept ia the books of the Bank and at such offices, branches or ag^nciee of the Bank 
as shall be neoeesary or conveEiieot or as the Government shall from time to time direoi 
in the manner aforesaid.

3. The Government shall employ the Bank as the sole Banker in India of the Govern
ment who shall deposit or cause to be deposited with the Bank or allow the Bank to 
receive and hold as banker the whole of its cash balances at any places at which for the 
time being the Bank sbail have an offloe, laranch or agency and the Bank shall subject 
to such oMers as may from time to time be given by the Government in the maraier afore
said receive and hold for the Government all Bucdi monies as may be or bec<Hne payable 
to the Government or on its account and the Bank shall transact at its offices, branches 
and agencies for the time being existing respectively all such business for the Government 
regarding the receipt, collection, payment and remittance of money and other matters, 
as is usually transact^ by bankers for their customers. The Bank shall make the said 
monies at the said offices, branches and agencies available for transfer to such places and 
at such times as the Government may direct. No interest shafl be payable to the Govern
ment on any of the monies for the time being held by the Bank.

4. The management of the rupee public debt of the Grovemment and the issue of new 
rupee loans by the Government and the performance of all the duties relating thereto 
respectively including the colleotion and payment of interest and i»rincipal and the con
solidation, division, conversion, oancellatian and renewal of securities the Government 
and the keeping of all r^stere, books and accounts and the conduct of all correspondence 
incidental thereto shall be transacted by the Bank at its offices in Bombay, Calcutta and 
Madras and at any of its offices, branches or agencies at which respectively the adminis
tration of any portion or portions of the public debt of the Government is for the time being 
conducted or interest thereon is for the time being payable and the Bank shall also keep 
and maintain such registers, books and accounts in respect of the said public debt as the 
Government may from time to time direct and shall audit aU payments of such interest 
and act generally as agents in India for the Government in the management of the said 
public d3bt and shall conduct such agency subject to such orders and directions with 
regard to the general management thereof as may from time to time be given to the Bank 
by the Government.

5. The Bank ahaU not be entitled to any remuneration for the conduct of the ordinajy 
banking business of the Government other than such sidvantage as may accrue to it from 
the holding of the Government cash balances free of oWigation to pay intMest thereon, 
cmd such balances shall be maintained at an amount not bdlow such minimum as may 
be agreed upon between the Government and the Bank from time to time :

Provide that if the Government wishes to remit funds outside the area within its 
exc^jb as otherwise providad for in this agreement the ^ n ^  shajil be en t̂liod
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to make a charge for such remittances at rates not exceeding those which the Bank charges 
to Banks xefen^ to as ” schMuled banks ” in section 42 of the Act, subject to a minimum 
charge of four annas for each remittance.

6. The Bank shall make ways and means advMices to the Government if so required 
at such rate of interest not exceeding bank rate as may be fixed by the Bank from time to 
time, provided that the total of such advances outstanding at any one time shall not 
exceed the amount of the minimum balance prescribed under clause 5 fiuid any subsidiary 
agreement provided \mder the clause and provided further that the advances outstanding 
shall be fully paid ofi at intervals not exceeding three months.

1, The Government shall employ the Bank as its sole agent for investments by Gov
ernment either of Government funds or of funds managed by the Government and the 
Bank shall be entitled to charge commission for si^es (but not for conversions) at the rate of 
1/16 per cent, in addition to ajxy further charges which the Bank may have to pay by way 
of brokerage, etc. The Bank shall collect interest and the maturity values of such invest
ments on behalf of the Government without charge.

8. Ab remuneration to the Bank for the management of the public debt as aforesaid 
t l»  Baz:  ̂shall be entitled to charge to the Government half-yearly a commission at the rate 
ol Rs. 2,000 per crore per annum on the amount of the public debt aa aforesaid at the close 
of the half-year for which the c h ^ e  is made. In calculating this charge the fc^owing 
amounts shall be excluded from the amount of public debt, viz :—

(а) The amounts of loans discharged outstanding after one year from the date of a
notice of discharge.

(б) The amount of stock certificates f(» Rs. 50,000 and upwards held by the Govern
ment or by any officer or officers of the Government authorised in that 
behalf, provided that such amount exceeds one crore.
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And in addition to the clutcge of Rs. 2,000 per crore per annum the Bank 
entitled to charge to the Government a fixed sum of Rs. 2,000 a year on account of the 
stock certificates referred to in head (b) of this clause and the Bank shall be also entitled 
to charge the public (but not the Gk)vemment) all such fees and charges as are now or may 
hereafter from time to time be prescribed by the Governor-General under the powers 
conferred upon him by the Indian Securities Act, 1920 (Act No. X  of 1920), for duplicate 
securities and for the renewal, consolidation, division or otherwise of aU Government 
Securities which the Bank issues :

Provided that loans not directly issued by the Government but issued under the 
guarantee of the Government shall not be included in the calculation for the purpose of 
this clause but shall be a matter for separate arrangement if the management of such loans 
is entrusted to the Bank.

9. The Bank shall maintain currency chests of its issue department at such places 
within the Province of Bihar as the Government may, with the previous sanction of the 
Central Government, prescribe and the Government shall provide sufficient acccmmoda- 
tion for such chests as may be required for the deposit of notes or coin and shall be respon
sible to the Bank for the safe custody of the said chests, notes and coin. The Bank shall 
keep the said chests, supplied with sufficient notes and coin to provide currency for the 
transactions of the Government and reasonable remittance facilities to the public at the 
said places. The Government shall supply the Bank with such information and returns 
as the Bank may from time to time require as to the composition of the balances in the 
said chesta and the e^ount and nature of the transfers to and from the said chests. 
The Bank shall have access to the said chests at all reasonable times for t^e purpose of 
ini^ecting and checking the contents. The Government shall be responsible to the Bank 
for the examination and correctness of coin or notes at the time of deposit in or withdrawal 
from the said chests.

10. The Bank shi^ not be at liberty to close any of its offices or branches e x c ^  on 
Snndays, New Year’s Day, Christmas Day, Good IWday and oh any other day detdared



to be a public holiday by way notification published in pursuance of the N^otiable lostru- 
in^ts Act (Act XXVI of 1B81) subject neverthdeas and notwithstanding the provisiOTLS 
of that Act to any special orders or directions which may be issued by the Government and 
the Bank shall be responsible that no one of its agencies doing Government business for 
the time being existing shall be closed except on Sundays and on public holidays authorised 
by the Government within whose jurisdiction such agencies may be respectively situated.

11. The responsibility for all loss or damage to the Government which may result 
from any act or negligence or omission of the Ba]^ or its agents in conducting the business 
of the public debt aforesaid or the payment of interest or discharge value thereon or 
the renewal, conversion, consolidation, subdivision or cancellation of any Government 
saourity shall rest with and be borne by the Bank provided however that it shall not be 
incumbent on the Bank to verify signatures and endorsements on Goverimient securities 
which prima facie appear to be in order and in the acceptance of which the Bank shall not 
be guilty of any negligence and in such cases no liability shall be incurred by the Bank in 
respect thereto Peovoed also that in regard to the ordinary banking business at the 
offices, branches and agencies of the Bank of receiving and realising money and securities 
for money on account of the Government and paying cheques, orders, draft bills and other 
documents whether negotiable or not in the Bank's capacity of bankers for the Gk)vernment 
and whether such business be done by the Bank or by agencies on its behalf the reflpon- 
sibility to the Government shall be that of the Bank and such responsibility shall be that 
of a banker to cui ordinary customer.

12. The Bank shall remit on account of the Government between India and London 
such amounts as may be required by it from time to time at the market rate of the 
day for telegraphic transfers, subject to the proviso that ii a large transfer has to be effected 
in connexion with the flotation or repayment of a sterling loan or analogous 0]3erati0n, 
and if it is considered by either party to be inappropriate to apply the rate of a single day, 
an average rate based on a longer period may be fbced by agreement between the two parties.

13. This agreement may be determined by either party giving to the other party one 
year’s notice in writing expiring on the 31st day of March in any year, such notice if given 
by or on behalf of the Government to be addressed to the Governor of the Bank and to be 
served by leaving the same with the Head Office of the Bank or addressing the same to him 
at the Head Office of the Bank by registered post and if given by the Bank to be served 
by leaving the same with or addressing the same by registered post to the Secretaiy to 
the Government ia the Finance Department and immediately upon the expiration of such 
notice this e^reement shall absolutely cease and determine save as to rights or liabilities 
acquired or incurred prior to such termination.

14. In the event of any dispute arising as to the terms and conditions of this agi’ee- 
ment, or as to the rights or obligations of the parties hereto such dispute or diffCTence of 
opinion shall, in the event of the parties hereto failing to reach an agreement, be referred 
to the Gpvernor-General whose decision shall be final and binding as between the parties 
hereto.

15. Nothing in this agreement shall operate to affect in any way the obligations 
imposed either on the Government or on the Bank by or under the Act or any subaoquent 
amendment or amendments of the Act.

16- The Bank shall be entitled to perform all or any of the m att^ contaioed in î iis 
agreement through such agency or agencies as may be preeoribed by the Act or any amend- 
ment thereof or as may be approved by the Government,

In wttnibss whebsof Heniy Carlos Prior, Secretary to the Government of Bihar in 
the Finance Departanent by the order and direction of the Gpvenior of the Bihar ha« 
hereunto set his hand and ihe c<»tmion seal of the Reserve Bank of India puisuuit to a 
M55CS J>
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Besolation of its Central Board has been herennto afl&xed in the presence of its subscrib
ing officials the day and yeat first above written.

Signed by the said Henry Carlos Prior, Secre
tary to the Government of Bihar in the Finance 
Department for and on behalf of the Governor of 
Bihar in the presence of C. S- Jha, Under Secre
tary to the Grovemment of Bihar, Unance De- 
permnent, Patna.

(Sd.) 0. S. J h a ,

Under Secretary to the Oovemmeni of Bihatf 
Finance Department, Faina.

(Sd.) H. C. Pbiob,
Secretary to the €hfvemment of

Finaiwe jiepartment.

The Common Seal of the Reserve Bank of 
India was affixed hereto in the presence of Sul
tan Meherally Chinoy and Devidas Madhowji 
Thakersey two of its Directors and Sir James 
Braid Taylor, Kt., its Deputy Gk>vemor.

( S d . )  S u l t a n  C h i n o t ,
(Sd.) Dbvidas Madhowji

Thakebsey,
Directors.

( S d . )  J .  B. T a y l o b ,
Deputy Qovemar.

Agreement between the Oovemor of Oriaaa and the Beaerve Bank of India,
An Agbbembnt made this sixteenth day of June 1937 between the Govebnob op the 

Pbovincb of Obissa of the one part and The Rbsebve Bank of India (hereinafter 
oalled “ the Bank ” ) of the other part whebeas the Bank was constituted and incorporateRl 
and is regulated by the Reserve Bank of India Act, 1934 (being Act No. II of 1934) 
(hereinafter called “  the Act ” ) as adapted and modified pursuant to the Authority con
temned in section 293 of the GovOTnment of India Act 1935 by an Order of His Majesty in 
Council dated the Eighteenth day of March 1937 cited as the India and Burma (Burma 
Monetary Arrangements) Order 1937 with and subject to the various powers, provisions 
and restrictions in and by the Act set forth and it was thereby inter aiia particularly i>ro* 
vided as follows, viz.,

(1) by section 20 of the Act that the Bank should undertake to accept monies for 
account of Provincial Governments and to make payments up to the amount standing 
to the credit of their accounts and to carry out their exchange, remittance and other 
banking operations including the management of the public debt and

(2) by section 21 (1) of the Act that Provincial Governments should entrust the Bank 
on such conditions as might be agreed upon with all their money, remittance, exchange 
and banking transactions in India, and, in particular, should deposit free of interest all 
their cash balances with the Bank provided that nothing in that sub-section should prevent 
Provincial Governments from carrying on money transactions at places where the Bank 
has no branches or agencies and that Provincial Governments might hold at such place)> 
such balances as they may require and

(3) by section 21 (2) of the Act that Provincial Governments should entrust the Bank, 
on such conditions as might be agreed upon, with the management of the public debt and 
with the issue of any new loans.

Now IT IS HEBBBY MUTUALLY AGBEED AND DECLABED by and between the said parties 
hereto as follows, that is to say

1. This agreement shall be deemed to have come into force on the first day of April 193 7



2. The general banking business of the Government of Orissa (herainafter referred 
to as “ the Government ” ) including the payment receipt, eollpotion and remittance of 
money on behalf of the Glovemment shall be carried on and ta'ansacted by lAie Bank in 
accordance with and subject to the provisions of this agreement and of the Act and in 
accordance with and subject to such orders and directions as may from time to time be 
given to the Bank by the Government through any Government officer or officers autho> 
rised by the Government in that behalf and at any of the offices, bran'^h  ̂or agencies of 
the Bank for the time being in existence as may from time to time be so direct^ and for 
this purpose such accounts shall be kept in the books of the Bank and at such offices, 
branches or agencies of the Bank as shall be necessary or convenient or as the Government 
shall from time to time direct in the manner aforesaid.

3. The Government shall employ the Bank as the sdIo Banker in India of the Gk>vern- 
ment who shall deposit or cause to be deposited with the Bank or allow the Bank to 
receive and hold as banker the whole of its cash balances at any places at which for the 
time being the Bank shall have an office, branch or agency and the Bank shall subject 
to such orders as may from time to time be given by the Government in the manner afore
said receive and hold for the Government all such monies as may be or become payable 
to the Government or on its account and the Bank shall transact at its offices, branches 
and agencies for the time being existing respectively all such business for the Government 
regarding the receipt, coDection, payment and remittance of money and other matters, 
as is usually transacted by bankers for their customers. The Bank shall make the said 
monies at the said offices, branches and agencies available for transfer to such places and 
at such times as the Government may direct. No interest shall be payable to the Govern
ment on any of the monies for the time being held by the Bank.

4. The management of the rupee public debt of the Government and the issue of new 
rupee loans by the Government and the performance of all the duties relating thereto 
respectively including the collection and payment of int^est and principal and the con
solidation, division, conversion, cancellation and renewal of securities of the Government 
and the keeping of all registers, books and accounts and the conduct of all correspondence 
incidental thereto shall be transacted by the Bank at its offices in Bombay, Calcutta and 
Madras and at any of its offices, branches or agencies at which respectively the adminis
tration of any portion or portions of the public debt of the Government is for the time being 
conducted or interest thereon is for the time being payable and the Bank shall also keep 
and maintain such registers, books and accounts in respect of the said public debt as the 
Government may from time to time direct and shall audit all payments of such interest 
and act generally as agents in India for the Government in the management of the said 
public debt and shall conduct such agency subject to such orders and directions with 
regard to the general management thereof as may from time to time be given to the Bank 
by the Government.

5. The Bank shall not be entitled to any remuneration for the conduct of the ordinary 
banking business of the Government other than such advantage as may accrue to it from 
the holding of the Gk)vemment cash balances free of obligation to pay interest thereon, 
and such balances shaB be maintained at an amount not below such minimum as may 
be agreed upon between the Government and the Bank from time to time.

Provided that if the Gk̂ vernment wishes to remit funds outside the area within its 
jurisdiction except as otherwise provided for in this agreement the Bank shall be entitled 
to make a charge for such remittances at rates not exceeding those which the Bank charge 
to Banks referred to as “ scheduled banks ”  in section 42 of the Act subject to a minimum 
charge of four annas for each remittance.

6. The Bank shall make ways and means advances to the Government if so required 
at such rate of interest not exceeding bank rate as may be fixed by the Bank from time fco 
time, provided that the total of such advances outstanding at any one time shall not 
exceed the amount of the miniTmiTn balance prescribed under clause 5 and any subsidiary 
agreement jH-ovided under the clause and provided further that the advances outstanding 
*hafl be fully paid off at intervals not exceeding three months.

7. The Government shall employ the Bank as its sole agent for inveetmente by Gov- 
«nsmmt either of Govemmfflit funds ot of funds managed by the Government and the

AOBBBMENTS LAID ON THE TiJSLB. 59



Bank flhall be entitled to charge coWnission for sales (but not for coDveFBions) at the rate 
of 1/16 per cent, in addition4>o any further charges which the Bank may have to pay by 
way of brokerage, etc. The Bank shall collect interest and the maturity values of such 
inveetments on behalf of the Government without chaise.

8. As remuneration to the Bank for the management of the public debt as aforesaid 
the Bank shall be entitled to charge to the Government half-yearly a commission at the rate 
if Rs. 2,000 per crore per annum on the amount of the public debt as aforesaid at the close 
of the half-year for which the charge is made. In calculating this charge the foHowihg 
amounts shall be excluded from the amount of public debt, viz.;—

(а) The amounts of loans discharged outstanding after one year from the date of a 
notice of discharge.

(б) The amount of stock certificates for Rs. 50,000 and upwards held by the Govern
ment or by any officer or officers of the Government authorised in that behalf, provided 
that such amount exceeds one crore.

And in addition to the charge of Rs. 2,000 per crore per annum the Bank shall be 
entitled to charge to the Government a fixed sum of Rs. 2,000 a year on account of the 
Btook certificates referred to in head (6) of this clause and tie Bank sh ^  be also entitled 
to charge the public (but not the Government) all such fees and chaiges as are now or may 
hereafter from time to time be prescribed by the Governor-General under the powers 
conferred upon him by the Indian Securities Act 1920 (Act No. X  of 1920) for duplicate 
securities and for the renewal, consolidation, division or otherwise of all Government 
Securities which the Bank issues :

Provided that loans not directly issued by the Government but issued under the 
guarantee of the Government shall not be included in the calculation for the purpose of 
this clause but shall be a matter for separate arrangement if the managemrait of such loans 
is entrusted to the Bank.

% The Bank shall maintain curreacy chests of its issue department at such places 
wiiiiin the Orissa Province as the Government may, with the previous sanction of the 
Oentaral Government, prescribe and the Government shall provide sufficient acoommoda> 
4>ion for such chests as may be required for the deposit of notes or coin and shall be respon
sible to the Bank for the safe custody of the said cheste, notes and coin. The Bank shall 
keep the said chests supplied with sufficient notes and coin to provide currency for the 
transactions of the Government and reasonable remittance facilities to the Pubic at the 
daid places. The Government shall supply the Bank with such information and returns 
as the Bank may from time to time require as to the composition of the balances in the 
said chests and the amount and nature of the transfers to and from the said chests. 
The Bank shall have access to the said chests at all reasonable times for the purpose of 
inspecting and checking the contents. The Government shall be responsible to the Bank 
for the examination and correctness of coin or notes at the time of deposit in or withdrawal 
from the said cheste.

10. The Bank shall not be at liberty to close any of its offices or branches exc^t on 
Sundays, New Year's Day, Christmas Day, Good Friday and on any other day declared 
to be a public holiday by any notification published in pursuance of the Negotiable Instru
ments Act (Act XXVI of 1881} subject nevertheless and notwithstanding the provisions 
of that Act to any special orders or directions which may be issued by the Government and 
the Bank shall be responsible that no one of its agencies doing Government business foi* 
the time being existing shall be closed except on Sundays and on public holidays authorised 
within the area within which such agencies may be respectively situated.

11. The responsibility for all lose or damage to the Government which may result 
from any act or negligence or omission of the B a^  or its agents in conducting the lusiness 
of the public debt aforesaid or the payment of interest or discharge value thereon or the 
renewal, conversion, consolidation, subdivision or cancellation of any Government 
securities shall rest with and be borne by the Bank provided however that it shall not be 
incumbent on the Bank to verify signatures and endorsements on Government securities 
which jwiwia/ocic appear to be in order and in the acoeptnnoe of î hLidhthe Bank shall not 
be guilty of any nel^ noe and in such cases no liability shall be ineu red by the Bank m 
respect thereto Peovidbd also that in regard to the ordinary banking business at the
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offices, branches and agencies of the Bank of receiving and realbing maney and securities 
for money on account of the Grovemmant and paying cheques, orders, draft bills and other 
docoments whether ne^tiableor notin the Ba^'s capacity of bankers for the Government 
and whether such business be done by the Bank or by agencies on its behalf the respon
sibility to the Government shall be that of the Bank and such responsibility shall be that 
of a banker to an ordinary customer.

12. The Bank shall remit on account of the Government between India and London 
such amounts as may be required by it from time to time at the markot rate of the 
day for telegraphic transfers, subject to the proviso that if a large transfer has to be effected 
in connection with the flotation or repayment of a sterling loan or analogous operation, 
and if it is considered by either party to be inappropriate tCMipply the rate of a single day, 
anaveragerate based on alonger period may be fixed by agreement b3tw33nthe two parties,

13. This agreement may be determined by either party giving to the other party on» 
year’s notice in writing expiring on the 31st day of March in any year, such notice if given 
by or on behalf of the Gov^emment to be addressed to the Governor of the Bank and to be 
served by leaving the same at the Head Office of the Bank or addressing the same to him 
at the Head Office of the Bank by registered post and if given by the Bank to be served 
by leaving the same with or addressing the same by registered post to the Secretary to 
the Government in the Finance Department and immediately upon the expiration of such 
notice this agreement shall absolutdy cease and determine save as to rights or liabilities 
acquired or incurred prior to such termination.

14. In the event of any dispute arising as to the terms and conditions of this agree* 
ment, or ad to the rights or obligations of the parties hereto such dispute or diil^i^ioe of 
opinion shall, in the event of the parties hereto failing to reach an agreement, be referred 
to the Governor-General whose decision shall be final and binding as between the parties 
hereto.

15. Nothing in this agreement shall operate to affect in any way the obligations 
imposed either on the Government Or on the Bank by or under the Act or any sub^uent 
amendment or amendments of the Act.

16. The Bank shall be entitled to perform all or any of the matters contained in this 
agreement through such agency or agencies as may be prescribed by the Act or any amend
ment thereof or as may be approved by the Government.

In wrriTESS whereof P. T. Mansfield, Secretary to ihe GovernmBnt of Orissa in the 
Finance Department by the order and direction of the Govemop of Orissa has hereunto 
set his hand and the common seal of the Reserve Bank of India pursuant to a Resolution 
of its Central Board has been hereunto affixed in the presence of its subscribing officials 
the day and year first above written.

Signed by the said P. T. Mansfield, Secretary' 
to the Government of Orissa in the Finance De
partment, for and on behalf of the Governor of 
Orissa in the presence of

(Sd.) U. S. Nabayan Rag.

(Sd.) P. T. Mansfield,
Secretary to the Government of Orissa,

Fina>nc.e Departin£nt,

The Common Seal of the Reserve Bank of 
India was affixed hereto in the presence of Devi- 
âs Madhowji Thakersey and Sultan. Meherally > 

^̂ t̂ooy two of its Directors and Sir James Braid  ̂
Taylor, Kt.̂  CM.E., its Deputy Governor.

/CaainD n Ssal 
of the 

Reserve Bank

(Sd.) Sultan Chinoy,
(Sd.) Devidas Madhowji

Thakebsey,
Directors.

(Sd.) J. B. Tayloe,
Dtpuhf Oovemar,



Agr,ment belwee^tUO<n>emaroftheCentr^^ ^

An Agbbbmsbt made this thiitieth day of June 1937 Bim^KN the ^ vbkmoe of ra*

and Bunna (Burma Monetary Arrangements) Oidet, 1937, \ntb ^  _
variouB powers, provisit«s and restrictions in and by the Act set forth and it was 
thereby inter alia particularly provided as IoUowb, viz.,

(1) by section 20 of the Act that the Bank should undertake to accept monies for 
account of Provincial Governments and to make payments up to the amount staling 
to the credit of their accounts and to carry out their exchange, remittance and other 
banking operations including the management of the public debt, and

(2) by section 21 (l)of the Act that Provincial Governments should entrust the Bank 
on such conditions as might be agreed upon with all their money, remittance, exchang« 
and KitTifeing transactions in India and, in particular, should deposit free of interest all 
their cash balances with the Bank provided that notiiing in that sub section shouki prevent 
Provincial Governments from carrying on money transactions at places wh«re the Bank 
has no bnuiches or agencies and that Provincial Gk>vemment6 might hold at such placet 
such balances as they may require. Mid

(3) by section 21 (2) of the Act that Provincial Governments should entrust the Bank, 
on such conditions as might be agreed upon, with the management of the public debt and 
with ^  issue of any new loans.

Now IT 18 HSBEBY MUTUAiXY AQBBBD A3TD DXOLARED by and between the said parlies 
hereto as follows, that is to say,—

1. This agreement shall be deemed to have come into force on the first day of April 1937*
2. The general banking business of the Government of the Central Provinces and 

Berar (hereinafter referred to as “  the Government ” ) including the payment, receipt, 
collection and remittance of m<mey on behalf of the Government shall be carried on 
and transacted by the Bank in accordance with and subject to the provisions of this 
agreement and of the Act and with and to such orders and directions as may from time 
to time be given to the Bank by the Government through any Government officer or 
officers authorized by the Government in that behalf and at any of the offices, branicheft 
or agencies of the Bank for the time being in existence as may from time to time be so 
directed and for this purpose such accounts shall be kept in the books of the Bank and at 
such offices, branches or agencies of the Bank as shall be necessary or convenient or as 
the Government shall from time to time direct in the manner afca-esaid.

3. The Government shall employ the Bank as the sole Banker in India of the Govern
ment who shall deposit or cause to be deposited with the Bank or allow the Bank to 
receive and hold as banker the whole of its cash balances at any places at which for the 
time being the Bank shaU have an office, branch or agency and the Bank shall subject 
to such orders as may from time to time be given by the Government in the manner afore
said revive and hold for the Government all such monies as may be or become payable 
to the Government or on itfl account and the Bank shaU transact at its offices, branches 
and agenccs for the time being existing respectively aU such business for the Government 
regarding the receipt, collection, payment and remittance of money aud other matters 
as IS usuaUy transacted by bankers for their customers. The Bank shall make the said 
monies at the said offices, branches and agencies available for transfer to such places and 
at such times as the Government may direct. No interest shall be payable to the Govern
ment on any of the monies for the time being held by the Bank.

Government and the issue of new 
and performance of aU the duties relating thereto 

rra^tavely inclnding the coUection and payment of interest and principal and theoon- 
sohdation, division, conyeraitm, canceUation and renewal of securities of the Government

^2 CbtJNCIL OF STATE. [14th Sept. 1937-



and the keeping of all rasters, books and accounts and the conduct of all correspondence 
incidental thereto shall be transacted by the Bank at its offices in Bombay, Calcutta and 
Madras and at any of its offices, branches or agencies at which respectively the adminis
tration of any portion or portions of the public debt of the Government is for the time beipg 
conducted or interest thereon is for the time being payable and the Bank shall also keep 
and maintain such r^istm , books and accounts in respect of the said public debt as the 
Govemmait may from time to time direct and shall audit all payments of such inteir^ 
and act generally ajs agents in India for the Government in the management of the said 
public debt and shall conduct such agency subject to such orders and directions with 
r^ard to the general management thereof as may from time to time be given to the Bank 
by the Government.

5. The Bank shall not be entitled to any remimeration for th£> conduct of the ordinary 
banking business of the Government other than such advantage as may accrue to it from 
the hewing of the Government cash balances free of obligation to pay interest thereon, 
and such balances shall be maintained at an amount not below such minimnnn as may 
be agreed upon between the Government and the Bank from time to time :

Provided that if the Government wishes to remit funds outside the area within its 
jmisdicticm, except as otherwise provided .for in this agreement the Bank shall be entitled 
to make a charge for such remittances at rates not exce^ng those which the Bank charges 
to Bulks refOTred to as “  scheduled banks ”  in section 42 of the Act, subject to a minimum 
charge of four annas for each remittance.

6. The Bank shall make ways and means advances to the Government if so required 
at such rate of interest not exceeding bank rate as may be fixed by the Bank from time to 
time, provided that the total of such advances outstanding at fmy one time shall not 
exceed the amount of the minimum balance prescribed under clause 5 and any subsidiary 
agreement provided under the clause, and provided furth^ that the advances oatstandiu g 
tthall be fuUy paid off at intervals not exceeding three months.

7. Hie Government shall employ the Bank as its sole agent fw investments by Gov
ernment either of Government funds or of funds managed by the Government and the 
Bank shall be entitled to charge commission f<» sales (but not for convmions) at the rate 
of 1/16 per cent, in addition to any further chargee which the Bank may have to pay by 
way of brokerage, etc. The Bank shall cc^ect interest and the maturity values of such 
investments on behalf of the Government without charge.

8. As remuneration to the Bank for the management of the public debt as aforesaid 
the Bank shall be entitled to charge to the Government half-yearly a commission at the rate 
if Rs. 2,000 per crore per annum on the amount of the public debt as aforesaid at the close 
of the half-year for which the charge is made. In calculating this charge the following 
amounts shall be excluded from the amount of public debt, viz.:—

(а) The amounts of loans discharged outstanding after one year from the date of a 
notice of discharge.

(б) The amount of stock certificates for Rs. 50,000 and upwards held by the Goveni- 
nient or by any officer or officers of the Government authorised, in that behalf, provided 
that such amount exceeds one crore.

And in addition to the charge of Rs. 2,000 per crore per annum the Bank shall be 
entitled to charge to the Government a fixed sum of Rs. 2,000 a year on account of the 
stock certificates referred to in h^bd (6) of this clause and the Bank shall be also entitled 
to charge the public (but not the Government) all such fees and charges as are now or may 
hereafter from time to time be prescribed by the Government under the powers cjonferred 
lipon it by the Indian Securities Act, 1920 (X of 1920), as adopted and modified by the 
Government of India (Adaptation of Indian Laws) Order, 19«S7, for duplicate securities and 
for the renewal, consolidation, division or otherwise of all Government Securities whicli 
the Bank issues :

Provided that loans not directly issued by the Government but issued under the 
guarantee of the Government shall not be included in the calculation for the purpose of 
this clause but shall be a matter for separate arrangement if the management of such loans 
is entrusted to the Bank.
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9. The Bank shall maintain currency chests of its issue department at such places 
within the Central Provinces and Berar as the Government niay, with the previous 
sanction of the O^tral Government, prescribe and the Government shall provide suffi
cient accommodation for such chests as may be required for the deposit of notes or coin 
and shall be responsiMe to the Bank for the safe custody of the said chests, notes and 
coin. The Bank shall keep the said chests supplied with sufficient notes and coin to 
provide currency for the transactions of the Government and reasonable remittance 
facilities to the public at the said places. The Government shall supply the Bank with 
such information and returns as the Bank may from time to time require as to the 
composition of the balances in the said chests and the amount and nature of the 
transfers to and from the said chests. The Bank shall have access to the said chests 
at all reasonable times for the purpose of inspecting and checking the contents. The 
Government shall be responsible to the Bank for the examination and correctness of coin 
or notes at the time of deposit in or withdraweJ from the said chests,

10. The Bank shall not be at liberty to close any of its c^ces or branches except on 
Sundays, New Year’s Day, Christmas Day, Good Friday and on any othw day declared 
to be a public holiday by any notification published in pursuance of the Negotiable lustru- 
ments Act, 1881 (Act XXVI of 1881), subject nevertheless and notwithstanding the 
provisions of that Act to any special orders or directions which may be issued by the 
Government and the Bank sh ^  be responsible that no one of its agencies doing Govern
ment business for the time being existing shall be closed except on Sundays and on public 
holidays authorized by the Government within whose jurisdiction such agencies may be 
respectively situated.

11. The responsibility for ail loss or damage to the Government which may result 
from any act or negligence or omission of the Bank or its agents in conducting the business 
of the public debt aforesaid or the payment of interest or discharge value thereon or tho 
renewal, conversion, consolidation, subdivision or cancellation of any Government 
security shall rest with and be borne by the Bank, provided however that it shall not be 
incumbent on the Bank to verify signatures and endorsements on Government securities 
which jmrna facie appear to be in order and in the acceptance of which the Bank shall not 
be guilty of any ne^igence and in such cases no liability shall be incurred by the Bank in 
respect thereto, Pbovided also that in regard to the ordinary banking business at the 
offices, branches and agencies of the Bank of receiving and realizing money and securities 
for money on account of the Government and paying cheques, orders, draft bills and other 
documents whether nê î otiable or not in the Bank’s cajaacity of bankers for the Government 
and whether such business bs done by the Bank or by agencies on its behalf the respon
sibility to the Government shall be that of the Bank and such responsibility shall be that 
of a banker to an ordinary customer.

12. The Bank shall remit on account of the Government between India and London 
such amounts as may be required by it from time to time at the market rate of the 
day for telegraphic transfers, subject to the proviso that if a large transfer has to be effected 
in connection with the flotation or repayment of a sterling loan or analogous operation, 
and if it is considered by either j)arty to be inappropriate to apply the rate of a single day, 
an average rate based on a longer period may be fixed by agreement between the two parties.

13. This agreement, may be determined by either party giving to the other party one
year’s notice in writing expiring on the 31st day of March in any year, such notice if given 
by or on behalf of the Government to be addressed to the Governor of the B nk and to be 
served by leaving the same with the Head Office of the Bank or addressing the same to him 
at the Head Office of the Bank by registered post and if given by the Bilik to be served 
by leaving the same with or addresaitig the same by registered post to the Secretary to 
ihe (3orernfM0flfc ifl the FiUHBGd ftwl i m m e d i a t e l y  upon the expiration of such
notice tbia agroem jnt shall ab̂ ôlutely cease and deteraoine save ae to rigkiB or liAbiUtjOS

OJ incurred prior to auck termination.
\4. In event oi any dis^te arising a& to tkc (dUllClfl ftUd COUCBtlOHS Of thlS dglW- 

ment, or as to the ri^ts or obligations of the parties hereto such dispute or difference of 
opinion shall, in the event of tiiie parties hereto failing to reach an agreen^nt, be referred 
to the Governor-General whose decision shall be final and binding as between the parties 
hereto.
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15. Nothing in this agreement shall operate to affect in any way the obligations 
imposed either on the Government or on the Bank by or under the Act or any subsequent 
amendment or amendments of the Act.

16. The Bank shall be entitled to perform all or any of the matters contained in this 
agreement through such agency or agencies as may be fwescribed by the Act or any amend
ment thereof or as may be approved by the Government.

In witness whebeof Mr. C. D. D^hmukh, c.i.b., i.c,s., Secretary to the GJoveam- 
ment of the Cehtral Provinces and Berar in the Finance Department, by the order and 
direction of the Governor of Central Provinces and Berar has hereunto set his hand and 
the common seal of the Reserve Bank of India pmmiant to a Resolution of its Central 
Board ha& been hereunto affiied in the presence of its subscribing officials the day and 
year first above written.

Signed by the said Mr. C. D. Beshmukh,
C.I.E., Secretai^ to the Government of
the Cen^l Province and Bearar in the Finanoe 
Department, for and on behalf of the Governor 
of the Cen^l Provinces and Berar in the pre
sence of—

(Sd.) RahmatKhak 
(Sd,y Zakib Husain 
(Sd.) L Haq

(Sd,) C. D. Dbshmukh,
Secretairy to ike Qovemment of the 

Ceniral Provinces a/nd Berar, 
Finance DeparmeirU

The Common Seal of the Reserve Bank 
of iidia was afiSxed hereto in the pres^oe 
of Sultan Meherally Chinoy and Devidas Madow- 
ji Thakersey two of its D̂ êctors, and Sir James 
Braid Taylor, kt., c.i.e,, its Deputy Governor. (Sd.)

(Sd.)

(Sd.)

Commoo Seal 
i of the Reserve 

Bank of India.

\ ■'V,
Sultan Chinoy, 
Devidas Madhowji

Thakeesey,
Directors.

Jambs B. Taylor,
D e'p u ty C hvernoT ,

Agreement between the iiovemor of the Province o f  S in d  and The R eserv e B a n k  o f  Iridia.
An Ageeement made this twenty-sixth day of May, 1937, between the Oovkunoe of 

the Province of Sind of the one part and The Reserve Bank or India (hereinafter 
called “  the Bank” ) of the other part. Whereas the Bank was constituted and incorporated 
and regulated by the Reserve Bank of India Act, 1934 (being Act No. II of 1934, here
inafter caUed “ the Act ” ), as adapted and modified pursuant to the Authority contained in 
section 293 of the Government of India Act, 1935, by an Order of His Majesty in Council 
dated the Eighteenth day of March 1937, cited as the India and Burma (Burj^ Monetary 
Arrangements) Order, 1937, with and subject to the various powers, provisions and res
trictions in and by th6 Act set forth and it was thereby inier cdia -g&TtiQnhxly provided afl 
follows, viz.,

(1) by 29 oi the Act that the DftDh should imdertaho to aeoept Eftoaiw ioi
account o f ProTincial Governments and to make payments up to the amount standing 
t o  the c r e d it  of tk©iT axscoimta and to  ca r ry  oxit tk^lr exchango, remit^tanc© and other

(2) by gecicm 21 (1) of the Act that Provincial GovemmwitB ahowld entrust tla© Tiwok 
on Buch conditions as might be agreed upon with all their money, remittance, ©xGhange 
3Pnd banking transactions in India and, in particular, should deposit free of interest all



theii balances with the Bank provided that nothing in that sub-section should prevent 
Provincial Governments from carrying on money transactions at places where the Bank 
has no branches or agencies and that Provincial Gk>vemments m i^t hold at such places 
■uch balances as they may require, and

(3) by section 21 (2) of the Act that Provincial Governments should entrust the Bank, 
on such conditions as might be agreed upon, with the management of the puWic debt and 
with the issue of any new loans.

Now rr ls hereby mutually aqreed akd deolared by and between the said parties 
hereto as follows, that is to say

1. This agreement shall come into force on the first day of April 1937.
2. The general banking business of the Government of Sind (hereinafter referred 

to as the Government ” ) including the x»3rment, receipt, collection and remittance of 
money on behalf of the Government shall be carried on and transacted by the Bank in 
accor^nce with and subject to the provisions of this agreement and of the Act and with 
and to such orders and directions as may, from time to time, be given to the Bank by the 
Government through any Government officer or officers authc«rised by the Government im 
that behalf and at any of the offices, branches or agencies of the B a ^  for the time being 
in existence as may, from time to time, be so directed and for this purpose such accounts 
s hall be kept in the books of the Bank and at such offices, branches or agencies of the Bank 
as shall be necessary or convenient or as the Government shall, from time to time, direct 
in the manner aforesaid.

3. The Government shall employ the Bank as the sole Banker in India of the Govern
ment who shall depoist or cause to be deposited with the Bank or allow the Bank to 
receive and hold as banker the whole of its cash balances at any places at which for the 
time being the Bank shall have an office, branch or agency and the Bank shall, subject 
to such orders as may, from time to time, be given by the Government in the manner afore
said receive and hold for the Government all such monies as may be or become payable 
to the Government or on its account and the Bank shall transact at its offices, Ij ânches 
and agencies for the time being existing respectively aU such business for the (government 
regarding the receipt, collection, payment and remittance of money and other matters, 
as is usually transacted by bankers for their customers. The Bank shall make the said 
monies at the said offices, branches and agencies available for transfer to such places and 
at such times as the Government may direct. No interest shall be payable to the Govern
ment on any of the monies for the time being held by the Bank.

4. The management of the rupee public debt of the Government and the issue of new 
rupee loans by the Government and the performance of all the duties relating thereto 
respectively including the collection and payment of interest and principal and the con
solidation, division, conversion, cancellation and renewal of securities of the Government 
and the keeping of all registers, books and accounts and the conduct of all correspondence 
incidental thereto shall be transacted by the Bank at its offices in Bombay, Calcutta and 
Madras and at any of its offices, branches or agencies at which respectively the adminis
tration of any portion or portions of the public debt of the Government is for the time being 
conducted or interest thereon is for the time being payable and the Bank shall also keep 
and maintain such registers, books and accounts in respect of the said public debt as the 
Govwnment may, from time to time, direct and shall audit aU payments of such interest 
and act generally as agents in India for the Government in the management of the swd 
public debt and shall conduct such agency subject to such orders and directions with 
regard to the general management thereof as may from time to time be given to the Bank 
by the Government.

5. The Bank shall not be entitled to any remuneration for the conduct of the ordinary 
banking business of the Government other than such advanta^ as may accrue to it from 
the holding of the Govenmient cash balances free of obligaticai to pay interest thereon, 
and such balances shall be maintained at an amount not below such minimum as may 
be agreed upon between the Government and the Bank, from time to time :
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Provided that if the Government wishes to remit fnnds oatside the area within its 
jurisdiction, except as otherwise provided for in this agreement the shall be entitled 
to make a charge for such remittances at rates not exceedir^ those which the charges 
ro Banks referrl^ to as “  scheduled banks *’ in section 42 of the Act, aubjeot to a minimnm 
charge of four annas for each remittance.

6. The B a^  shall make ways and means advances to the Government if ?o required 
at such rate of interest not exceeding bank rate as may be fixed by the Bank from time to

provided that the total of such advances outstanding at any one time shall not 
exceed the amount of the minimnTn balance pr^cribed under clause 5 and any subsidiary 
agreement provided under the clause and provided further that the advances outstanding 
bhall be fully paid off at intervals not exceeding three months.

7. The Government shall employ the Bank as its sole agent for investments by Gov
ernment either of Government funds or of funds managed by the Government and the 
Bank shall be entitled to charge commission for sales (but not for purchases or conversions) 
at the rate of 1/16 per cent, in addition to any further charges which the Bank may have 
to pay by way of brokerage, etc. The Bank shall collect interest and the maturity values 
of such investments on behalf of the Govemm^t without charge.

8. As remuneration to the Bank for the management of the public debt oa aforesaid 
the Bank shall be entitled to charge to the Government half-yearly a commission at the rate 
of Es. 2,000 per crore per annum on the amount of the public debt as aforesaid at the close 
of the half-year for which the charge is made. In calculating this charge the following 
amounts shall be excluded from the amount of public debt, viz^:—

(а) The amounts of loans discharged outstanding after one year from the date of a 
notice of discharge.

(б) The amount of stock certificates for Rs. 50,000 and upwards held by the Govern
ment or by any officer or officers of the Government authorised in that behalf provided 
that such amount exceeds one crore.

And in addition to the charge of Rs. 2,000 per crore per annum, the Bank shall be 
entitled to charge to the Government a fix^  sum of Rs. 2,000 a year on account of the 
stock certificates referred to in head (b) of this clause and the Bank shall be also entitled 
to charge the public (but not the Government) all such fees and charges as are now or may 
hereafter, from time to time, be prescribed by the Governor General under the powers 
(-onfOTed upon him by the Indian Securities 1920 (Act No. X  of 1920), for duplicate 
sbourities and for the renewal, consolidation, division or otherwise of all Government 
Securities which the Bank issues ;

Provided that loans not directly issued by the Government but issued under the 
guarantee of the Government shall not be included in the calculation for the purpose of 
this clause, but shall be a matter for separate arrangement if the management of such loans 
18 entrusti  ̂ to the Bank.

9. The Bank shall maintain currency chests of its issue department at such places 
^ithin the Sind Province as the Government may, with the pre\ious sanction of the 
Central Government, prescribe and the Government shall provide sufficient accommoda
tion for such chests as may be required for the d ^ s it  of notes or coin and shall be respon
sible to the Bank for the safe custody of the said chests, notes and coin. The Bank shall 
keep the said chests supplied with sufficient notes and coin to provide currency for the 
transactions of the Government and reasonable remittance facilities to the public at the 
®*i-id places. The Government shall supply the Bank with such information and returns 
as the Bank may, from time to time, require as to the composition of the balances in the 
;̂ ‘iid chests and the amount and nature of the transfers to and from the said chests. 
Ihe Bank shall have access to the said chests at all reasonable times for the purpose of 
inspecting and checking the contents. The Govemm«it shall be responsible to the Bank 
ôr the examination and correctness of coin or notes at the time of deposit in or withdrawal 

JJom the 8aid chests.
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10. The Bank shall not be at liberty to close any of its offices or branches, except on 
Sondays, Ifew Year’s Day, Christmas Day, Gk)od Friday and on any other day declared 
to be a pablic holiday by any notification published in pursuance of the Negotiable Instru
ments Act (Act XXVI of 1881), subject neveartheless and notwithstanding tiie provisions 
of that Act to any special orders or directions which may be issued by the Government and 
the Bank shall be responsible that no one of its agencies doing Govemm^t business for 
the time being existing within the jurisdiction of the Government shall be closed except on 
Sundays and on public h .lidays authorised by the €k>vermnent.

11. The responsibility for all loss or damage to the Government which may result 
from any act or negligence or omission of the B a ^  or its agents in conducting the business 
of the public debt aforesaid or the pa3onent of interest or discharge value thereon or the 
renewal, conversion, consolidation, subdivision or cancellation of any Government 
security shall rest with and be borne by the Bank provided however that it shall not be 
inoumbent on the Bank to verify signatures and endorsements on Government securities 
which prima facie appear to be in order and in the acceptance of which the Bank shall not 
be guilty of any negigenoe and in such cases no liability shall be incurred by the Bank in 
respeot thereto, provided also that in regard to the ordinary banking business at the 
oflftoes, branches and agemaes of the Bank of receiving and realising money and securities 
for money on account of the Government and paying cheques, orders, draft bills and other 
doouments whether negotiable or not in the Bank’s capacity of bankers for the Government 
and whether such business be done by the Bank or by agencies on its behalf the respon
sibility to the Government shall be that of the Bank and such responsibility shall be that 
of a banker to an ordina^ customer.

12. The Bank shall remit on acoount of the Government between India and London 
such amounts as may be required by it, from time to time, at the market rate of the 
day for telegraphic transfers, subject to the proviso that if a lai^e transfer has to be effected 
in connexion with the flotation or repayment of a sterling loan or analogous operation, 
and if it is considered by either party to be inappropriate to apply the rate of a single day, 
an average rate based on a longer period may be ̂ e d  by agreement between the two parties.

13. This agreement may be determined by either party giving to the other party one 
year’s notice in writing expiring on the 31st day of March in any year, such notice jf given 
by or on bohaif of the Government to be addressed to the Governor of the Bank and to be 
served by leaving the same with the Heiwi Office of the Bank or addressing the same to him 
at the Head Office of the Bank by registered post and if given by the Bank to be served 
by leaving the same with or addressing the same by registered post to the Secretary to 
the Government in the Finance Department and immediately upon the expiration of such 
notice this agreement shall absolutely eease and determine save as to rights or liabilities 
acquired or incurred prior to such termination.

14. In the event of any dispute arising as to the terms and conditions of this agree
ment, or as to the rights or obligations of the parties hereto, such dispute or difference of 
opinion shall, in the event of the parties hereto failing to reach an agreement, be referred 
to the Gk>vemor-General whose decision shall be final and binding as between the parties 
hereto.

15. Nothing in this agreement shall operate to affect in any way the obligation? 
imposed either on the Government or on the Bank by or under the Act or any subsequent 
amendment or amendments of the Act.

16. The Bank shall be entitled to perform all or any of the matters contained in this 
agreement through such agency or agencies as may be prescribed by the Act or any amend 
ment thereof or as may be approved by the Government.

In WITNESS WHEEEOF Charles Beaupr  ̂ Bell Clee, Secretary to the Government of 
Sind in the Finance Department by the order and direction of the Governor of Sind
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haB hereunto set his band and the common seal of the Reserve Bank of India puisuant 
to a Resolution of its Central Board has been hereunto affixed in the presence of its 
eubscribing officials the day and year first above written*

Signed by the said Charles Beanpr  ̂ Bell 
Olee, Ŝecretary to ihe Government of Sind 
in the Finanoe Dqwirtment, for and on be
half of the GoVCTnor of Sind in the presence
of

(Sd.) C. B. B. Ĉ jEe, 
Se^etary to the Qcvemment of Smd,

Finance Department.

(Sd.) N. V. B -a o h a v a n ,

AaaifAant Secretary to Governmenty
Finance Department̂  Karachi.

The Common Seal of the Reserve Bank 
of India was affixed hereto in the presence 
of Sir Purshotamdas Thakurdas, Kt., C.I.E., 

and Kasturbhai Lalbhai two of its 
Directors and Manilal Balabhai Nanavati its 
Deputy Governor.

Coaaamon Seal 
oi the 

R e s e r v e  Bank 
of India.

(Sd.) K a s t u b b h a i  L a l b h a i ,
(Sd.) PuKSHOTAMDAS ThAK UBDAS,

Directors, 
( ^ . )  M a i j i l a l  B . N a n a v a t i ,

Deputy Oovemor.

Agr€e7nent betioeen the Oovemment of Assam and The Reserve Bank of India,
Ajs Ageebment made this twenty-first day of April 1937 BETWEBar the Govbbnor 

OF THE Pbovince OF Assam of the one part and The Resebve Bakk of India (hereinafter 
called “ the Bank ” ) of the other part Wheeeas the Bank was constituted and incorporated 
and is regulated by the Reserve Bank of India Act, 1934 (being Act No. II of 1934), as 
adapted and modified pursuant to the Authority contained in Section 293 of the Govern
ment of India Act 1935 by an Order of His Majesty in Coimcil dated the Eighteenth day of 
March 1937 cited as the India and Burma (Burma Monetary Arrangements) Order 1937 
(hereinafter called “ the Act ” ) with and subject to the various powers, provisions and 
restrictions in and by the Act set forth and it was thereby ifiter alia particularly jwovided 
as follows, viz.,

(1) by section 20 of the Act that the Bank should undertake to accept monies fw 
account of Provincial Governments and to make payments up to the amount standing 
to the credit of their accounts and to carry out their exchange, remittance and other 
banking operations including the management of the public debt and

(2) by section 21 (1) of the Act that Provincial Governments should entrust the Bank 
on such conditions as might be a^eed upon with all their money, remittance, exchange 
and banking transactions in India and, in particular, should deposit free of interest all 
^eir cash balances with the Bank provided that nothing in that sub-section should prevent 
Provincial Governments from carrying on nmney transactions at places where the Bank 
has no branches or agencies and that Provincial Governments might hold at such places 
«nch balances as they may require and

<3) by section 21 (2) of the Act that Provincial Governments should entrust the Bank, 
on ^ch conditions as might be agreed upon, with the management of the public debt and 
^th the issue of any new loans.

Now ET IS hbbeby mutually agbbbd and dbolabbd by and bbtween the said parties 
h^to as fĉ ows, that is to say :—

1, This agreement shall come into force on the first day of April 1937.
2. general bMjking business of the Government of Asaam (hezeinafter referred 

to as “ the Government **) including the payment, receipt, collection and remittaBoe of



money on behalf of the Government shall be carried on and transacted by the Bank in 
accordanoe with and subject to the provisions of this agreement and of the Act and with 
and to such orders and directions as may from time to time be given to the Bank by the 
Government through any Government officer or offioers authorised by the Government in 
that behalf and at any of the offices, branches or agencies of the B a ^  for the time being 
in existence as may from time to time be so directed and for this purpose such account* 
shall be kept in the books of the Bank and at such offices, branches or agencies of the Bank 
as shall be necessary or convenient or as the Government shall from time to time direct 
in the manner aforesaid.

3. The Government shall employ the Bank as the sole Banker in India of the Gt)vern. 
ment who shall deposit or cause to be deposited with the Bank or allow the Bank to 
receive and hold as banker the whole of its cash balances at any places at which for the 
time being the Bank shall have an office, branch or agency and the Bank shall subject 
to such orders as may from time to time be given by the Government in the manner afore
said receive and hold for the Government all such monies as may be or become payable 
to the (^vemment or on its account and the Bank shall transact at its offices, branches 
and agencies for tile time being existing respectively all such business for the Grovemment 
regarding the receipt, collection, payment and remittance of money and other matters, 
as is usually transacted by bankers for their customers. The Bank shall make the said 
monies at ijie said offices, branches and agencies available for tremsfer to such places and 
at such times as the Government may direct. No interest shall be payable to the Govern
ment on any of the monies for the time being held by the Bank.

4. The management of the rupee public debt of the Government and the issue of new 
rupee loans by the Government and the performance of all the duties relating thereto 
respectively including the collection and payment of interest and jHrincipal and the con
solidation, division, conversion, cancellation and renewal of securities of the Government 
and the keeping of aU registers, books and accounts and the conduct of all coiTespondence 
incidental thereto shall be transacted by the Bank at its offices in Bombay, Calcutta and 
Madras and at any of its offices, branches or agencies at which respectively the adminis
tration of any portion or portions of the public debt of the Government is for the time being 
conducted or interest thereon is for the time being payable and the Bask shall also keep 
and maintain such registers, books and accounts in respect of the said public debt as the 
Grovemment may from time to time direct and shall audit all payments of such intOTest 
and act generally as agents in India for the Government in the management of the said 
public debt and shall conduct such agency subject to such orders and directions with 
r^ard to the general management thereof as may from time to time be given to the Bank 
by the Government.

6. The Bank shall not be entitled to any remuneration for the donduct of the ordinary 
banking business of the Government other than such advantage as may accrue to it from 
the holding of the Government cash balances free of obligation to pay interest thereon, 
and such balances shall be maintained at an amount not below such minimum as may 
be agreed upon between the Government and the Bank from time to time :

Provided that if the Government wishes to remit funds outside the area within its 
jurisdiction, except as otherwise provided for in this agreement the Bank shall be entitled 
to make a charge for such remittances at rates not exceeding those which the Bank charges 
to Banks refen^ to as “ scheduled banks in section 42 of the Act subject to a minimum 
charge of four annas for each remittance.

6. The Bank shall make ways and means advances to the Government if so required 
at such rate of interest not exceeding bank rate as may be fixed by the Bank from time to 
time, provided that the total of such advances outstanding at any one time shall not 
exceed the amount of the minimum balance prescribed under clause 5 and any subsidiary 
agreement provided under the clause and provided further that the advances outstanding 
ahall be fully paid off at int^vate not exceeding three months.

7. The Government shall employ the Bank as its sole agent for investments by Gov
ernment either of Government funds or of funds managed by the Government ajid the 
Bank shall be entitled to charge commission for sales (but not for purchases or conv«is«Mis) 
at the rate of 1/16 per c«it. in addition to any furthOT charges which the Bank may have 
to pay by way of brokerage, etc. The Bank shall collect interest and the maturity value* 
of such investments on behalf of the GovOToment without charge.
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8. As rennmeration to the Bank for the management of the public debt aa aforoeaid 
the Bank shall be entitled to charge to the Government half-yearly a commiEaion at the rate 
of Bs. 2,000 per crore per annum on the amount of the public debt as aforesaid at the close 
of the half-year for which the charge is made. In <»lculating this charge the following 
amount shfiil be excluded from the amount of public debt, viz.:—

(а) The amounts of loans discharged outstanding after one year from the date of a 
notice of discharge,

(б) The amount of stock certificates for Rs. 60,000 and upwards held by the Govern
ment or by any officer or officers of the Government authorised in that behalf provided 
that such amount exceeds one crore.

And in addition to the charge of Rs. 2,000 per crore per annum the Bank shall be 
entitled to charge to the Government a fixed sum of Rs. 2,000 a year on account of the 
stock certificates referred to in head (b) of this clause and the Bank shall be also entitled 
to charge the public (but not the Government) all such fees and charges as are now or may 
hereafter from time to time be prescribed by the Governor General under the powers 
conferred upon him by the Indian Securities Act 1920 (Act No. X of 1920) for duplicate 
securities and for the renewal, consolidation, division or otherwise of all Government 
Securities which the Bank issues :

Provided that loans not directly issued by the Government but issued under the 
guarantee, of the Government shall not be included in the calculation for the purpose of 
this clause but shall be a matter for separate arrangement if the management of such loans 
is entrusted to the Bank.

9. The Bank shall maintain currency chests of its issue department at such places 
within the Assam Province as the Government may, with the previous sanction of the 
Central Government, prescribe and the Government shall provide sufficient accommoda
tion for such chests as may be required for the deposit of notes or coin and shall be respon> 
Bible to the Bank for the safe custody of the said chests, notes and coin. The Bank shall 
keep the said chests supplied with sufficient notes and coin to provide currency for Uie 
transactions of the Government and reasonable remittance facilities to the public at the 
asaid places. The Government shall supply the Bank with such information and returns 
as the Bank may from time to time require as to the composition of the balances in the 
said chests and the amount and nature of the transfers to and from the said chests. 
The Bank shall have access to the said chests at all reasonable times for the purpose of 
inspecting and checking the contents. The Government shall be responsible to the Bank 
for th e  examination and correctness of coin or notes at the time of deposit in or withdrawal 
from the said chests.

10. The Bank shall not be at liberty to close any of its offices or branches except on 
Sundays, New Year's Day, Christmas Day, Good Friday and on any other day declared 
to be a public holiday by any notification published in pursuance of the Negotiable Instru
ments Act (Act XXVI of 1881) subject nevertheless and notwithstanding the provisions 
of that Act to any special orders or directions which may be issued by the Government and 
the Bank shall be responsible that no one of its agencies doing Government business for 
the time baing existing shall be closed except on Sundi ŷs and on public holidays authorist̂ d 
by the Government within whose jurisdiction such agencitis may be respectively situated.

11. The responsibility for all loss or damage to the Government which may result 
from any act or negligence or omission of the Bank or its agents in conducting the business 
of the public debt aforesaid or the payment of interest or discharge value thereon or 
the renewal, conversion, consolidation, subdivision or cancellation of any Government 
security shall rest with and b: > borne by the Bank provided however that it shall not be 
incumbent on the Bank to verify signature e and endorsements on Government securiti<̂  
^hich prirna facie appear to be in order ana in the acceptance of which the Bank shall not 
03 guilty of any negligence €Wid in such cases no liability shall be incurred by the Bank in 
'̂ ‘spect thereto erovtded also that in regard to the ordinary banking businese at the 
offices, branches and agencies of the Bank of receiving and realising money and securities 
for m :;ney on account of the Government and paying cheques, orders, draft bills and other
ocumsnts whether negotiable or not in the Bank's capacity of bankers for the Government 

.̂ ^®ther such business be done by the Bank or by agenci s on its behalf the respon
sibility to the Government shall be that of the Bank and such responsibility shall be that 
ot a banker to an ordinary customs.
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V,' 12." Tltb' Bank* flfaadl reinit on aocoimt of t l»  ipk)V0nu»ent } » t ^ m  w d  Iibndon
Buc '̂ftffiOiintB 99 iiMfcy be jreqoiired by it from time to time at the macket ra^ erf the

ier telegrajto transfers, subject to th® proviso that if a layge transfer has to be effe<jted 
in^nnection with the flotatijn or repayment of a sterling loan or analogous operation, 
and if it is considered by either party to be inappropriate to apply the rate of a sinjgle day, 
an average rate based on a longer period may be fixed by agreement between the two parties.

13. This agreement may be determined by either party giving to the other party one 
year’s notice in writing expiring on the 31st day of March in any year, such notice if given 
by or on behalf of the Government to be addressed to the Governor of the Bank and to be 
served by leaving the same with the Head Office of the Bank or addressing the same to him 
at the Head Office of the Bank by ret^tered post and if given by the Bank to be served 
by leaving the same with or addressing the same by registered post to the Secretary to 
^  Government in the Finance Department and immediatolj'  ̂upon the expiration of such 
aotioe this agreement shall absolutely ceaso and determine save as to rights or liabilities 
a<;quired or incurred prior to such termination.

14. In the event of any dispute arising as to the terms and conditions of this agree
ment, or as to the rights or obligations of the parties hereto such dispute or difference of 
ppinipn shall, in the event of the parties hereto failing to reach an agreement, be referred 
lb the Governor-General whose decision shall be final and binding as between the parties 
hereto.

15. Nothing in this agreement shall operate to affect in any way the obligations 
imppsed either on the Government or on the Bank by or under the Act or any subiquent 
fi^endment or amendments of the Act.

16. The Bank shall be entitled to perform all or any of the matters contained in this 
â rê ement through such agency or agencies as may be prescribed by the Act or any amend
ment thereof or as may be approved by the Government.

I s  mTNESS WHEEEOF Mr. Amold Gordon Patton, b.a. (Cantab.), J.P., I.C.S., Secre
tary to tiie Government of Assam in the Rnance Department by the order and 
dirwtipn of the Governor of Assam has hereunto set his hand and the common seal of 
the Reserve Bank of India pursuant to a Resolution of its Central Board has been 
hereunto affixed in the presence of its subscribing officials the day and year first above 
written.

Signed by the said A. G. Patton, i.c.s., 
Secretary to the Government of Assam in 
the Finance Department, for and on behalf 
of the Governor of Assam in the presence of

(Sd.) A. V. Jones,
Deputy 8ecreiary to the QovemmerU of Assam, 

Finance Depaartment,

The ComnK>n Seal of the Reserve Bank 
of India was affixed hereto in the presence 
of Sir Prshotamdas Thakm'das, Kt., ai.E.  ̂

and Sir Homi Mehta, Kt., two of its 
IMrectors and . Sir James Braid Taylcw, K t . ,  

its Deputy Governor.

(̂Sd,) A. G. Patton,
Secretary to the Government of Assam, 

Finanxx Departtmnt.

(Sd.) PuESHOTAMDAS
Thakurdas, 

(̂Sd.) Homi Mehta,
Directors,

(Sd.) J. B. Taylob,
Deputy Goverrwr.

SupplemenUtl Agreement between The Reserve Bank of India and The Imperial Bank of India.
As AoBBEMEin' made this twelfth day of July 1937 betweek the Reserve Bank 

OF India (hereinafter called ‘‘ the Reserve Bank” ) of the one part and the Impeeial 
Bank op India (hereinafter called “  The Imperial Bank ” ) of the other pwrt suppiementaJ 
^  (hereinafter referred to as “ the Princi]^ Agrerai^t” ) made on the
fifth dsy 61 AprH 1935 fetween the parties hereto whereby the Imperial Bank was appoint
ed as on and from the firacfc day of April 1935 as the sole agent of the Reserve Bank upon 
and suyiwt to the tefins set out in the Principid Agreement. , .
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WasmBAS on account of the passing ^  the Qovcniment of India Act 1̂ 35 aiid ike 
India and Burma (Burma Monetary Arrangements) Order 1937, it has become necessary 
that the words and expressions used in the Principal Agreement should be modified.

Kow ;t is hbreby mutually AflBBBD AND DECLARED by and ^tween the p a c ^  
hereto as follows :

On and after the coming into force of The India and Burma (Burma Honetai^^
Arrangements) Order lt̂ 37 and notwithstanding the date hereof.

(i) references in the Principal Agreement to ‘ India ’ and ‘ British India ’ shall be 
cwisfeTied as including references to ‘ Burma ’ and * British Burma

(u) the expression  ̂Governor General in Council * when used in the F^capal 
Agreement except in clauses 3 and 4 thereof shall mean ‘ the Oentral Govern  ̂
ment .

[Hi) references in clauses 3 and 4 of the Principal Agreement to the Governor 
Geneiul in Council in relation to his general banking business his McountB 
and sun^ due to or from him and references in the Principal Agreement to 
Government in relation to receipts and disbursements dealt with on account 
of Government shall be construed as including references to the Central 
Government, the Provincial Governments, the Federal Railway Autiiority, 
the Governor of Burma (both in his dealings with the revenues oi Barm*
and in hi? dealin s nvith the.Federal Fund of the Federated Shan Statraj
and the Burma Rail\iay Board.

{iv) for the Tuords he thinks fit ” and “ in his opinion ” contained in clause 13 
of the Principal Agreement, there shall be substituted the ^ords ‘‘ it thinks 
fit” and *‘ in its opinion” respectively.

(v) after the words “ of the Act ” occurring in clause 10 of the Principal Agreement 
there shall be added the words and figures “  and to Burma scheduled banks 
as defined in the India and Biirina (Burma Monetary Arrangements) Order 
1»37

In witness whereof the Common Seals of the Reserve Bank of India and l ^  Imperial 
Bank of India have been, hereunto affixed in the presence of their respective subscribing 
oBScials the day and year first above written.

The Common Seal of the Reeerve Bank 
of India was henmnto affixed pis!8uant to a 
resolution of its Central Board in the pre
sence of Sir James Braid Taylor, Knight 
Deputy Governor and Sultan Meherally 
Chinoy and De\ d̂as Madhowji Thakersey 
two of the Directors of the Reserve Bank of 
India who n̂ token of their presence have 
hereupon signed their nairies.

The Common J^l of the Imperial Bank 
hereunto affixed in the presence 

of Sir William Lainond, Knight the Manag- 
^Director and Sir William Wright, O.B.E., 

and Harry Harrison Bum two of the 
l>i^tors of the Imperial Bank of India who 
m token of their presence have hereupon signed 
their names.

Common Seal 
of the 

Reserve Bank 
of India.

(Sd.) J. B. Taylor,
Jbepuitf Ootferrwf ŝ  

(Sd.) Sultan Chinoy,
(Sd.) Devidas Madhowji 

Thakersey, 
Directors,

Common Seal 
of the 

i Imperial Bank 
of India-

(Sd.) W. Lamond,
Managing Diredor, 

(Sd.) W. O. WtoJHT,
(S d .) H . H . Botujr,

Direston.



MENAGE THE GOyERNOR GElfflEllL.
" Honoue^ le the pr e sid e n t  : Honourable Membra, I have 

a Message to deliver to you from His Excellency the Governor Genej^. It 
ig,as ftJlows

Pakbl or Chaibmek.

‘ ‘ In pureuanoe of tfae provisionB of Bub-section (2) oi section 68A of the Government 
Xndia Act as set oat in the Ninth Schedule to the Government of India Act, 1935, I, 

Vietor Alex^der John, Marquess of Linlithgow, hereby nominate the following Members 
of the Council of State to be on the Panel of Chairmen of the said Council of State:—

In the first place, the Honourable Sir Phiroze Sethna; in the second place, the 
Honourable Rai Bahadur Lala Ram Saran Das; in the third place, the 
Honourable Sir David Devadoss ; and lastly, the Honourable Saiyed Mohamed 
Padshah Sahib Bahadur.

/ Simla, (Sd.) LINLITHGOW,
the 1937, Viceroy and Chvemor General. ”

(The Message was received by the Council, standing.)

COMMITTEE ON PETITIONS.
; ThS: H onoukable the PRESIDENT: Honourable Members, under 

Standing Order 76 of the Council of Stat« Standing Orders, I am required at 
the commeiicem^t of each session to constitute a Committee on Peti- 
tio&d' ©onsisting of a Chairman and four Members. The following Members 
have at my request kindly consented to preside over and serve on the Committee. 
I accordingly have much pleasure in nominating as Chairman of the Committee 
the Honourable Raja Charanjit Singh and as Members, the Honourable Mr. 
P. N. Sapru, the Honourable Diwan Bahadur Sir K. Ramunni Menon, the 
Honourable Mr. R. H. Parker and the Honourable Kumar Nripendra Narayan 
Sinha.

DEATH OF Mb. BIJAY KUMAR BASU AND Mu. JATINDRA CHANDRA
BANERJEE.

T he BLoNoimABLE the PRESIDENT: Honourable Members, I have now 
to perform a most melancholy duty; As most of the Honourable Members are 
aware, we have lost a distinguished Member of the Council of State a few weeks 

. ago, ia-nd that is the late Honourable Mr. B. K. Basu, C.I.E. He was for several 
years a prominent Member of this Council. He was appointed and re-appoint- 
^  as a nominated Member to this Council over five times, and during the time 
lie held ofEce he distinguished himself as a keen debater, a sound lawyer, 
a distinguished citizen and, above all, a fair and generous foe as a debater. He 
always inade a very clean fight and we had allleamed to respect a n d  admire 
his views. He wa;s a trained lawyer and as such he brought to bear on his 
duties'thiat legal arid'judicial knowledge and that perfect equilibrium of inind 
which always placed him in a very favourable position as regards the Qonduct
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of debates. la  v̂̂ aikws ke-disdngiiyieS Minŝ ^̂ M̂ ^
His knowledge of finance, as most of ŷ ou know, was very extensivev During 
a brief period He ^rved as an Executive Member of the Council o£ the €fov^or 
of Bengal and we all know that he distinguished himself as a great aidminiŝ ' 
trator during his term of office. He was liked and admired in Bengal con
siderably on account of his capacity for work. In him we have lost a very 
good and tried Member whose services were of great value to this Council. 
Had he lived, he was destined to play a far more important and conspicuoua 
part in the future afEairs of this country. We all therefore regret his prematartt 
and irreparable loss. I know that most of you would like me to convey to hk 
bereaved widow the sympathy and condolence of this Council̂  and with your 
permission, I shall do so.

The H onourable K unwar Sir JA6DISH PRASAD (Leader of the 
House): Sir I wish to associate myself, and Members oii this side of the 
House, with what you have said about the late Mr. B. K: Basu. By his pre
mature death the Province of Bengal and this Council have lost a notable 
figure who had rendered great service both to that Province and to this Hou^

The H onourable R ai Bahadur Lala RAM SARAN DAS (Punjab : 
Non-Muhammiadfein): Sirj I rise to associate myself with the remarks which 
have been made by your good self and by the Honourable the Leader of the 
House with regard to the untimely death of the Honourable Mr. B. K. Basu. 
I may also add that this Council did sufier a loss in the death of the Honourable 
]\Ir. J. C. Banerjee as well, who died last year at the close of the session.

The H onourable the PRESIDENT : I am going to refer presently to
him.

The H onourable R ai Bahadur Lala RAM SARAN DAS : Sir, all 
deplore the loss of both these Honourable Members and wish you. Sir, kindly 
to convey our condolences to the families concerned.

The H onourable Mr . RAMADAS PANTULU (Madras: Nw-
Muhammadan): Sir, I beg to associate myself with what has been said by 
you, Sir, and by the Leader of the House and the Leader of the Progressive 
Party, and on behalf of the Congress Party I b^  to express our appreciation 
of the public services rendered by the late Mr. Basu.

* The H onourable Saiyed  MOHAMED PADSHAH Sahib Bahadur 
(Madras: Muhammadan): Sir, it is with most poignant feeEngs that ,I 
join in the tribute which lias been paid to the memory of our late distinguished 
colleague, the Honourable Mr. B. K. Basu. As you have abeady remarked, 
Sir, he was one of the most distinguished lawyers of Bengal, a very sound 
politician, and a very sincere patriot. Sir, by his death, the Co^cil hfw 
lost one of its most powerful debaters, whose speeches in the House were veiy 
highly appreciated, not only for the valuable contribution it made to the 
subject under discussion, but also for the wealth of eloquence and wit ajid 
humour which always enlivened his speeches and made them so interesting. 
Sir, by his death, the country has lost one of its most energetic and ahle public 
Workers, who had a vejy wide knowledge of men and afia^. The Honourafeje

* Not coixeoted by the H^nmable Member.
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Members of this HaWrstSH for a J©ng jbime Bdes i ^  late Stjim Basu,
whose untimely death has: removed fcpm oiir midst,^ne who by his genial 
dbpositionand by hk free and frank manner had endeared himself to one and 
all of us here.

Sir, I join in the message of cond.olence to the bereaved family.
The H onoubable Mr. R. H. PARKER (Bombay Chamber of Com- 

m ^ee): Sir, we also would like to associate ourselves with what has been 
•aid a^ut the late Mr. Basu. We looked upon him as a friend and as a very 
♦ble Member of this Council.

The HoNotJRABLE THE PRESIDENT: Honourable Members, I have 
also to announce with much sorrow the death of Mr. J. C. Baneijee, who 
was a Member of tĥ s Council. He was a new Member. He only joined us 
during the last Budget session of the Council. He was elected to the Council 
of Stateon the 26th December and continued as a Member till his death on 
Slie 12th April last. He had not much opportmiity of showing his usefulness 

Council because of the brief period during which he was a Member. 
But he was a very aSable man and was regarded with much regard and friendli
ness by all Members. It is therefore with much regret that I refer to his sad 
d ^ th :

The H onourable E unwab Ser JAGDI6H PRASAD: Sir, I wish to 
a^cM^te loyself with what you have said.

The H onourable Rai B ahadur L ala RAM SARAN DAS: I have 
Alneady associated myself.

The H onourable Mr . RAMADAS PANTULU: I also associate 
myself with what you have said.

Wr Sept. 1937.

GOVERNOR GENERAL^S ASSENT TO BILLS.
SECRETARY or the COUNCIL : Sir, information has been received 

;that' His Excellency the Governor General has been pleased to grant his aĵ ent 
-to the following BiUs which were passed by the two Chambers of the Indian 
Legislature during the Delhi Session, 1937, namely:—

1. The Agricultural Produce (Grading and Marking) Act, 1937.
2. The Indian Naval Armament (Amendment) Act, 1937,
3. The Land Customs (Amendment) Act, 1937.
4. The Indian Income-tax (Amendment) Act, 1937.
5. The Indian Lac Cess (Amendment) Act, 1937.

The Arbitration (Protocol and Convention) Act, 1937.
7. The Workmen’s Compensation (Amendment) Act, 1937.
8. The Code of Civil Procedure (Amendment) Act, 1937.
9. The Code of Civil Procedure (Second Amendment) Act, 1937.

> • I'O. The Indian Electricity (Amendment) Act, 1937.
t i: -11, Th^IndianBoil^(Amendmerit)AGtj 1937.
1::, IĴ 12̂ : The G©nteiĴ >t of’Courtfe (Amendment) Act, J937.
; - 13. Indiĵ  ̂ Act, ^̂ -



14. Thie Indian Limitation (Amendment) Act, 1̂ 87. "
15. The Indian Army {Amendm^t) Act, 193T.
16. The Code of Civil Procedure (Third Amendment) Act, 1937.
17. The Indian Eed Gross Society (Amendment) Act, 1937.
18. The Hindu Women’s Rights to Property Act, 1937.
19. The Arya Marriage Validation Act, 1937.
20. The Repealing and Amending Act, 1937.
21. The Indian Tariff (Amendment) Act, 1937.
22. The Payment of Wages (Amendment) Act, 1937.

BILLS PASSED BY THE LEGISLATIVE ASSEMBLY LAID ON THE
TABLE.

SECRETARY o f  t h e  COUNCIL: Sir, in pursuance of rule 25 of the 
Indian Legislative Rules, I lay on the table copies of the following BiUs which
were passed by the Legislative Assembly at its meetings held on the 26th and
26th August, 1937, namely :—

1. A Bill to extend the Petroleum Act, 1934, to Berar;
2. A Bill to provide for the continuance in force of certain rules aiid

regulations; and
3. A Bill to empower the Federal Court to make rules for regulating the

service of processes issued by the Court.

STANDING COMMITTEE ON EMIGRATION.
The H onoubable K xjnwab Sib JAGDISH PRASAD (Education, Health 

and Lands M ember): Sir, I beg to move :
“ That this Council do proceed to elect, in such manner as the Honourable the 

President may direct, one non-official Member to serve on the Standing Committee on 
Emigration, vice the late Mr. B. KL Basil, C.I.E. ”

The Motion was adopted.
The H o n o u b a b l e  t h e  PRESIDENT: With reference to the Mo^h 

which has just been adopted by the Council, I have to announce that nomi
nations will be received by the Secretary up to 11 a .m . on Monday, the 20tli 
September, 1937, and the date of election, if necessary, will be announced 
later.

jdOVBRNOB aiaaSSMi’r  assqbntiio b i lls . VJX

CONGRATULATIONS TO RECIPIENTS OF HONOURS.
T h e  H o n o u b a b l e  th e  PRESIDENT : It is my pleasant privilege now to 

offer on behalf of the Members of the Council of State our heartfelt congra
tulations to the Honourable Members in this Council who have been the 
recipients of Honours on the Coronation of His Majesty the King-Emperor. 
The first name which appeals to us is that of our distinguished friend the Chief 
Commissioner for Railways, the Honourable Sir Guthrie Russell. He has 
obtained a K. C. I. E. on that occasion. He was a Knight Bacheidr l)rf6re and 
during the last seven years lie has been a Member of this Goilndl aaid Chief 
CoxoTniflaioner for Ra^wa]^ 4^ his work as for



pjr- President.]  ̂ h  ̂ a r
Railways many of you are folly awsire of it as most of - you iave been in the 
Council during tlie last seven years. has been a jgreat railway bffi<aaL After 
distinguished service on the G. I. > at a comparatively young age he was 
caUed upon to fill the high and onerous office of Chief Commissioner for Rail
ways, which office he has filled with much distinction and credit 'to himself and 
also with satisfaction and advantage to the Government of India. (Applause.) 
Many of you are aware of the part that he has played in the preparation of the 
Railway budgets and the speeches which he has made on several occasions in 
this Council with that considerable modesty which is peculiarly his own. He 
has merited the greatest respect and admiration not only of this Council but of

general public. He has been a very arduous worker and it is a matter of 
gratijB.cation to this Council to know that his period of service has been extended 
a. few months ago for another period of two years. We want officers of the 
distinguished character and type of Sir Guthrie Russell, and especially when 
Federation eomes in we require men of his ability and grasp of important 
railway questions and I hope his services as Chief Commissioner will continue 
to be available not only to Government but to this Council till Federation comes 
in and long after. I therefore offer on your behalf our hearfelt congratula
tions on the great and distinguished Honour that he has obtained. (App
lause.)

I must apologise for one mistake which I have made and that is I ought 
first to have extended our congratulations to our esteemed Leader. We have 
all received the news of conferral on him of the high honour of K. C. S. I. 
with very gieat and genuine pleasure; He came to this Council after many 
years of laborious service and meritorious work in the United Proviyaces where 
he also distinguished himself by his marked ability, his affability and his great 
skill in dealing with many important political questions. In this Council he 
has been a tower of strength to us as a Leader. As my experience extends over 
30 years in this Coimcil I may say with confidence that as a Leader there has been 
none in the past who has surpassed him. He is a careful student of aU subjects 
which he handles and when he takes up and argues a question in this Council his 
facts and materials are all correct and thk adds great strength and force to his 
arguments. W'e hope that for many years he will continue to serve this jeountry 

; ^ d  this Council and I am voicing the feelings of many of you when I say that 
even when Federation comes and the Governor Genera.rs Council is dissolved 
we shall have his valuable assistance in this Council. (Applause.) I offer 
him on your behalf our heartfelt congratulations and wish him long life and 
trust that he will be able to enjoy this Honour for many many years. 
(Applause;)

The next Member to whom I have much pleasure to refer is our Honourable 
friend H. Dow (Applause), who has received the high distinction of C. S. I- 
Mr. DoW camie to this Council after many years of good a n d  d i s t i n g u i s h e d  work 
in the Bombay Presidency and he has been in this Council since the 2 n d  
September, 1935., After a brief intet^al he had resign. He was r e - n o m i n a t e d  

. ggft-m to our gr^t pleasure on the 22nd August, 1936. During the time he has 
been Secretary in the Commerce liepartment we have all found him in every 
way accessible. He has given information tvhich is required by HtiWt&ahle

1%̂  ' ^ o t r a w M . ;  P4th Sept. 1937.
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Membere ^nd he lias been ĝ nieioas «noogli to help tbena »  we*y fHOssihile way 
viien occiasion arisen. We ^ ve also leamt wî ih great ad^ the part
which lie has tak^ in the p€rfprman<j6 of his work a& Secretaty in the Gommejree 
Departoent and he has (Bscussed importaait commercial questions in tl^  
CounoiJ with a lucidity and precision whidh we all appreciate, He fully deserves 
this great distinction and this Coundl has received this information about his 
Honour with niuch gratification and I on your behalf also congratulate himl 
(Applause.)

The H onourable K unwab Sir JAGDISH PRASAD (Leader of the 
House) : Sir, I am very gratefid to you for the flattering remarks which you 
have made about myself. I wish I could feel that they were deserved. I thank 
you, Sir, for your kindness and generosity.

The Honourabm ; S ir GUTHRIE RUSSELL (Chief Commissioner for 
Railways): Sir, I very greatly appreciate the very kind remarks whicH you 
have made about me and my work for Railwap, I can assure you I do not 
deserve them.

The H onourable Mr . H. DOW (Commerce Secretary): Sir; I should
like to express my aj^eciation of the very kind terms in̂  whick you: have 
referred to me and of the way in which the House has received your remarkŝ :

RESOLUTION RE REPORT OF THE INDIAN RAILWAYS 
ENQUIRY COMMITTEE.

The H onourable Sir GUTHRIE RUSSELL (Chief Commissioner ifor 
Railways) : Sir, I beg to move the following Resolution

“ This Council recommende to the Governor General in Council that the Government 
of India should consider the Report of the Indian Railways Enquiry Committee, 1937, in 
the light of the discussions in this Council.”

The H onourable the PRESIDENT : As the Government of India 
have decided to give us a special day for a full dress debate on this subject, I 
will ask Sir Guthrie Russell not to speak on this Resolution at present.

Resolution moved:
“ This Council recommends to the Governor General in Council t^at the Government 

of India should consider the Report of the Indian Railways Enquiry Committee, 1937, in 
the light of the discussions in this Council,”

The debate will take place on a later date on this Resolution.
The H onourable Pandit HIRDAY NATH KUNZRU (United Provinces 

Northern: Non-Muhammadan) : I hope the date chosen will be convenient to 
all.

The Honourable R ai Bahadur Lala RAM SARAN DAS (Punjab: 
Non-Muhammadan): I hope it will not be at the fag end of the session.

The Honourable Mr. HOSSAIN IMAM (Bihar and Orissa: Muhain* 
Diadan) : Will the Honourable the Leader of the Hou^ tell tis about the 
^urse of business ?



so G om ^  pF sTAXft, £14th Ssft^ 1937.

The Honourable K unwar Sm JA6DI8H PRASAD (Leadet o f  the 
Haase) : Tomorrow, as Honourable Members are aware, is reserved for non- 
official business. Three Bilk have been laid on the table today and if it is the 
general desire that we should meet on Friday, then we shall do so. If Honour
able Members, on the other hand, feel that they would like having more business 
before they would like to meet, then we could meet when there is si:fficient official 
business to engage u& the whole day. I am entirely in the hands of Honourable 
Members. If they would like to meet on Friday, we shall do so ; otherwise w? 
shall meet later.

The H onourable Paiibit HIRDAY NATH KUNZRU: We should 
like to meet as offeen as business requires. We do not want holidays.

The H onourable K unwar Sir  JAGDISH PRASAD : May I take it that 
it is the general desire that we shoidd meet on Friday to discuss these three Bills 
which were placed on the table today ?

T he Honourable Mr . RAMADAS PANTULU (Mad as: Non*
Muhammadan) : The Bills are of a non-controversial character. I do not 
think they will take more than fifteen minutes.

The H onourable Mr . HOSSAIN IMAM: Why not have them on some 
other day ?

The Honourable K unwar Sir JAGDISH PRASAD: If that is the 
general feeling, we shall not take them up till there is more business.

The Coimcil then adjourned till Eleven of the Clock on Wednesday, the 
15th September, 1937.




